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LOK SABHA

'-'I‘hursday, August 4, 1960/Sravana 13.
1882 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Seeager in the Chair]
‘ORAL ANSWERS TO QUESTIONS

Displaced Persons’ Camps in Eastern
Zone

+
Shri Ram Krishan Gupta:
Sardar Igbal Singh:
Dr. Ram Subhag Singh:
7 'Shri Ajit Singh Sarhadi:
| Shri Subiman Ghose:
LShri Chintamoni Panigrahi:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state: )

(a) whether any co-ordinated pro-
gramme of closure of camps and dis-
persal of inmates wunder proper
rehabilitation scheme in Eastern Zone
has been drawn; and

(b) if so, the details thereof?

The Deputy Minister of Rehahilita-
tion (Shri P. S. Naskar): (a) and (b).
A statement is placed on the Table
of the Sabha. [See Appendix I, an-
nexure No. 23.]

Shri Chintamoni Panigrahi: Ques-
lion No. 158 may also be taken up
along with Question 126.

Mr. Speaker: It deals with a_diff-
¢rent matter, I think.

Shri §. M. Banerjee: It is absolutely
1he same thing, Sir.

Mr. Speaker: Are they connected
with each other? Will the hon. Minis-
ler answer that question also along
with this?

657(Ai) L.S.D.—1.

'126,
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Bhri P. S. Naskar: I am at your
disposal, Sir. If you ask me, 1 shall
answer that too.

-

Mr. Speaker: If the hon. Minister
feels that that question also can be
answered conveniently together, I will
allow that question to be taken up
along with this. Otherwise, I shall
call that question separately.

Shri P, 5. Naskar: I shall answer
Question No. 158 also.
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Mr. Speaker: The hon. Minister may
as well read the answer in English.
Whichever hon. Minister cannot easily
and freely read in Hindi, he can't read
the English answer.

Dr. Ram Subhag Singh: They should
practise Hindi!

Shri P. S. Naskar: [ am trying to
learn.

Mr, Speaker: Is it the desire of hon.
Members that the hon. Minister should
practise here? (Interruptions) .

Shri P. 8. Naskar: I shall read the
answer in English.

(a) Yes, discussions were held on
the 16th June, 1960.

(b) The decisions arrived at as a
result of the discussions were
announced in a Press Note issued from
the Prime Minister’s Secretariat on
the 17th June, 1960, a copy of which is
laid on the Table of the Sabha. [See
Appendix I, annexure No. 24.]

The Dandakaranya Development
Authority has since been reconstitutaed
on the lines indicated in the Press
Note.

Shri Ram Krishan Gupta: I[a the
statement [ find that out of 41.17 lakhs
persons, 1.48 lakhs are living in camps
and other homes. May I know what
arrangements are being made to settle
them permanently?

AUGUST 4, 1960
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Shri P. S. Naskar: In the statement
that has been laid, it has been ssid
that the Dandakaranya scheme is fic
rehabilitate the remaining families
of displaced persons who are living
in camps. Qut of 1.48 lakhs, 1.02 lakhs
are in camps and the rest are in homes
and infirmaries. That is a long-term
liability.

Shri S. M. Banerjee: I want to know
what will be the fate of those dis-
placed persons who were forcibly
evicted from the Mikir Hills in Assam.
My information is that 4,000 people
have come from Calcutta, and. ...

Shri P, S. Naskar: I would draw
the attention of the hon. Member to
the answer to the question in thia
House on the 1st of August, 1960.

Shri Chintamoni Panigrahi: May I
know whether, while reconstituting
the Dandakaranya Development
Authority, the concerned States.
namely, Orissa and Madhya Pradesh,
were consulted before any decision
was taken by the Prime Minister?

Mr. Speaker: Were the Ministers of
those States consulted before a deci-
sion was taken? The hon. Member
says that the hon. Prime Minister took
a decision regarding Dandakaranya.
Did the hon. Prime Minister consult
the Chief Ministers of those two
States, Orissa and Madhya Pradesh?
That is his question.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I think, Sir, that they were
not informed of this particular deci-
sion when it was taken. They knew
that we were considering these
matters, but when the decision was
taken they were not present. Only
the Chief Minister of West Bengal was
present.

Dr, Ram Subhag Singh: In the statc-
ment it is mentioned that the Danda-
karanya Development Authority have
asked the West Bengal Government to
arrange to send 500 families to Danda-
karanya between 15th August and 15th
September, 1960. May I know why
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the Government are asking them to do
so after 15th August, when the agri-
cultural season starts there from June
or at the latest by July?

Shri P. S. Naskar: | would draw
the attention of the hon. Member to
the press note issued by the Danda-
karanya Authority on the 2Tth July,
1960. There, the very point has been
explained. Now, it is not the working
season there; it is the monsoon there.
Those families who are already there
are being put on the land and the
families who will be taken on the 15th
August will be put on the rehabilita-
tion site and also on the reclaimed
land. That is why the movement has
been postponed till August.

Shrimati Renua Chakravarity: May
I know whether it is a fact that the
lands which were given to those who
were sent to the camps and rehabili-
tation sites in Rajasthan and Orissa
have proved to be so infertile that
they have not becn able to eke out a
living, and whether the Government
proposes to see that they are properly
rehabilitated on these two areas?

Shri P. 8. Naskar: So far as Rajas-
than is concerned, on the 1lst of this
month, a question was put and an
answer given. I would draw the
attention of the hon. Member to it.
About the unsuitability of land in
Rajasthan and Orissa, we have not
received any complaint from the State
Governments to that effect.

Dr. Ram Subhag Singh: The hon.
Deputy Minister drew our attention to
the press note of 27th July, and said
that it is the monsoon season there
and that therefore they would not be
invited. That was precisely my point.
If they had cared about all these
things prior to the 27th July and not
around 27th July, the refugees might
have been taken there early in June
or at the latest by the end of June
or 1st July for starting agricultural
operations.

Shri P. §5. Naskar: I will just read
the press note which will explain the
matters. This is the monsoon season
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there and it is very difficult for the
DDA to make any housing arrange-
ments at the moment. So, the DDA
thinks that these families would be
sent Lo the village site, the Parlakoke
and Umarkote zone—the rehabilitation
sites—and they will be initially
engaged on the construction of their
own houses and the preparation of
their own agricultural land.

Shri Ranga: Is construction of the
houses facilitated in the rainy season?”

Shri P. 5. Naskar: No, Sir. It is
after August.

Shrimati Renuka Bay: In view of
the fact that the Dandakaranya scheme
carried out in the past under the
Ministry of Rehabilitation did not
succeed and there were many internal
conflicts, may I know whether any
steps are being taken to put the
Dandakaranya scheme under some
other Ministry?

Sbri Jawaharial Nehru: [ do not
think it is quite correct to say that the
Dandakaranya scheme has been a
failure. It is true there have been
impediments and delays, because of
certain internal troubles. Now, there-
fore, these new arrangements have
been made. The question of putting
it under another Ministry has not
arisen and does not arise, because the
real question is, what is done there
and not some kind of supervisory
work. At the present moment, it is
an autonomous authority which has
been created, in which, hon. Members
may remember, the three States of
West Bengal, Orissa and Madhya
Pradesh are concerned. Their Chief
Secretaries are put in and a very com-
petent chairman, and all that. The
work is to be done there. The Minis-
try here really is only some kind of
supervisory authority.

Shrimati Renuka Ray: In view of
the past experience, will it not be
better to have it under some other
Ministry, say, the External Affairs
Ministry, (Lasghter) under the Prime
Minister, or the Home Minister?

Mr. Speaker: That is a suggestion
for action.
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Shrimati Na Palchoudhuri: The
question relates to the co-ordinated
programme of closure of camps. In
that case, have the people from the
camps who do not want to go to
Dandakaranya been screened to go to
the Andamans where very many of
them want to go under the colonisa-
tion scheme, and how far has this
co-ordination been effective?

Shri P. S. Naskar: So far as Anda-
mans is concerned, the scheme is under
the Home Ministry. As far as I under-
stand, whatever families are sent from
Wesit Bengal to Andamans, they are
refugee families. But Andamans also
has it; own capacity to take the people
therc.

Shri Jaipal Singh: In view of the
fact that so many Ministries are
involved in this, may I know whether
it would not be appropriate for this
task to be committed to the Works,
Housing and Supply Ministry?

Shri Surendranath Dwivedy: The
Prime Minister was kind enough to
say just now that the Governments of
Orissa and Madhya Pradesh were just
informed about the reorganisation of
the Dandakaranya Development
Authority. The Chief Minister of
West Bengal was invited at the time
of consultation. Since these two States
would ultimately have the responsi-
bility of running this entire area, may
1 know why the Chief Ministers of
these two States were not consulted
at the time of considering the reorgani-
sation of the Development Authority?

Shri Jawaharlal Nehru: They have
been constantly consulted. Just pre-
vious to that, the Chief Ministers had
actually met round about Danda-
karanya. Hon. Members will notice
that the changes made are in favour
of bringing those two States in.

Shri Surendranath Dwivedy: The
two States were there as members.

Shri Jawaharlal Nehru: This was
an old proposal. It was not suddenly
produced there. It was a two or
three-month-old pro-posal. I am not
quite sure if it has been circulated to
them, but no basie change took place
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in regard to Orissa and Madyha Pra-
desh. They are there and they have
a right to be there to be consulted;
that right and everything remains;
Difficulties had arisen in regard to
sending the displaced persons from
Bengal. Therefore, they were discus-
sed from the Bengal point of view.
There was no further burden placed
on Orissa or Madhya Pradesh,

Shri Sadhan Gupta: May I know
whether it will be the policy to force
any family to leave the camps when
they are not assured of land or house
in Dandakaranya and adequate wages
to earn their living, if they are
employed on development works?

Mr. Speaker: This is a suggestion
for action. Nobody will be thrown out
of the camp before he is settled

Shri Sopakar: May 1 know if
important policy decisions about
Dandakaranya are taken without con-
sulting or without informing the Gov-
ernment of Orissa and if the Govern-
ment of Orissa have written to the
Centre about this state of affairs?

Shri Jawaharlal Nehrn: I have
answered it just now, Sir.

Mr. Speaker: It has been answered.
This is going on again and again.
Dandakaranya is coming almost every
second day.

Some Hon. Members rose—

oy

Mr. Speaker: How many times is it
to be discussed? There is a discussion
and question and again question and
discussion. Next question.

Cannes International Film Festival

+
Shri A. M. Tariq:
Shri Assar:
*127. { Sbkri Pennoose:
Shri Dinesh Singh:
| Sar: Indrajit Gupta:
Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether India’s short film entry
at the Cannes International Film
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Festival “Shringar” was booed and
ridiculed; and

(b) if so, the reason why a better
short film was not sent to the Festival?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). An enquiry has been made into
some reports of this kind which
appeared in a section of the Press and
it has been found that these reports
had no foundation in fact.

Shri A. M. Tariq: If it is so, may I
know whether any contradiction was
issued by the Ministry of Information
and Broadcasting on this point?

Dr. Keskar: We did not think it
worth-while to contradict it. But I
may draw the attention of the hon.
Member to the fact that it was con-
tradicted by another section of the
Press saying that the report does not
appear to be well-founded.

Shri A. M. Tarig: May I know if
the Government of India is aware of
the fact that some Indian film pro-
ducers are responsible for publicising
this news item in the world press and
if so, what action Government have
taken against such producers?

Dr. Eeskar: It is very difficult for
me to say as to who might have done
it. I do not know what action I ran
take if some person, whether bona fide
or mala fide has circulated wsuch a
report.

Shri Assar: May I know how the
films are selected and whether any
film producers are consulted?

Dr. Eeskar: In selecting the docu-
mentary, there is no need to consult
any film producer, unless the docu-
mentary in question is produced by
that person. There is a committee for
selection, but as far as documentaries
are concerned, the Government makes
the selection.

Shrimati Renu Chakravartty: May
1 know if the notice of the hon. Minis-
ter has been drawn to the facti that
one of the leading world magazines
has mentioned that ‘Shrinagar’ was
2U right for a hairdressers’' convention,
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but not for an international film festi-
val? We have not seen it, but is it
at all a fact?

Dr. Eeskar: It is easy and every-
one has the liberty to express his own
opinion, including the leading film
papers. If the hon. Member takes the
trouble, she can read other leading
papers which have contradicted the
opinion quoted by the hon. Member.

Shri Indrajit Gopta: May I know
whether the selection of this docu-
mentary film for exhibition at the
festival was done by the same com-
mittee which is also responsible for
gelecting feature films for exhibition?

Dr. Keskar: Yes, Sir; it is so. I
would like hon. Members to remem-
ber this that these film festivals have
certain rules. One of the rules is no
documentary or feature film can be
entered, which has been entered for
any other festival. Also, it must not
have been produced before a particu-
lar date. So, it must be produced last
year and it must not have been enter-
ed for any other festival. That is
one of the reasons why certainly we
have difficulties in getting films to be
entered in many international festi-
vals. This film was orginally pro-
duced for and under the guidance of
the tourist department specially to be
shown abroad. As far as our reports
go, there has been no such adverse
comment as some papers have report-
ed to have been made.

Shri Assar: May [ know if some
leading film producers are of the view
that the failure of Indian films is due
to the lack of adequate publicity and
it so, may I know Government's reac-
tion to this?

Mr. Speaker: We are going away
from one thing to another.

Shri Indrajit Gupta: May I know
whether the Minister will kindly
arrange a special show of the film
for the benefit of the Members of this
House, so that they can judge for
themselves?

Dr. Keskar: The film has been
shown many times, because every



817 Oral Answers

Saturday, there is a show for Mem-
bers and this has been twice shown.
11 the hon. Member is so much inte-
rested, 1 can arrange a special show.

Fertilizer Plant at Bombay

4
Shri Ram Krishan Gupta:
+128 Sardar Igbal Singh:
) Shri A. M. Tariq:
L Shri Pangarkar:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply Egiven to Unstarred Question
No. 201 on the 17th February, 1960
and state:

(a) whether the negotiations with
ihe Oil Companies on the prices and
availability of refinery gases for ‘he
fertiliser plant at Bombay have since
been finalised; and

(b) it sc, the result thereof?

The Depoty Minister of Commerce
and Indostry (Shri Satish Chandra):
ta) and (b). The agreement has mnot
vet been signed.

Shri Ram Krishan Gupta: May I
koow wiut are the prices quoted by
the companies and how far they differ
from the prices suggested by Govern-
ment?

Shri Satish Chandra: The prices of
the gas and naphtha which are to be
purchased from Burmah-Shell and
Stanvac respectively will be based on
ihe heat content or the calorific value
of those gases., The principles for it
have been decided. The agreement
has not yet been signed.

Shri T. B. Vittal Rao: This whole
negotiation has been going on for well
over 2} years, May I know when it
will reach the stage of finality and gas
will be wtilised instead of being
wasted.

Shri Satish Chandra: The project
was sanctioned by the Government of
India only a little over a year ago.
N 18 only afier that that various
atterhpts have been made to come to
=cme agreement. The agreement has
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been reached in principle. It is being
drafted and it is expected to be sign-
ed shortly.

Cost of Industrial Preduaction

Shri §-3k Ram Negi:

-

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
1601 on the 20th April, 1960 and state
at what stage is the proposal to set
up Study Groups to examine the high
cost of Industrial production?

The Minister of Indostry (Shri
Manubhai Shah): The matter is now
under consideration of the Govern-
ment.

Shri Ram Krishan Gupta: In reply
to a previous question, it was said that
the mater is under examina‘ion by the
National Productivity Council. May I
know what are the main recommenda-
tions made by that committee?

Shri Manubhai Shah: The Produc-
tivity Council is now ready to undexr-
take the studies in respect of about
half a dozon industries and as soon as
Government gives its approval the
study teams would be set up.

st wo ®Wro fEA@: & gE
| § 7 ¥ oArm wER way
IR AT T/ AT 9L ALY 0 qHAT
fom a® & 5 st & S WA agr
R § W g TR F T AR
g o R 7

st ara oy ag W fewm
w1 garet g FF 9 F1 FI IIR Sy
2 ot 7z o1 Aefefed 6w =
=@t 5 & fag 1 wEF fag
¥, § SR w1 qE= frar wri @
Hrife §, e &, WK anfafes ey
§ s I 2EH fir v W W X
T & T TE N o ww § 7
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Shri Tangamani: Which are the in-
dustries proposed by the National
Productivity Council to be brought in
the special study?

Shri Manubhai Shah: Cement, sugar,
Licycles, some of the engineering in-
dustrics and textiles. Then the Gov-
ernment will indicate which they
should take up first so that the studies
may be worthwhile and we can con-
rider the recommendations of the

study group.

Shri Ramanathan Chettiar: Apart
from the Nationa] Productivity Coun-
cil studying this problem is there any
proposal in the Ministry to have a
cell to study the problem from time
io time of the various industries?

Shri Manubhai Shah: These studies
are of a highly specialised nature in
productivity and for that we are hav-
ing a competent body in the National
Productivity Council We need not
Wave a parallel cell in the Ministry.
But, as far as the Tariff Commission
1s concerned, it is a statutory commis-
sion which goes into the economics of
all protected industries from time to
iime, periodically, once in three years.

st Twiag Wi§ awt ;W Am
%1 qg 51T & o e sivefaefads wifaa
¥ gafem aedz § awa odr a9
= § fF oF & ded A sk 0w oy
Fafedr & v oF & Fafad s A
e arE ¥ feaff # aomge d ¥
X TEd @R ¥ FfR wre Wewm
ST @ W IAW RS F I Q@
e grar R 7

Wiwr Mg W agar g
AT T 31w g a1 v g e
q e o & FAfadr i  dfwa
R gEF Az F wF g), A
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Shri Heda: May 1 know whether for
such commodities which are in short
supply and, therefore, the margin of
profit is greater, there is going to be
special study groups for cost of pro-
duction?

Shri Manubhai Shah: This is not a
study for occasional scarcities which
occur in a big country like ours where
consumption could not be always as-
certained with any degree of rectitude
or firmness. Here it is a question of
specialising in the studies first to see
what should be the size of the unit,
what should be considered the opti-
mum economic unit, what should be
the productivity per man per hour,
what should be the preductivity per
rupee invested, and so on. This is a
specialised kind of study.

st yrafeg W @t A
7g T T FE w1 6 WA 99
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Shri Indrajit Gupta: May I know
whether the terms of reference which
are going to be framed for the pro-
posed study groups will require thein
to study whether the cost of industrial
production is high or not or whether
it will be taken for granted that the
cost is high?

Shri Manubhai Shah: That is the
fundamental part of any terms of re-
ferencé because there is no use study-
ing when the group is convinced that
the costs are normal. When we find
from the broad studies that the costs
of certain units are not normal a
probe is required.

Shri C. D. Pande: May I know if
the Government considered the feasi-
bility of having some corrective fac-
tories so that their cost may be stand-
ard one and comparison could be
made on the basis of these factories.

Shri Manubhai Shah: That is ex-
actly what is being done. Qut of the
43 textile mills in Coimbatore in the
case of 8 to 10 it is very normal and
their cost of production can be com-
pared with their counterparts any-
where in the world. In the case of
other 35 units they were either lower
or higher. It is exactly to focus at-
tention on those comparative costs
and to apply the corrective wherever
necessary that these steps are being
undertaken.
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+

Shri Rameshwar Tantia:
Shri Naval Prabhakar:
Shri Vidya Charan Shukla:
Shrimati Ha Palchoudhuri:
Shri D. C. Sharma

Shri Eodiyan:

Shri Supakar:
*1%30./ shri Ram Krishan Gupta:
| Shri Assar: '

Shri Bibhuti Mishra:

Shri Raghurath Singh:

Shri Ajit Singh Sarhadi

Shri 5. A. Mehdi:

Shri Bhakt Darshan:

Shri Achar:
L.Shri Arjun Singh Bhaduria:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 292 on the 22nd Febru-
ary, 1960 and state:

(a) whether Government have now
finally decided about the location of
the proposed Atomic Power Stations
other than the first one;

(b) -the total number of Atomic
Power Stations proposed to be esta-
blished;

(¢) the names of places where those
stations are to be located; and

(d) the basis on which such selec-
tion has been made?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Not yet.

(b) to (d). As explained earlier, the
setting up of power stations in other
regions remote from coal fields, such
as Delhi-Punjab, Madras and Rajas-
than is under consideration. No deci-
sion in the matter has so far been
taken.

Shri Rameshwar Tantia: May I
know whether this power station will
be established by our own scientists
or help will be taken from foreign
scientists also?

Shri Jawaharial Nehru: It will be
established by our own scientists. I
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cannot say whether on a particular
matter some help might be taken but
this is done by our own people.

Shri Harish Chandra Mathur: May I
know whether in the absence of any
decision any allocation has been made
in the Third Five Year Plan? Has
any estimate been prepared?

Shri Jawaharial Nehru: Yes, I think
some allocation has been made. It is
not quite finalized yet. That is to say,
while the allocation has been made, an
attempt has been made to increase the
allocation.

Shri Nath Pai: Will Government
take into consideration the experience
of United Kingdom, which was lead-
ing in the peaceful use of atomic
energy, and which had embarked
upon a very ambitious scheme of
generating sufficient quantum of ato-
mic power? Now they have revised
their programme by considering the
comparative cost of generating power
by atomic energy and by conventional
means. The Indian Council of Ap-
plied Economic Research has also
produced a brochure on the subject.
I want to know whether before finally
deciding on more such stations Gov-
ernment are evaluating the compara-
tive costs of generating power by
atomic energy and conventional
methods?

Shri Jawaharlal Nehru: Naturally,
all these factors have been very care-
fully considered and are being consi-
dered. Conditions are different in the
United Kingdom and in India. In
India, we feel—that is, in parts of
India, not every part, for near the coal
fields it is very different—even now it
is practically admitted that the cost
of production of power through ato-
mic energy is an economic proposi-
tion and from day to day becomes
somewhat cheaper relatively. There
are, of course, other considerations
too. I cannot go into that matter
now.

Shri Ranga: In view of the fact that
only one power station has come to
be started now, how does the Govern-
ment come to the conclusion that it is
comparatively cheaper or sconomical?

SRAVANA 18, 1882 (SAKA)

Oral Answers 824

Shri Jawaharlal Nehru: Through
the mental appratus of thinking and
calculation.

Shri Ranga: The Prime Minister
said geonomical.

Mr. Speaker: That is what is esti-
mated.

Shri Ranga: Living in a dream land.

Shri Tyagi: Have they experiment-
ed on any one such station in India
before embarking on the scheme of
setting up these stations?

Shri Jawaharla] Nehru: The hon.
Member must seen that thus far it
has been decided to start one station
definitely, Even there the exact loca-
tion has not been decided. You can-
not experiment now because that sta-
tion will be ready for proper function-
ing in four years' time It takes a
long time. Therefore, one cannot post-
pone these things as then we will be
completely left behind in these mat-
ters, The work has to go on and we
have to make preparations for future.

Shri Tyagi: Will it amount to this
that all the stations will simultaneous-
ly be built when the actual experi-
ment has not been made on the one
station which is going to be put up
for the first time?

Shri Jawaharlal Nehru: I have not
said simultaneously, They will be one
after the other though they will over-
lap. There is no question of experi-
menting. We have passed the experi-
mental stage a long time ago. What
might be said to be experimental is
the precise cost of it. That, of course,
may be so, It depends on so many
factors. The factors that had been
studied showed that while the initial
cost at present is rather heavy the
other cost then becomes cheaper.

=t fgfa few ;. mft vy Wy
T TweEF, dam W REY &1 oam
T § 9y JAT oWE g fE
fagre #1 1A $q aF wrdm, 0 R
farew & art ¥ fer {1
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Shri Narasimhan: May 1 lknow
whether while considering the case of
the various places including Madras
State the non-perennial character of
the rivers in Madras State will also he
taken into consideration?

Shri Jawarhal Nehru: May 1 point
out that at the beginnig the major
consideration is where such a station
will be successtul. For instance, it
requires vast quantities of water, The
first one iz going to be constructed
~omewhere between Ahmedabad and
Bombay on the sea coastt We want
sea water for this. We want other
things, So, all these factors have to
e considered. We cannot afford to
have the first one or two stations to
be placed in such conditions that are
not fully advantageous.

% feeelt & wfama ot @ wag
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Shri Anil K, Chanda: There are 91
observation holes in New Delhi. Of
these, 85 have recorded a fall in the
sub-oil water level. Only in the case
of six there has been a slight rise. So
far as the lift in Parliament House is
oconcerned, for the purpose of instal-
lation of a new lift a pit two and a
haH feet below the basement—and
the basement is 64 feet below ground
level—had been dug and water seeped
in.  After the lift has been installed,
waterproofing coating will be given
w the sides and to the base of the pit
and it is certain that there will be no
vgepage after that.

= qo w0 faAdY ; wifeaTHE ¥
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Shri Anil K. Chanda: Windsor
Place is a badly affected area. The
Heuse is aware of the fact from the
report which was placed before the
House by the high-power committes
which was set up in 1958 under the
Chairmanship of Shri Reddy that 287
more tubewells are to be planted for
draining out the sub-soil water. The
plan is being implemented. 16 wells
ave already working.
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Shri Anil K. Chanda: Yes, Sir; it
is always done and where it is consi-
dered necessary pile foundations are
also made. So far as these buildings
here are concerned, the Parliament
House building and the Secretariat
buildings are mostly on rocky soil ang
there is no danger whatsoever to
them.
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Shri Anil K. Chanda: There is no
such danger.

The Hague Court's Judgment

+
[ Shri Radha Raman:
Shri Shree Narayan Das:
Shri M. L. Dwivedi:
Shri Ram Krishan Guptia:
Shri Rameéshwar Tantia:
Sardar Igbal Singh:
Bhri Assar:
»132. J Shri N. R, Muniswamy:
Shri Kodiyan:

Shri Rami Reddy:
Shri D, C. Sharma:
Pandit D. N, Tiwari:
Bhri Goray:
Dr. Ram Subhag Singh:
Shri Parulekar:
| Bhri H. N. Mukerjec:

Will the Prime Minister be pleased
io state:

(a) whether the implications of the
judgment of the International Court
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of Justice in the dispute between India
and Portugal on the right of passage
over Indian territory have been stu-
died; and

(b) if so, with what results?

The Deputy Minister of Extermal
Affairs (Shrimati Lakshmi Menon):
(a) and (b). Government have fur-
ther examined the judgment of the
International Court of Justice in the
case filed by the Portuguese Govern-
ment against India concerning certain
rights of passage over Indian territory
to Dadra and Nagar Aveli. The ver
dict of the World Court is substan-
tially in India's favour, The Court
has held that India acted correctly and
in accordance with her international
obligations. A more significant aspect
of the Court’s decision is that there
can be no question of India being ob-
liged to permit passage of any kind
in the present circumstances. In other
words, the present position obtaining
in the enclaves has been stabilised
and cannot change without the per-
mission of the Government of India.
Government are generally satisfied
with the decision of the World Court
in this case.

Bhri Radha Raman: In view of the
International Court having accepted
India's claim on this territory, has
the dispute between the two Govern-
ments been finally settled and has
Portugal ceased to lay its claim on
the right of passage over this terri-
tory?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): 1 am unable to understand
this question.

Some Hon. Members: We too have
not been able to follow it.

Shri Jawaharlal Nehru: But I will
just remind the hon. Member that
between the two Governments, so far
as we are concerned, it does not re-
late to Dadra and Nagar Aveli but to
Goa.

Shri H. N. Mukerjee: Could I know
what special hindrances are there to
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the integration of Dadra and Nagar
Aveli into the Indian Union in view
of the judgment making a definite
implication that the de facto rising in
Dadra and Nagar Aveli against Portu-
gal's colonialism has been successful
and it can be followed up by what-
ever voluntary action the people of
that area want to take in regard to
their association with India?

Mr., Speaker: He wants to know if
any attempt is being made to incorpo-.
rate them into India.

Shri Jawaharlal Nehru: There are
no major impediments to that. It is a
question of judgment as to when and
how and what to do.

An Hon. Member: What?

Shri Hem Barua: In view of the fact
that this judgment of the Hague
Court is in our favour and now there
are no impediments in the matter of
incorporating these Portuguese poc-
kets into the Indian territory, may I
know whether Government has taken
up this matter with the Portuguese
Government on the basis of the
Hague Court judgment?

Mr. Speaker: Ask them to consent
to it?

Shri Jawaharlal Nehru: The hon.
Member should remember that we are
not on good terms with the Portu-
guese Government. We are not on
talking terms or writing terms.

Shri Hem Barua: May I know....

Mr. Speaker: Shri Mukerjee had
asked as to why independently of the
Portuguese Government they have not
been absorbed into India by virtue of
the judgment. The hon. Member
wants to go behind the judgment and
ask the Portuguese Government to
consent to it.

Shri Hem Barua: In view of what
the hon. Prime Minister has said,
would it mean that this problem
would contimue 4o remain like that in
a stalemate?
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Mr. Speaker: The question does not
arise.

Shri Tridib Kumar Chaudhuri: May
b know whether Government has
taken account of the fact that even
the majority judges who have deliver-
ed the judgment have recognised that
the Portuguese authority over Dadra
and Nagar Aveli has been over-
thrown? What is the position of
these two enclaves now? Are they
Jjust independent and sovereign
enclaves, outside India? . What is
their exact position in the opinion of
the Government of India?

Shri Jawaharlal Nehru: It is rather
difficult for me to define in terms of
international law. But technically
they are a free territory dealing with
itself, raising revenues and spending
them. In actual fact, of course, they
are swrrounded by Indian territory.
They are part, in effect, geographi-
cally of India and they will no doubt
be so constitutionally also whenever
we feel like taking them in. It is not
a question of some permanent deci-
sion. Even now we have been giving
them some kind of help in the sense
of some trained people going there
helping them in particular matters.
They have been doing fairly well and
1 believe during the last two years
they have accumulated a consider-
able sum in reserve from their own
revenues after spending a good bit
for hospitals, schools etc,

Pandit D. N. Tiwari: May I know
whether it is a fact that these two
enclaves, Nagar Aveli and Dadra,
have approached the Government to
be incorporated into the Indian
Union?

Shri Jawaharlal Nehru: I have no
doubt that they have felt like this
all the time. As I said in answer to
Prof. Mukerjee, there are no major
impediments. There may be perhaps
some minor impediments, but they
do not count really. It is one for
our judgment as to what is the best
time and what is the best way of
taking a particular step.
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Shri Nath Pai: The hon. the Prime
Minister just now made two state-
ments in one of which he said that
they are a free territory, and in reply
to Prof. Mukerjee's earlier questioh
he said that “when and how to in-
corporate them we shall consider”.
These are contradictions. If it is a
free territory, the people will have
to be asked whether they are inte-
grating themselves, or otherwise
already they are integrated and a
special status is accorded to them.
These two things cannot be said, that
they are a free territory and we shall
decide when to incorporate them. The
people want to be integrated with the
rest of the Union of India, and there-
fore that contradiction could be re-
moved by asserting that the people
will be given the right to decide. How
do we decide if they are a free terri-
tory?

Shri Jawaharlal Nehru: There is
no contradiction. We have not in-
cluded them in India, and they are
not under anybody else. Therefore
they are a free territory. And fur-
ther, they have repeatedly expressed
their desire in the past to be incorpo-
rated with India. There is no diffi-
culty about that. It is only a ques-
tion of the proper time to do it and
the proper way.

Mr. Speaker: Next question.

Shri Nagi Reddy: Sir, may I sug-
gest that Question Nos. 143 and 154
may alsp be taken up along with
Question No, 1337 They relate to the
same subject.

The Minister of Commerce (Shri
Kanongo): They are rather different.

Mr. Speaker: No. 133 is about rise
in price of cloth, No. 143 is about
price control on cotton. No. 154 is
shortage of cotton supplies. Price
control on cotton is another matter,
and cotton supplies is different from
rise in price of cloth.

Is the hon. Minister willing to ans-
wer all these questions together?

Shri Kanungo: Sir, the questions
are different, though there is some
similarity between them.
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Mr Speaker: Very well, he may
answer Question No, 133.
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Shri Kanungo: The reasons are
stated in the statement which has
been laid on the Table, and it has also
been stated that we are expecting
that there will be no further rise and
there will be reduction also because
of the steps that are being taken.
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Shri Kanungo: The larger import

of cotton will result in the reduction
of prices and higher production.
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Shri Kanungo: No, Sir, definitely
not.

Shri Nagi Reddy: May I know
whether it is a fact that even though
cotton supplies have been less by only
1 or 2 per cent, the shortage in the
production of medium and coarse
cloth has been to the extent of 31 per
cent which has led to the rise in
prices? May I know what action
Government propose to take to see
that the production of cloth is in con-
sonance with the supplies of cotton?

Shri Kanungo: The percentages
mentioned by the hon. Member are
not quite correct. As has been stated
in the statement, the larger import
of cotton of short staple will result
in larger production of yarn and
cloth of the categories which are now
in short supply.

Shri Nagi Reddy: My question is
different. My question was: In
view of the fact that coarse and
medium cloth prices have been going
up by 40 per cent, and in view of the
fact that production of medium and
coarse cloth has gone down by 31 per
cent even though the supply of indi-
genous cotton has been equivalent to
the supplies of last year, except prob-
ably by 1 per cent, what steps do
Government propose to take to see
that the medium and coarse cloth
prices do not rise above the propor-
tion of the supplies of cotton?

Mr. Speaker: Does the hon. Minis-
ter accept all these propositions?

The Minister of Commerce and In-
dustry (Shri Lal Bahador Shastri):
The production of indigenous cotton
has definitely been much less than in
the year 1958. In fact we have had
bad crops for the last three years.
And in 1958 the total production was
of the order of 48 lakh bales, where-
as in 1859 it has gone down to 37
lakh bales. Therefore, the reduction
has been of a sizable nature.

The second point is, because of the
bad crops for the last two or three
years, the carryover by the mills has
also been going down, and it has
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gone down to a very low level, abou’
12 to 13 lakh bales, which has nevet
happened during the last few years

It is in these circumstances that the
supply of cotton has not been ade-
quate for the mills. Especially, the
real difficulty has arisen because
there has been short supply of short-
staple cotton. We generally used to
import long-staple cotton. But th:
production of short-staple cotton has
gone down, and therefore, there has
been reduced production of medium
variety of cloth which is generally
consumed most by the people. There-
fore, the prices of medium cloth hav-
gone up.

Shri Nagi Reddy: What is the per-
centage of the shortage of cotton ir
the 1859-60 season in comparison
with the supply of cotton in 1958-59.
and what has been the shortage in the
production of indigenous cotton cloth:
in comparison with the supply of
cotton?

Shri Lal Bahador Shastri: From tha
figures that I gave it can be calculat-
ed. The reduction is about 25 pe
cent.

Shri Nagi Reddy: And the preduc-
tion of cloth?

Shri Lal Bahadur Shastri: In coarsc
there has been reduction—I canno®
give the exact percentage. But, as I
said, mostly in coarse and medium.
The total production—if the hon
Member will see the figures—has not
gone down much, because there has
been larger production in other wvar-
ieties, whereas in the production of
medium A and B there has  been
less of production.

Shri Nagi Beddy: How much less?

Shri Lal Bahadur Bhastri: Now, it
is true that the proportion of rise ir
the prices is more if it is compared to
actual increase in prices of cotton No.
1, increase in the wage bill No. 2 and
increase on account of some other
factors. The rise is certainly higher
than what it should be in proportion
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to the rise in the price of cotton, the
wage bill and others.

Shri Bami Reddy: May I know whe-
ther it iz a fact that the increase
in the price of mill cloth is far higher,
compared to the rise in the price of
handloom cloth and, if so. the re-
asons for the same?

Shri Kanungo: The proportion is
certainly as the hon. Member says.
But the reason is that the handloom
weaver has less of holding capacity
and the demand is less, because the
prices are alwavs higher.

Shri Jinachandran: In view of the
shortage of short-staple yarn, will
Government consider the question of
stopping the export of yarn?

Shri Lal Bahadur Shastri: At the
presenty moment there is no export,
but we have taken the same step in
regard to the production of yarn as in
the case of cloth, and 1 do hope that
the situation in so far as yarn is
concerned will definitely improve in
about three or four months' time.

Several Hon, Members rose—

Mr. Speaker: A number of hon.
Members seem to be interested in this.
On this along with the other two
questions relating to cotton, I will
allow a Half-an-hour discussion to-
MOrrow evening.

Some Hon, Members: Half an hour?

Mr. Speaker: Let us see if half an
hour is not sufficient,

Shri Harish Chandra Mathur: In a
Half-an-hour discussion, it becomes
difficult for Members to ask questions
because you will allow only two or
three to raise questions.

“Mr. Speaker: Then the Question-
hour is sufficient. If half an hour is
not sufficient, the question hour is not
adequate at all.

Shri Harish Chandra Mathur: At
least those Members who have given
nofice should be allowed to ask gques-
‘tions,
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Mr Speaker: No hon.
wanted a discussion
Next question.

Member
of this matter,

st feamd waa

+
st qAR T

*
Wit e

T GEAT W TR HH A FAT
1 AT F4T

(F) s & fafom 30 &
fRel &1 ot wrew wf, {ego
f g av %1 wa s fopréw Fwt &
o A fewfen A1 & '

(@) @ #== fom R & &,
L

(7) @ w== § T FEAR
F1 T & A i SRE ¢

g SR wETon @6 & wan-afe
(st ®wo wo wER) : (F) &
(). wx faawor @1 1 FF 9 @
ST € |

faan

srEEm Ry F=9 F a
F1 Wt Fg wwq ¥ faamnd @ é
S gad I WE, (%0 H g ¥F=
fmt ¥ wevem ® o =i gd dv
9 TEe T 59 a1 #7 g9 fean e
T 39" TATE % AT ThH I |
grErEeh gra dan 5 19 @i,
form, wf 0 WK o FAEE Gy
forrst & 3z o f grga: TeR #
Iaren g1 g, el a9 | g+ wEgw
frar mar fF Gar F & Swml w
wETEl gra fAima fafaw o
T ¥ ey 93 &iF s ¥ e
famst FTF &7 Wiared fasn Wi waY
i agr g g i e sew
w4 7 gy fuent |



839 Oral Answers

weqr ¥ § WX 9 T o e g
fe 7 ¥ o™ A yFwl 1 AEd
B 4T O |

St AT T ¢ W7 qg aAE F
WARF F99 g fgeoir A =g
¥ q ST ?

=t WTo o A : qgFAL Fgl T
Ty ST ag i fafse 9@ e
T |

s W T ¢ SiET o faaor i
TAHT T E, W AR A g a9 §
frAc g @ & s
gt g 6 #9079 wa an ¥ frea
& s ¢

FA AR e w6t (I -
) : 7 AT TE AT FEr 7 qHedT 5
W OYE ¥ FEl 9% dga fodl &
fererre foram o T & | OW 3 FE
& gaTe wE 9 fea m, afew e =R

¥ 9 IA FT JAIT TH §, IS A
¥ forger wer & & AT &1 W & 1 S
foom T T IS g arat F1 & A,
T§ v ¥ g W S & W §
o< = o faa @ ®T & | wE A
& fo s & g o P & st o

& AR ST : TF FET F A goAT

HTE g WgH, 99 fo st & il
N sraegwar gr ?

o FWET: 7 I TV @
7wy § qsrqw =1fEd )

Shri Tanagamani: Because the
members are going to be supplied
with sets of processed records which
will not be available to the public
generally, may I know whether the
rule which is still in the draft stage
will be finalised and the giving of

these records to the Club starts imme-
diatelv?

Dr. Keskar: I would like hon.
Members to remember one thing.
657 (Ai) LSD—2.
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The main object of the Clubs is that
the listeners will listen carefully and
given their critical opinion about the
programmes. In fact, we want to uti-
lise these Clubs for getting considered
opinion about the various items of the
programmes and in that way improve
the programmes. Naturally, member-
ship will be restricted, because only
those people who will give time and
considered opinion carefully will be
able to listen and give their con-
sidered judgment.

Administrative Reforms

+
( Shrimati Ila Palchoudhuri:
| Shri Vidya Charan Shukla:
| Shri Harish Chandra
. | Mathur:
15 Shri D. C. Sharma:
Shri P. K. Deo:
Shri A. M. Tariq:
LShri Hem Barua:
Will the Prime Minister be pleased
to state:

(a) whether he has directed that
the administrative reforms to promote
efficiency and economy should be
introduced, spread over a period of
years;

(b) if so, what steps have been
taken to implement his directives;

(c) whether any scheme has been
drawn up fur the administrative re-
forms; and

(d) if so, whether a copy of the
scheme will be laid on the Table?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) to (d). I have issued no
separate directive on the subject, but
my colleagues and I have devoted
considerable attention to these matters
in the past few months. As I stated
in the debaie on the subjest in  the
House in February last, these are
matters not so much of broad princi-
ples as of detailed and continuous
study. Since it would have been im-
practicable to take up all the offices
of Government at once, Secretaries of
Ministries have been asked to select
sectors which need special attention,
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particularly those which bring Govern-
ment organizations in contact with
the public and to have detailed work
study done of these sectors. Arrange-
ments have been made for training
staff in work study methods. Similar-
ly, joint study with representatives of
industry is being organized to simplify
procedures affecting industry and Gov-
ernment. Two industries, namely,
coal and textiles, have been selected
for such study to begin with. Also,
financial procedures have been ex-
amined with a view to greater dele-
gation to Administrative Ministrie-.
Apart from these steps, suggestions
were invited from all the Ministries on
the wider aspects of the problem.
These suggestions, which deal rol
merely with simplifica‘ion of rules and
regulations or procedures, but also
go into the more basic problems of
training and attitudes, are at present
being studied by the Planning Com-
mission. I shall be glad to lay a
statement on the Table of ‘he House
to indicate the final decisions.

Shri Hem Barua: May I know whe-
ther it is a fact that the Governmert
propose to evolve some machinery on
the lines of the Whitley Councils in
the UK. in orde: : ensure increased
efficiency and good relations between
the Government and the employees?

Sh - Tz-vaharlal Nehru: That has
nothianz to do with work  study
methods. But, T may inform hon.
Member that we have been consider-
ing this Whitley Council method of
dealing with such ma‘ters.

Shri 8. M. Banerjee: The hon. Prime
Minister mentioned the Whitley
Council method. May I know whe-
ther Whitley Councils will be formed
in all the administrative offices in
accordance with the recommendations
of the Pay Commission?

Shri Jawaharlal Nehru: 1 have said
that this question was somewhat
differen*. But, I have said that we
are considering the establishment of
some machinery on the lines of the
Whitley Council as recommended by
the Pay Commission.
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Shri Tyagi: To what extent havc
the Administrative Ministries  been
made independent of Finance Miuis-
try's control in the matter of expen-
diture?

Shri Jawaharlal Nehru: How can I
measure the extent? It is more than
it used to be and lesser it is likely to
be.

Shri Hem Barua: May I know how
far this information thai the Govern-
ment propose to invite some British
experts to advise the Government on
the constitution of a machinery on
the lines of the Whitley Councils in
this country, correct?

Mr. Speaker: Is there a proposal’

Shri Jawaharlal Nehru: There is
none. A suggestion to that effect was
made to us. For the moment, we do
not see the exact need for this. If
the necessity arose, we shall certainly
invitee. There are plenty of pecple
here in our administrative service
who have been specially trained in
this work, partly in England, so that
they know a great deal about it.

Shri Tyagi: Internal financial con-
trol which was introduced about two
years ago, I understand, has been with-
drawn now. I, therefore, want to
know to what extent are the Minis-
tries now independent of the Finance
Ministry, because this control has
been withdrawn?

Shri Jawaharlal Nehru: I have an
idea that greater control has been
given to the Administrative Ministries.
But, as usual, they want still greater
powers in devolution.

Shri Tyagi: No, Sir. Internal finan-
cial contro! which was given to the
Ministries has been wi‘hdrawn.

Shri Jawaharlal Nehru: The Finance
Minister says it has not been with-
drawn. Perhaps, the Finance Min-

Mr. Speaker: The Finance Minist;z:

The Minister of Finance (Shri
Morarji Desai): That is not withdrawn
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at all. What has been done is that in
certain cases now the officers are the
same instead of different officers. For
the purpose of the Ministry concern-
ed, what has to be decided by them-
selves, the officer works with them
and does not report to the Finance
Ministry, But, for the preparation of
the Budget, when things have to be
scrutinised, he serves both the pur-
poses so that two officers are not re-
quired. The independence which the
Ministries enjoy is to the extent 1o
which it was given. That is, for all
schemes which have been previously
scrutinised and the Finance has agreed
and have been included in the Budgat,
they have full freedom. It does not
come back to Finance at all. Where
there has not been a preliminary esti-
mate properly done, they have got to
come back again when the estimates
are finally made. Otherwise, there
is mo necessity of coming to the
Finance Ministry.

Shr® §. M. Banerjee: [ want to
know whe'her this administrative re-
form would also mean minimising if
not eliminating red tapism in adminis-
tration and if so, what positive steps
are being taken to eliminate that?

Shri Jawaharlal Nebhru: The whole
method of work study is to avoid red
tape and unnecessary gestures, move-
ments, etc. That is the whole pur-
pose of it Wherever it has been ap-
plied, it has resulted in considerable
retrenchment and saving in time and
expenditure.

Shri Harish Chandra Mathur: May
I know if the hon. Prime Minister is
aware that the severest critics of the
administrative machinery are the gov-
ernment servants themselves? May
I know if this factor has been brought
to notice and has been probed into,
and if any attempt has been made to
have an inter se adjustment between
the various classes of officers?

Shri Jawaharlal Nehru: It s
natural they should be the critics be-
cause they know most about it, and in
this work study business, all these
factors are considered.
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Shri Harish Chandra Mathur: May
I know whether you are aware of the
criticism and the nature of their cri-
ticism about the administrative mach-
inery and about the lack of adjust-
ment between the various types of
officers working, and if it has receiv-
ed your attention and the action that
has been taken in this matter?

Shri Jawaharlal Nehru: How can I
say? I am aware of some type of cri-
ticism; may be there are some other
types of which I am not aware, but
an attempt should be made to find
what the criticism is especially from
those who themselves work there.

12 hrs.

SHorT NOTICE QUESTION
Pay Committee for Armed Forces

rShr_i’_Feroze Gandhi:
| Shri Ram Krishan Gupta:
| Shri Nek Ram Negi:
| Sardar Igbal Singh:
| Shri A. M. Tariq:
S. N. Q. | shri D. C. Sharma:
No. 1. Shri T. C. N. Menon:
| Shri Hem Raj:
| Dr, Ram Subhag Singh:
i Shri Birendra Bahadur
| Singhji:
|_ Shri Aurobindo Ghosal:

Will the Minister of Defence be
pleased to state:
(a) whether the Raghuramaiah

Committee appointed to consider
the application of the Jagannatha Das
Commission’s recommendations to the
personnel of the Armed Frrces has
made its recommendations to Gov-
ernment; and

(b) whether, and if so, what de-
cisions Governmen: have taken on
those recommendations?

The Minister of TDefence (Shri
Krishna Menon): (a) Yes, Sir.

(b) A statement is laid on the Table
of the Lok Sabha, [See Appendix I,
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annexure No. 25.] I would like to
add thal in the statemen:, the ex-
pression “combatants™ in Para 2, itemg
(ii) & (v) includes combatant per-
gonnel of the Army, Navy and Air
Force also below officer rank.

Secondly, so far as emoluments re-
ferred to in the statement are con-
cerned, they cover the basic pay,
dearness allowance, city compensatory
allowance and bad climate allowance.

The statement does not cover any
other emoluments now being received
by the defence services below officer
rank which will continue to be admis-
sible subject to the rules which
obtain.

Shri Feroze Gandhi: According to
item (ii) of the statement, the basic
pay drawn by the combatant trained
infantry soldier is Rs. 30 per month,
and in the revised scale the basic pay
remains the same and the dearness
allowance has been increased. May
I know whe'her this dearness allow-
ance is going to be integrated with
the basic pay as in the case of the
other employees?

Shri Krishna Menon: Yes, Sir.

Shri Feroze Gandhi: May I know
whether the new dearness allowance
of Rs. 6 will also be integrated?

Shri Krishna Menon: That will not
be integrated.

Shri Feroze Gandhi: May I know
what consideralions the Raghuramaiah
Committee had before it to fix these
salaries in this manner, and is it
possible for us to hav: a copy of the
Raghuramaiah Committee’s Report?

Shri Krishna Menon: So far as this
Committee is concerned, there are
some ma‘ters on which Government
have not yet come to a decision. 1In
that sense, the Committee's Report
is still pending, and it is not possible
now to say whether that Report can
be laid on the Table or not.

Shri Feroze Gandhi: That part of
the Report on which Government
have taken decisions may be laid.
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Mr, Speaker: The Minister is still
on his legs. He has not finished his
reply.

Shri Krishna Menon: In reply to
the request which came just now, we
cannot separate the Report like that.
It will not take very long time, it is &
matter of calculations of various kinds.

The question is asked how these
scales were reached. This Rs. 30 is &
calculation of what the pay of &
soldier would be after he has had
three years of training. Then he be-
comes a skilled workman, and this is
what would apply to him on the
analogy of the civil servant under
the Jagannadha Das Commission. To
that is added the dearness allowance.
Formerly half was given to him, now
two-thirds will be given, the princi-
ple being that the Jagannadha Das
Commission has said that a family
may be taken as three units and the
soldier alone gets a unit's rations.
The other people must be provided
for. Therefore, instead of getting
Rs. 52'50, which is what he is ge'ting
now, he would get Rs. 66.

Shri 5. M_ Banerjee: I want to know
when these recommendations are 1o
be implemented, whether they will be
implemented with effect from Lhe
same date as the Pay Commission’s
recommendations?

Shri Krishna Menon: That is in the
statement.

Dr. Ram Subhag Singh: May I
know whether at the time of con-
sidering the Jagannadha Das Com-
mission’s recommendations, the
Raghuramaiah Committee had in mind
the conditions of officers and men
who will now be asked tp work in
difficul: and hazardous areas; if not,
whether that fact will be considered
de nmovo and their pay and dearness
allowance finalised?

Shri Krishna Menon: In the normal
arrangements in the army, there is a
distinction made regarding the allow-
ances of soldiers and officers in what
are called Forward Areas, but they
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are special circumstances which do
not  pertain lo ecivilians in the
Jagannadha Das Commission’s Report.
That would not be reflected in this
report, because the purpose of this
Committee is to apply in real terms
the essential content of the report
pertaining to the civilians.

Dr. Ram Subhag Singh: I have not
had a reply to the latter part of my
question.

Shri Aurobinde Ghosal: A report
has appeared in the Bombay press
a portion of the Committee’s Report
Is not being implemented because of
the opposition of the Finance Ministry.
Is that true?

Bhri Krishna Menon: Government is
tne, it has only one mind.

Dr. Bam Subhag Singh: My point
was that at the i!ime the Pay Com-
mission’s recommendations were be-
ing considered by the Raghuramaiah
Committee, the conditions which
obtain today in difficult and hazardous
areas were not there, and the Com-
mittee, therefore, naturally could
not review the pay and dearness
ellowance to be given to the officers
and men who will now be required to
work in these areas. May I know
whether any fresh consideration will
be made by the Government regard-
ing the pay and dearness allowance of
these persons?

Shri Krishna Menon: 1 said at the
Leginning that even in the normal
rules of the army, there are certain
favoured allowances in regard to
troops that move forward or take on
special duties and so on. That is
nermal, but the question whether in
the special conditions anything should
be done in regard to certain other
people is not covered by the Pay
Chmmission or this Committiee. It is
an entirely separate matter. That
har to be deal* with. if at all, se-
parately.

Shri Hem Raj: In the border areas
the Punjab and other police get 100
per cent. compensatory allowance. Will
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tiie army people posted there also get
the same allowance?

Sbri Krishna Menon: Not under
these recommendaticns. That is a se-
parate matter. The Commission was
appointed to deal with changes that
have come abcut on account of
changes in the economic and social
conditions. And the different way in
which remuneration is paid to the
srmy required different calculation. In
other words, it may be said almcst
that this departmental Committee nad
io work on a technical basir more or
less to apply the real content to army
cenditions.  These are special  con-
ditions, whether they are border arcas
or anything else, and that has to be
specially considered, if the Govern-
ment thinks it should be considered
It is a separate maiter.

Shri Birendra Bahadur Singhji:
Since the officers and the army per-
sonnel have to do multifarious duties;
is there any proposal to give them
any separation allowance or educaticn
al.owance?

Shri Krishna Menon: That is a
larger question. That was not conver-
&l by this Commission,

Shri Braj Raj Singh: What will be
the monetary effec* of these recom-
mendations on the Exchequer? How
much more will we have to spend un
the services?

Shri Krishna Menon: As I said, the
stitement does not cover the en‘ire
chonge in the remunerations. While
we cannot give an accurate estimate,
Jhe effect on the Fxcheger, as -
flected by the Pepert, wonld be Re. B
to Rs. 9 crores. Government Jdoes a0
went at the preseit moment to put
down a definite Ggure. Tt will be
vetween Rs. 8 and 9 crores. Thag is
in respect of the increase on paper.

Shri Ram Krishan Gupia: From
the statement I find that the otter
recommendations of the Raghuramaiah
Committee are bei.g examined by
Government. May I know by what
ume a final decision will be  taken
1egarding them, and also the probaltle
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date by which the decisions already
taken wiil be enforced?

Shri Krishna Menon: As was stated
hefore, most of it has been dealt
with, What remains is in regard to
certain levels of officers. Thatl re-
quires cons:deration _in detail. It
will not take very long. That is all
t..at I can say. I cannot give you Lhe
sa'e, but it will not take very long.
I* will be when the Parilament is
sitting.

Shri S, M. Banerjee: In regard to
the dearness allowance portion, noth-
ing has been mentioned as to whether
this ‘dearness allowance will be link-
éd wi.kh the cost of living index. May
! know whether if Government pro-
pose to revise the present dearness
allowance of the civilian employees on
the basis of the Pay Commission’s Re-
port, the dearness allowance in res-
pect of the Army People will also be
revised and linked with the cost of
living?

' Shri Krishna Menon: Thatis a
general ques.ion covered by the
Finance Minister's statement yester-
day.

Bhri 5. M, Banerjee: It is not clear.

Shri Tangamani: May 1 know the
special reasons which have led Gov-
ernment to give only two-thirds of the
city compen:atory allowance to these
- employees instead of the full amount
that is being paid to the others?

. Shri Krishna Menon: It is the semc
reason that applied to two-thirds in
the other case, because there are cer-
tain special allowances given to ser-
vice personnel in the way of rent
facilities and things of that character.
All this is taken into account, and it
is assumed that this two-third is a fair
estimate of what will be the real re-
turns which are equal for both the
fvilians and the others. That is an
improvement on the present half.

AUGUST 4, 1960 850

WRITTEN ANSWERS TO
QUESTIONS

Foundry Forge Plant, Ranchi

*135. Shri Warior: T il the Minister
of Commerce and Industry be pleased
to state:

(a) whether experts and technicians
for .he Foundry Forge Plant, Ranchl,
who are to be trained in Czechos-
lovakia, have been selected;

(b) if so, from which States these
selectees have come; and

(¢) when will they be proceeding
to Czechoslovakia?

The Minister of Indusiry (Shri
Manubhai Shah): (a) to (c). The first
batch is expected to leave for
Czechoslevakin  in  July, 1961 and
therefore the experts and technicians
will be selected in due course.

Nangal Fertilizers and Chemicals Ltd.

Shri D. C. Sharma:
*137.{ Shri Rami Reddy:
| Shri Daljit Singh:

Will the Minister of Commerce and
Indusiry be pleased to refer to the
reply given ifo Starred Question
No. 113 on the 12th February, 1960
and sae the up-to-date progress
male in the setting up of the Ferti-
liz>rs Factory Plant at Nangal?

The Deputy Minister of Coinmerce
and Industry (Shri Satish Chandra):
A statement is laid on the Table of the

Sabha. [See Appendix 1, annexure No.
261.

Office of the Regional Provident Fund
Commissioner, Kerala

{ Shri A. K. Gopalan:

*138. 7\ Shri Kunhan:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Government eof
India have received a memorandum
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signed by over fifty M.L.As. of Kerala
requesting the shifting of the Office
of the Regional Provident Fund Com-
missioner (Kerala) from Trivandrum
to Ernakulam;

(b) whether it is a fact that the
majority of the industrial workers
covered by the Provident Fund
Scheme* are si.uated in the Central
districis of Kerala adjoining Erna-
kulam; and

(c) if so, whether Government have
considered the question of shifting the
Office?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b) and (c). Information is being

obtained from the State Government

- and the ques.ion will be considered on
receipt of their report.

Fertilizer Factory at Kbthandlum

o139,/ Shri Rami Reddy:
9.1 Shri Madhusudan Rao:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 523 on the 1st March, 1960 and
state the progress made so far in the
establishment of a Fertiliser Factory
at Kothagudium in Andhra Pradesh?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
A statement is laid on the Table of
the House.

STATEMENT

A licence under the Industries
(Development and Regulation) Aect
has been issued for the establishment
of the fertilizer factory. Consent has
also been given for the issue of capital
to the extent of Rs. 8 crores.” A suit-
able site has been selected for the
location of the 'factory and action to
acquire the land is being taken.
Global tenders for the supply of - 7
main gections of equipment required
for the Fertilizer Factory have been
invited and last date for receipt of
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tenders is 30th September, 1960. The
State Government have also invited
offers from some of the Civil
Engineering Consulting firms in the
country for the preparation of detailed
designs, construction drawings and
supervision of the civil engineering
works of the fertilizer factory. The
las: cdate for receipt of offers was
July 31, 1960.

Cochin Dock Labour Scheme

14 7 Shri Kodiyan:
ﬂ.x Shri Narayanankuity Menon:

Will the Minister of Labour and
Employment be pleased to state that
the further progress made in the
implementation of the Dock Labour
Scheme in Cochin Port?

The Deputy Minister of Labour
(Shri Abid Ali): Medical examination ,
of the workers is in progress since the(__-
17th June, 1960. Thereafter, the Board -
will take up the question of their
registration. A Piece Work Rate
Scheme is also being evolved by the
Board.

Companies Law

j Shri B. Das Gupta:
‘1417 Shri Aurobindo Ghosal: .

Will the Minister of Commerce and ~
Industry be pleased to state:

(a) whether any delegation has
been sent abroad to study the com-
panies law of different countries; and ,

(b) if so, what is the composition
of the delegation and what are. the :
countries vilsited? f

The Minister of Commerce (Shri |
Kanango): (a) Yes, Sir. The delega-
tion has since returned to India.,

-

(b)” The delegation consisted of Shri -
D. L. Mazumdar, 1.C.S., Secretary to -
the Government of India, Department -
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! Company Law Administration, and

Shri R. G. Saraiya, a former Presi-
dent of Federation of Indian Cham-
bers of Commerce and Indusiry.

The countries visited were: Japan,
USA, UK, West Germany and
Switzerland.

Arrest of Chinese

Shri Assar:
| Shri Ajit Singh Sarhadi:
J Shri Balkrishna Wasnik:
9 Shrimati Mafidla Ahmed:
| Shri Rameshwar Tantia:
LShri Hem Barua:

142,

Will the Prime Minister be pleased
“to state:

{(a) whether it is a fact that one
Chinese was arrested at Amguri Gate
of the Sibsagar-Naga Hills border
while he was attempting to cross over
to Mokakchung in Naga Hills;

(b) whether it is a fact that he
possessed certain identification papers
in the name of a Gorkha; and

fc) if so, the details thereof?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Yes.

(b) Yes.

. {c) One Chinese national named
Koo Fook Sen alias Fokhing etc, who
was born and brought up at Tikok
(Ledo) in the Assam State, was
arrested by the Police at Amguri Gate
on the border of the Sibsagar district
of Assam with the Naga Hills Tuen-
sang Area on the 27:h May, 1960
while on his way to Mokokchung in
the Naga Hills Tuensang Area. He
was posing as a Nepali and a permit
issued to a Thapa of Ledo was found
in his -possession. Except for this
permit, nothing incriminating was
found on him.
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Price Control on Cotton

Shri Bhawanji A. Khimji:
. Shri Rami Reddy:
1433 Shri Agadi:
{_ Shri Sugandhi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
East India Cotton Association Limited,
the Cotton Buyers Association and the
Bombay Coiton Merchants and
Muccadams Association Limited, have
jointly represented to Government for
the removal of price control on cotton
and in case decontrol is not possible
have as an alternative suggested rais-
ing the ceiling prices to a realistic
leve] for the next cotton season; and

(b) if so, what is the reaction of
Government to their suggestion?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) The suggestions have been con-
sidered carefully and it has been
decided that conirol on prices should
be maintained and prices should not
be raised from the existing lewvels.

Expansion of T.V.

( Shri Goray:

| Shri Bam Krishan Gupta:
"l*l-ll.-’ Shri A. M. Tariq:

7 Sardar Igbal Singh:

| Shri Supakar:

| 8hri P. K. Deo:

Will the Minisiter of Informatiom
and Broadcasting be pleased to state:

(a) whether Government have any
programme for setting up of T.V.
service in other parts of the country;

(by if so, the details thereof; and

(e} whether the big cities will be
itirluded in that plan?
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The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (c).
There is a proposal in the Third Five-
Year Plan to set up one Television
Centre, ie, in Bombay. It is also
proposed to expand the experimental
service in Delhi into a regular educa-
tional service for the secondary
schools in Delhi area. The setting up
of the Centre at Bombay is, however,
subject to the condition that foreign
exchange becomes available for the
purpose.

There is 1> proposal to extend
‘television to any other centre during
the Third Five-Year Plan.

Bonus Scheme in Government Presses

Shri R. C. Majhi:
*145.{ Shri Subodh Hansda:
Shri S. C. Samanta:
Will :he Minister of Works, Housing
and Supply be pleased to state:

(a) whether Government have con-
sidered the question of extending the
incentive bonus scheme to other
Government of India presses after the
introduction of this scheme in Gov-
ernment Press, New Delhi; and

(b) if s0, to how many Government
presses thig scheme will be extended
to?

The Deputy Minister of Works,
Housirr wnd Supply (Shri Anil K
Chanda): (a) The Incentive Bonus

Scheme was introduced in the Gov-
ernment of India Press, New Delhi,
on an experimental basis for a period
of 2 years in the first instance. The
question of extending it to the other
Government of India Presses will be
considered in the light of the results
achieved in that Press.

(b) The gquestion dces not arise at
this stage.
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Former French Possessions

[ Shri H. N. Mukerjee:

*147.{ Shri M. L. Dwivedi:

Shri Tangamani:

Will the Prime Minister be pleased
to refer to his speech made on the
17th March, 1960 in reply to the
Debate on the Demands pertaining to
the Ministry of External Affairs and
state what steps have been taken to
extend the jurisdiction of the Supreme

Court to the former French posses-
sions in India?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
The constitutional and legal position
for extension o: the jurisdiction of
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the Supreme Court to the French
Establishments have been examined
and the action required to be taken
in this regard is now under study.

Delhi Shops and Establishments Aet

[ $hri Tangamani:

| Shri Prakash Vir Shastri:
*148.{ Shri Ram Krishan Gupta:

| Sardar Igbal Singh:

| Shri Naval Prabhakar:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether there have been de-
mands from shop employees in Delhi
for the amendment of sections 10, 11
and 15 of the Delhi Shops and Estab-
lishments Act;

(b) if so, whether Government
have considered these demands; and

(c) what is the attitude of Govern-
ment to these demands?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b} and (c). The matter is under
consideration.

Fertilizer Factory in Assam

*149. Shri P. C. Borooah: Will tne
Minister of Commerce and Industry
be pleased to state:

(a) the progress made so far in set-
ting up the feriiliser factory in
Assam; and

(b) the details thereof?

The Deputy Minister of Commerce
and Indostry (Shri Satish Chandra):
(a) and (b). It has been decided to
establish a fertilizer factory at Nam-
rup in Assam based on the utilisa-
tion of natural gas. Mjs Hindustan
Chemicals & Fertilizers Ltd. have
been . entrusted with the execution of
the project. The Co:npnny is pre-
paring a detailed project report.
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Indo-Pakistan Limited Payments
Agreement

| Shri Ram Krishan Gupta:
“150.{ Shri Harish Chandra Mathor
| Shri Raghunath Singh:

Wil the Minister of Commerce and
Industry be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to reports
appearing in Pakistani Press recently
accusing India of non-fulfilment of
the Indo-Pakistan Limited Payments
Agreement; and

(b) if so, the action taken in this
regard?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) Our High Commission 1n
Karachi issued a Press Note on the
Tth May 1960 contradicting the re-
ports appearing in the Pakistan
press. A copy of the Press Note is
laid on the Table of the House. [See
Appendix I, annexure No. 271.

Barter Deal with US.A.

Sardar Igbal Singh:
Shri Ram Krishan Gupta:
*151.{ Shri A, M. Tariq:
| Shri Chintamoni Panigrahi:
| Shri Pangarkar:

Wili the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
398 on the 25th February, 1960 and
state:

(a) whether the negotiations with
the U.S.A. regarding quantity of com-
moditias to be exported to and im-
ported from the U.S.A. under the
Barter Deal have been concluded;
and

(b) if so. the result thereof?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chamdra):
(a) Yes, Sir.
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(b) A statement showing the com-
modities and the quantities to be ex-
ported to and imported from US.A. is
placed on the Table of the House.

STATEMENT

Against the import of 4'6 lakh tons
of wheat and about 48,000 bales of
cotton the commodities to be ex-
ported from India to U.S.A. against
the link arrangement are as under:—

(1) 1,12,000 tons of Indian
Ferro-Manganese for delivery by
1-4-1961.

(2) A quaniity of 75250 tons of
Ferro-Manganese converted from
Indian manganese ore in USA.
or other countries.

Attack by Pakistanis

[ Shri A. M. Tariq:
| Shri §. M. Banerjee:
Shri Rameshwar Tantia:
| Shri Ajit Singh Sarhadi:
Shri Pahadia:
*152.J Shri N. R. Muniswamy:
| Shri Assar:
| Shri Raghunath Singh:
| Shri P. K. Deo:
Shri Bangshi Thakur:
L Shrimati Mafida Ahmed:
Will the Prime Minister be pleased
to state:

(a) whether one Indian constable
was killed and another was seripusly
injured by the Pakistani mnationals
who trespassed into the Indian terri-
tory at Radhanagar on the East Pak-
istan border on the 16th May, 1960;
and

(b) if so, the steps taken by Gov-
ernment in this connection?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Yes, Sir. The Indian Police party
had arrested some Pakistani nationals
who had trespassed into Indian terri-
tory. While they were still near the
border, about 50 Pakistanis, armed
with deadly weapons, crossed the

border and attacked them killing one
constable and injuring two others.

(b) The Tripura Administration re-
quested for an immedia'e joint
enquiry at the District Magistrate
level and our Deputy High Commis-
sioner in Dacca and our High Com-
missioner in Karachi drew the atien-
tion of the Pakistan Government o
this incident. A joint enquiry at
border security forces level was held
on May 17, 1960, but no agreement
could be reached as the Pakistanis
maintained tha: the Indian police
party had illegally trespassed into
Pakistan territory. We are continu-
ing to press the Government of Pak-
istan for an enquiry into the inci-
dent at the Dis.rict Magistrate levei
to which they have not yet agreed.

Labour Management Co-operation

r‘ Shri Shree Narayan Das:
“153.{ Shri Ram Krishan Gupta:
| Sardar Igbal Singh:

Will the Minister of Labour and
Employment be pleased to refer to the
reply given to Unstarrel Quesiion
No. 2820 on the 28th April, 1960 and
state: .

(a) whether the recommendations
of the Seminar on Labour Manage-
mo2nt Co-operaficn have since been

considered and decisions thereon
taken; and

tc) if so, the nature thereof;

The Deputy Minister of Labour
(Shri Abid Al): (a) Yes.

(b) (i) A cell has been set up at
the Centre and the Tripartite Com-
mittee hitherto looking after the
scheme is being reconstituted. The
State Governments are also being
requested to set up suitable machinery
at the State level;

(11) The Central! Organisations of
Employers and Workers have been
requested to rfugesst guitable units
where the gcheme may be introduced..
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Shortage of Cotton Supplies

[ Shri Rameshwar Tantia:

| Shri M. L. Dwivedi:

| Shri Ram Krishan Gupta:
Shri Rami Reddy:

| Shri Subodh Hansda:

*154.4 Shri Nek Ram Negi:

| Shri R. C. Majhi:
Shri Harish Chandra Mathur
Shri Nagi Reddy:
Shri Vasudevan Nair:

| Shri Kunhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
textile mills are facing shortage of
cotton supplies; and

(b) if so, what steps have been
taken to meet this shortage?

The Minister of Commerce (Shri
Kanungo): (a) The Textile Mills have
passed and may continue to pass
through a somewhat difficult situation
regarding supplies of coiton, parti-
cularly short staple cotton. This is
due to an unprecedented failure of
the country's crop last year and alsc
due to a comparatively low carry-
over stock of cotton at the beginning

of the current season (September
1959—August 1960).
(b) A Note giving the required

information is placed on the Table of
the House.

NoTE

The following steps have been taken
to meet the shortage in the supplies
of cotton during the current season:—

(11 In order to distribute the
available supplies of Indian
cotton among the various
mills in the country a quota
system of distribution has
been introduced with effect
from January, 1960.

Substantial gquantities  of
foreign cotton are being per-
mitted for import. During

@
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the current season, so far 11'8
lakh bales of foreign cotton
has been released for import.
Over and above the quantity
released so far an agreemen:
with US.A. for the import of
an additional quantity of 4
lakh bales of Cotton under
PL 480 programme has been
signed on 29th July, 1960.
Apart from this a further
quantity of 2 lakh bales of
cotton would be licensed from
free resources.

(3) Substantial quantities of
co:ton stapling 1" and below,
are being allowed to be
imported specially in order
to make good the short sup-
plies of Indian cotton.

(4

—

Mills capable of using foreign
cotton stapling 1-1/16” and
above have been required to
use more of such cotton so
that the pressure on the sup-
plies of Indian cotion might
be relieved. For this purpose,
increased allocations of such
cotton have also been made
to mills.

5

—

On the 13th May, 1960, Gov-
ernment issued an Order
requiring the trade to sell
Indian cottton to textile mills
nominaied the Textile
Commissioner at the statutory
prices. This Order came into
force from the lst August,
1860,

Drug Plants and Drug Farms
Shri D. C. Sharma:
+155.d Shri Ram Krishan Gupta:
*Y Shri Padam Dev:
Shri Madhusudan Rao:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 179 on the 17th February, 1960
and state the progress made so far in
regard to the establishment of drug
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plants at six places and also in start-
ing drug farms for growing medicinal
plants in six regions?

The Minister of Industry (Shri
Manubhal Shah): A statement is laid
on the Table of the House. [See
Appendix I, annexure No. 28.]
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Prime Minister’s Visit to Turkey

_[shri A. K. Gopalan:
| Shri Kunhan:
| Shri Assar:
| Shri Raghunath Singh:
*157, 4 Shri Ajit Singh Sarhadi:
| Shri P. K. Deo:
| Shri H. N. Mukerjee:
| Shri Nath Pai:
o [ Shri Amjag Ali:

Will the Prime Minister be pleased
to state:

(a) whether the Government of
India had any information about the
situation in Turkey when the Prime
Minister agreed to visit that country;

(b) when was the invitation to visit
Turkey received by him; and

(c) when the decision to accept the
invitation was taken?

The Parliamentary Secretary to the
Minister of External Affa'rs (Shri
Sadath Ali Khan): (a) Yes, Sir. Gov-
ernment had receiveg full reports om
the political situation in Turkey.

(b) The invitation from the Prime
Minister of Turkey was first received
by our Prime Minister in October
1958. It was renewed in October 1959
and again in April 1960,

(¢} The invitation was accepted in
principle when it was first received in
October 1958, In April 1960 the inten-
tion of the Prime Minister to visit
Turkey for a few days from May 20,
1969, while on his return from the
Commonwealth Prime Minister's Con-
ference in London, was conveyed to
the Turk’sh Government and the pro-
poseq dates were accepted by them.

Manufacture of Cheap Radio Sets

Shri Ram Krishan Gupta:
Shri A. M. Tariq:
Sardar Igbal Singh:
*159. Shri Rameshwar Tantia:
| Shri Assar:
| Shri B. Das Gupta
| Shri Aurobindo Ghosal:
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Shri Raghunath Singh:
Shri Ramakrishan Reddy:
*159. { Shri Ajit S;ngh Sarhadi:
| Shri D, C. Sharma:
| Shri Muhammed Elias:

Will the Minister of Commerce and
Imlustryl be pleased to refer to the
reply given to Unstarred Question

No. 1865 on the 8th April, 1960 and
state:

(a) when the report of the Com-
mittee ‘appointed by Government in
connection with the manufacture of
cheap radio sets will be submitted:

‘(b,'! wha_t is the range of price
within which cheap radio sets are
proposed to be manufactured;

(¢) whether there is going to be
any foreign collaboration and techni-
cal assistance; and

(d) where the manufacturin 4
will be located? centre

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). A state-

ment is laij on the Table of the
House, A (]

STATEMENT

The Committee had made certain
recommendations. In order to expe-
dite the production of cheap Radio
sets, a meeting of the radio manufac-
turers was called on the 28th May,
1960 to discuss the question of pro-
duction of cheap radio receivers. As
a result of discussion in the meeting,
it was decided that:—

(a) a production of 50,000 to 60,000
cheap radio sets should be aimed
at in one year.

ib) every manufacturer would pro-
duce at least up to 10 per cent.
of his production in cheap radio
receivers within the existing
foreign exchange allocation.

tc) for every 5 per cent. additional
production of cheap radio sets
over the 10 per cent. the manu-
facturer will be given 5 per
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cent. additional foreign ex-
change for import of com-
ponents and raw materials,
subject to a maximum produc-
tion of 20 per cent. sets over
and above the production of
10 per cent. ag in (b) above.

(d) the manufacturers should make
an all-out attempt to put cheap
radio receivers in the market
by 1st December, 1960, and

(e) It was agreed that the sale
price of the cheap radio
receivers should be Rs. M5

including all taxes except total
State Sales Tax.

No special foreign collaboration and
technical assistance is necessary for
the manufacture of cheap radio eets
as the manufacturers are already pro-
ducing radios, i

Rayon Pulp Factory in Kerala

fShrl A. M, Tariq:
+160. Shri Ram Krishan Gupta:
Sardar Igbal Singh:
L Shri Pangarkar:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 1677 on the 25th April, 1960 and
state the progress since made regard-
ing setting up of a Rayon Pulp Fac-
tory in Kerala?

The Minister of Industry (Shri
Manubhai Shah): The firm has made
the following progress towards estab-
lishment of the new undertaking in
Kerala for the manufacture of Rayon
Grade Pulp;

(1) Orders for the purchase of
major i‘ems of equipment have
been placed.

(2) The possession of the land at
Mavoeor Village, Kozhikoda Dis-
trict has been taken for the
factory. The work for clearing
and levelling of the site has
already been started.
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(3) Negotiations regarding the
purchase of power from the
Kerala State Electricity Board
have been completed.

(4) An agreement has been con-
cluded with the Government of
Kerala for the supply of requir-
ed quantity of Bamboo.

Rasor Blades Manufacturing Units

*161, Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of razor blades
manufacturing units in India and their
production capacity;

(b) whether Government consider
it necessary .to stop further increase
in the manufacturing units of razor
blades; and

(¢) if so, the reasons for the same?

The Minister of Industry (Shri
Manobhaj Shah): (a) There are 5
units with an annual production capa-
city of 629 million Nos. razor blades.

{b) and (c). The exact demand for
razor blades has not yet been assessed,
but according to a rough estimate it
is about 1,000 million Nos. per annum.
There is, therefore, scope for new
units. In view of this, two more
schemes in the large scale sector with
a total production capacity of 132
million Nos. per annum have recently
been approved.
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Export of Indian Textiles

243. Shri Madhusudan Rao: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 1682 en the
25th April, 1960 and state:

(a) the salient features of the
recommendations contained in the
report submitted by Prof. Maria May,
a West German Fashion Expert in
regard to the promotion of the export
of Indian Textiles to the Federal
Repub!'c of Germany;

(b) the measureg taken by Govern-
in this regard; and

(c) the expenditure the Govern-
ment of India incurred on her tour of
the country during her stay here?

The Minister of Commerce (Shri
EKanungo): (a) A statement is laid on
the Table[See Appendix I, annexure
No. 29.]

{b) The wvarious recommendations
are under examination.

(c) No expenditure was incurred by
the Government of India except con-
tingencies.

Export of Sewing Machines

244, Shri Pangarkar: Will the Minis-
ter of Commerce and Industry be
vleased to state the total number of
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gewing machines exported during the
first half of 19607

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
Total number of sewing machines ex-

ported during January-May, 1960, is
10,298.

Statistics for June 1960 are not yet
available.

Export of Tea

245. Shri Nagl Reddy: Will the

Minister of Commerce and Industry be
pleased to state:

(a) the total quantity of tea ex'po-r-t—
ed in 1959;

(b) the amount of foreign exchange
earned thereby;

(¢) the total estimated production
in 1959;

(d) the percentage of exports on

account of Indian firms during 1969;
and

(c) the percentage of exports by
non Indians and Indians sent through
British Exchange banks during the
above period?

.

The Deputy Minister of Commeree
and Industr= (Shri Satish Chandra):
(a) 472'5 million Ibs.

(b) Rs. 1266 crores.

(c) 7197 million 1bs. (Estimated).
(d) 20.82% (Estimated).

(e) It ig understood that approxi-
mately 76 per cent was put through
the British Exchange banks. The
share of Indians and non Indians in
this percentage is not known.

. Import of Catechu

246. Shri Madhusudan Rao: Will the
Minister of Commerce and Industry
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be pleased to refer to the reply given
to Unstarred Question No. 2171 on the
16th April, 1960 and state the wvalue
of Cutch (Catechu) imported during
December, 1959 to March, 19607

The Minister of Commerce (Shri
Kanungo): Total wvalue of Cutch
(Catechu) imported during Decem-

ber, 1959 to March, 1960 was Rs. 5,000
only.

Export of Cement to Pakistan

247, Shri D. C. Sharma: Will the

Minister of Commerce and Industry
be pleased to state:

(a) the quantity of cement despatch-
ed to Pakistan during the period from

January to April, 1960 (month-wise);
and

(b) whether any increase in the
quantity of export to Pakistan is like-
ly during 19607

The Minister of Industry (Shri
Manubhai Shah): (a) Exports to
Pakistan g¢uring January, February,
March and April 1960 were 10.896
tons, 11,596, tons 8,350 tons and 13,402
tons respectively.

(b) Yes, Sir. As against 23,657 tons
exported during 1959 the exports
2. iny 1960 (uoto September) are
1" "y to be 1,02,340 tons.

Industrial Development of Punjab

248. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the total amount
granted to the Government of Punjab
by the Central Government for the
Industrial development of the State
during the Second F've Year Plan
upto the end of the financial year
1959-607

The Minister of Industry (Shﬂ
Manubhal Shah): Rs. 2,99,65,804.
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Production of Khadj in Delhi

249. Shri D, C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of Khadi produced
in Delhi during 1959-60 and 1860-61
so far (month-wise); and

(b) the target fixed for the
duction of Khadi during 1960-61?

The Minister of Industry (Shri
Manubhai Shah): (a). Monthwise pro-
duction of Khadi in Delhi.

pro-

Month 1959-60  1960-61
(Sq. Yds) (Sq. Yds)
April 16,434 7712
May 12,996 12,682
June . 8,932 12,573
July 16,632
August . 13,158
September 18,362
Qctober . 16,985
November 19,166 =
December 16,325 o
January . 12,878 e
February 13,059 -
March 15,465

(b). Rs. 21'10 lakhs.

Unemployed Persons

250. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

{(a) the number of unemployed
matriculates, intermediates angd gra-
duates registered in the Live Register
of the Employment Exchanges in the
year 1960 as on the 30th April, 1960;
and

(b) the number of each category of

persons among them who were given
employment?

The Deputy Minister of Labour
(Shri Abid Al): (a) As this infor-
mation is collected quarterly, the
statistics are available only as at the
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end of March, 1960. These are given
below:

No. on
Live
Register
as on
31-3-1960

Category

(2)

Matriculates
Intermediates .
Graduates

3,35:487
43,477
37,841

Total . 4,16,805

(b)

Category

Matriculates .
Intermediates .
Graduates

18,311
2,586
3,346

TOTAL 24,243

Resinons Composition from Coconnt

251, Shri P. K. Deo: Will the Minis-
ter of Commerce ang Indaostry be
pleased to state:

(a) whether the Forest Research
Institute, Dehra Dun has developed &
process for making a resinous compo-
sition from coconut and like shells to
be used for making moulded articles
and plywood boards etc.; and

(b) whether this composition is
produced on a commercial scale?

The Minister of Indusiry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) Mot yet, Sir.
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Resin Bonded Plywood

252, Shri P. E. Deo: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the Forest Research
Institute has developed protein ad-
hesiveg for the manufacture of resin
bonded plywood;

(b) whether it has been found to

be less costly than casein which is *

conventionally used as plywood

adhesives;

(c) whether this new process is
used by the Indian plywood manufac-
turers; and

(d) if not, the reasons therefor?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). The
Forest Research Institute has develop-
ed certain protein adhesives but these
adhesives, developed by that Institute,
have so far not been used in the ply-
wood industry mainly because of the
non-availability of the suggested pro-
tein in commercial gquantities. It is,
therefore, not possible to compare the
prices of protein adhesives with those
of case in adhesives. It may also be
added that even casein adhesives have
more or less been completely replaced
by synthetic resins in recent years due
to certain performance advantages.

Battery Separators

253. Shri P. K. Deo: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether a new industry of
making battery separators has been
established in this country as a result
of research work done in the Forest
Research Institute;

(b) the name of the industry and
where it is located;

(c) what is the total requirement in
the country of these battery separators
yearly, and

(d) whether we are self-sufficient
in this regard?

The Mipister of Induostry (Shri
Mannbhai Shah): (a) Yes, Sir.

(b) This industry is known as the
Wooden Battery Separator Industry.
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Qut of five big factories two are locat-
ed in Dehra Dun and one each at
Dalhousie, Srinagar and Delhi. In
addition, there are small scale manu-
facturers also.

(c) The total requirement of battery
separators for motor car type of
batteries is worth Rs. 20 lakhs per
vear. In addition wooden battery
separators are used in railway carriage
batteries also.

{d) Yes, Sir.

Jute Mill ang Cotton Mill Bobbins

254. Shri P. K. Deo: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a]l the Jute Mill
bobbins and Cotton Mill bobbins are
manufactured in thiz country; and

(b) the total requirement of Jute
Mill and Cotton Mill bobbins in the
country every year?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir, ex-
cepting for plasticjmetallic  jute
bobbins which are imported in small
quantities. Fibre top bobbins which
are being manufactured indigenously
are, however, considered good substi-
tutes for imported plasticimetallic
bobbins.

(b) The annual requirements of jute
bobbins and cotton bobbins are esti-
mated to be of the order of 4-1 million
pieces and 4'5 gross lakh pieces, res-
pectively.

Unemployed Women

255. Shri Amjad All: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that there
is growing unemployment among
women workers in the country; and

(b) it so, what action Government
propose to take to meet the unemploy-
ment among the women workers
where they are traditionally employ-
ed?
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The Deputy Minister of Labour
(Shri Abid Ali): (a) The number of
women applicants registered with the
Employment Exchanges in the coun-
try has shown an increase.

(b) The various development
schemes under the Five Year Plans
are expected to absorb an increasing
number of women also.

Displaced Persons’ Markets in
Lucknow

256. Shri Sarju Pandey: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state:

(a) whether markets have been
constructed in Lucknow for the dis-
placed persons;

(b) if so, the amount spent on these
markets;

(c) the number of shops in these
markets; and

(d) the terms on which shops are
allotted?

The Deputy Minister of Rehabilita-
tion (Shri P. 5. Naskar): (a) Yes.

(b) Rs. 3598582,
(c) 608.

(d) 90 shops built by the State
Government have been disposed of
under the Compensation Scheme and
518 shops constructed by the Lucknow
Nagar Mahapalika out of loans
advanced by Government have been
let out on monthly renta] basis. The
rent varies from shop to shop.

Evacuee Buildings in U.P.

257. Shri Sarju Pandey: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state the
number of evacuee buildings in UP.
which have been given to the dis-
placed persons against their claims so
far?

The Deputy Minister of Rehabilita-
tion (Shri P, 5. Naskar): 24589, upto
May 1960.

Optical and Opthalmic Glass Plant

[ Shri Ram Krishan Gupta:
258. < Shri A. M. Tariq:
| Sardar Igbal Singh:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 322 on the 22nq February, 1960
and state:

(a) whether the revised project
report relating to the Optical and
Opthalmic Glass Plant has since been
received from Soviet experts;

(b) if so, the progress made in its
consideration;

(c) whether the project report has
been accepted by Government; and

(d) if so, the steps taken or pro-
posed to be taken for its implementa-
tion?

The Minister of Industry (Shrl
Manubhai Shah): (a) to (d). The
project for opthalmic glass has now
been finally accepted by Government
of India and the Government of
USSR The detailed project report
will be received from Soviet experts
in due course.

Commission of Inquiry into Dalmia
Affairs

[ Shri Ram Krishan Gupta:
259 { Shri A. M. Tariq:
" Y Sardar Igbal Singh:
| Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
269 on the 22nd February, 1960 and
state the progress since made by the
Commission of Inquiry in the investi-
gation of the affairs of Dalmia con-
cerns?

The Minister of Commerce (Shri
Kanungo): The Commission at its pub-
lic hrarings on 8th April and 27th/28th
May, 1960 further handed over to the
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concerned parties “Statements of
Matters” relating to the remaining
three companies and to the individuals
belonging to Dalmia-Jain group viz.
Sarvashri R. K. Dalmia, Shanti Prasad
Jain and J. D, Dalmia. With the deli-
very of the last batch of “Statements
of Matters” the Commission has com-
pleted the “Investigation Stage” of the
inquiry into the affairs of all the ten
companies. The “Statements of
Matters” which run into 1018 pages
and which have been served in four
batches, deal with the prima-facie exis-
tence of matters and inferences there-
from set out in as '‘many as 184 items
of ‘charges’ and are supported by 776
documents, files and books of accounts
brought on record as ‘exhibits’. The
Commission has fixed the dates for
filing the replies to the “Statements of
Matters” from 15th June, 1960 to 31st
August, 1960 depending upon the date
of delivery of the different sets of
‘statements’ and the amount of work
involved in the preparation of the re-
plies thereto.

The next stage i.e., the ‘Inquiry’ or
the ‘Trial’ stage will begin after the
replies to the “Statements of Matters”
are received. The report of the Com-
mi:sion will be drawn up after the
ccnpletion of this stage.

Six sets of each of the “Statements
o Matters” have already been placed
in the Parliament library.

Export of Iron Ore

( Bhri Ram Krishan Gupta:
260. J Shri A, M. Tariq:
Sardar Igbal Singh:

Will the Minister of Commerce and
It lustry be pleased to refer to the
renly given to Unstarred Question
No. 89 on the 12th February, 1960 and
state:

(a) whether additional facilities for
shipment at Paradip Port have become
available; and

(b) if so, the nature of steps taken
to increase the guantity of iron ore for
export.
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The Minister of Commerce (Shri
Hanungo): (a) Not yet, Sir.

(b) (i) A proposal to link up iron
ore mines by rail with the main line
is being examined.

(ii) The State Government of Orissa
are building badges, boats and tugs for
moving larger quantities, to the port
by the existing canal route,

(iii) Provision jor building up port
facilities to handle larger quantities of
ore at Pradip is also being made in the
Third Five Year Plan.

Tibet Ladakh Border

261 J Shri Ram Krishan Gupta:
" | Sardar Igbal Singh:

Will the Prime Minister be pleased
to state: )

(a) whether it is a fact that a num-
ber of important historical documents
including old letters addressed by
Tibet’s Dalai Lamas to the Rajas of
Ladakh have been secured by Govern-
ment.

(b) if so, whether these letters have
been examined; and

(c) if so, whether these letters
throw any light on the border between
Tibet and Ladakh?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b) Yes.

(c) The letters in question are those
carried by the Lopchak and Chhoba
missions. These are formal communi-
cations which refer to the mission and
the gifts carried by it. These letters do
not throw any light on the boundary
question.

Survey of Unauthoriseq Power Looms

262. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the
reply given to Starred Question No.
1667 on the 25th April 1960, and state
the nature of progress made so far in
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completion of survey of unauthorised
powerlooms working on cotton and
artificial silk yarn?

The Minister of Commerce (Shri
Kanungo): A survey of unauthorised
powerlooms working on cotton and
artificial silk yarn has been completed
in all States except Assam. Reports of
the result of the survey have been re-
ceived from all States except Rajas-
than, Mysore, U.P. and Assam.

Central Drug Re-control Institute

jsn.rl Ram Krishan Gupta:
"1 Sardar Igbal Singh:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
1524 on the 16th April, 1960 and state
at what stage is the proposal to set up
a Central Drug Re-control Institute?

263

The Minister of Industry (Shri
Manubhai Shah): The proposal is still
under consideration.

Explosion at Deogarh

Shri Ram Krishan Gupta:
264. Shri Nek Ram Negi:
Sardar Igbal Simgh:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Starred Question No.
1808-A on the 28th April, 1960 and
state:

(a) whether investigation regarding
explosion at Deogarh, Samabalpur
Distriet, Orissa has been completed;
and

(b) if so, the cause of the explosion?

The Deputy Minister of Works,
Housing and Supply (Shri Amnil K.
Chanda): (a) Yes.

(b) According to the Magistrate who
enquired into the accident the explo-
sion occurred due to ignition of gun-
powder while its efficacy was being
tested by igniting a portion of it inside

a room. In the course of the experi-
ment the bulk of the powder stored
nearby in the same room caught fire
accidentally, resulting in the explo-
sion. There is no evidence to show
that the contractor or the man
engaged by him for blasting had any
license for the purpose as required
under the Explosives Rules, 1840.
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Coir Industry in Orissa

Shri Chintamoni Panigrahi:
269, Shri Agadi:
Shri Wodeyar:
Will the Minister of Commerce and
Industry be pleased to refer to the

reply given to Unstarred Question No.
2039 on the 12th April, 1960 and state:

(a) whether the Coir Board has un-
dertaken an economic and statistical
survey of coir industry in Orissa; and

(b) whether the survey has been
completed in any other State?

The Minister of Induséry (Shri
Manubhai Shah): (a) and (b). The
Coir Board has undertaken an econo-
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mic and statistical survey of coir in-
dustry only in Kerala State and
Kanyakumari district of Madras State.
This survey is in progress. The survey
in rest of the cocoanut producing areas
including Orissa State is to be under-
taken by the Indian Statistical Insti-
tute, Calcutta. They have not yet
started the survey.

Expenditure on Accommodation for
Dalal Lama

270. Shri Chintamoni Panigrahi: Will
the Prime Minister be pleased to state
the amount of money which has been
spent in providing accommodation to
Dalai Lama and party at Dharamsala?

The Prime Minister and Minister of
External Affairs (Shri Jawahar]al
Nehru): The amounts spent on accom-
‘modation are:—

Rs. §7770—Non-recurring; and
Rs. 6400—Per annum—recurring,
The latter figure is provisional

Small Scale Industries in Delhi

271, Shri A. M. Tarig: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how many people from rural
area in Delhi applied for loan for the
development of Small Scale Industries
during 1859-60; and

(b) how many of them got the loan
during the above period?

The Minister of Industry (Shri
Manubhai Shah): (a) There were 303
applications for loan from rural areas
in Delhi for the Development of Small
Scale Industries during 1959-60.

(b) 115 of the applicants were
granted loans.

Slum Clearance in Delhi
( Shri D. C. Sharma:
| Shri A. M. Tarig:
272, Shri Naval Prabhakar:
ﬁ Shri Ajit Singh Sarhadi:
| Dr. Ram Subhag Singh:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
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reply given to Starred Question No. 111
on the 12th February, 1960 and state
what further progress has been made
in the schemes for slum clearance in
the city of Delhi which have been
sanctioned by the Central Government
so far?

The Deputy Minister of Works, Hous-
ing and Supply (Shri Anil K. Chanda):
A statement indicating the progress
achieved against the Slum Clearance
projects included in the statement laid
on the Table of Lok Sabha in answer
to Starred Question No. 111 on 12th
February 1960 is laid on the Table I
[See Appendix I, annexure No. 30] This
statement does not indicate progress in
respect of projects mentioned against
items No. 1 to 10, 12 to 14 and 17 to
19 of the previous statement, which
have already been completed.

Pre-partition Deposits of Contractors

273. Shri D. C. Sharma: Will the
Minister of Rehabilitation and Minority
Affairs be pleased to refer to the reply
given to Starred Question No. 118 on
the 12th February, 1960 and state the
up-to-date progr-ss made in the pay-
ment of pre-Partition deposits of the
contractors held up in Pakistan?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): 30 ‘more
claims have since been settled in addi-
tion to 842 claimg settled before the
12th February, 1960,

—
Displaced Persons at Sealdah Station

274, Shri D, C, Sharma: Will the
Minister of Rehabilitation and Minority
Affairs be pleased to refer to the reply
given to Stared Question No. 273 on
the 22nd February, 1960 and state the
number of displaced persons who have
since been shifted from Sealdah Sta-
tion? !

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): Out of 392
displaced families squatting at Sealdah
Station premises on the 22nd February,
1960, 134 families have been dispersed.

Cultivation of Rubber

Shri Punnoose:
215, < Shri A. K. Gopalan:
L Shri Warior:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Kerala Government
have submitted any scheme for ex-
tending the cultivation of rubber; and

(b) if so, what are the main features
of the scheme?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.

{b) Does not arise.
Production of Synthetic Rubber

276. Shri Punnoose: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the guantities of raw and syn-
thetic rubber produced in the coun-
try at present; and

(b) the quantity of rubber imported
and its cost?

The Mnister of Commerce (Shri
Kanungo):

(a) Raw Rubber

1959 . . 23,772 Tonnes
1960 (Jan,
1o March) 4,888 Tonnes

Synthetic rubber is not produe-
ed in the country.
b
) Quantity in ‘000’ Cwots.
Value in ‘000’ rupees.
Raw  Synthetic Reclaimed
Rubber Rubber Rubber

Qrty Value Qty Value Quy Value

1959 . 307 51497 92 13315 46 2336
T an.
to March) 81 16678 34 4898 16 827

Atomic Energy

277. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the total targets fixed for pro-
duction of atomic energy during the
Second Five Year Plan;

(b) how far these targets have been
achieved; and
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(¢) whether the targets will be
achieved during the remaining period?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Atomic power will not be
available during the Second Five Year
Plan period. The first Atomic Power
Station proposed to be set up on the
West Coast of India is expected to
start functioning during the Third
Plan period.

(b) and (c). Do not arise.

Import of Newsprint

218 Shri Inder J. Malhotra:
: Shri Bahadur Singh:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the names of newspapers pub-
lished in the State of Jammu and
Kashmir which are being allowed to

. import newsprint;

(b) the quantities allowed to each
newspaper in the last year; and

(c¢) the procedure for the allotment
of newsprint quota?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A state-
ment giving the requisite information
is laid on the Table. [See Appendix I,
annexure No. 31].

(e) The entitlement of newspapers
is worked out on the basis of page
area, average number of pages pub-
lished in 1957 and the average circu-
lation for the year 1958.

Pay Scales of Coffee House Workers

I Shri A. K. Gopalan:
7 Shri Kunhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) what are the scales of pay of
Coffee House workers now employed
by the Coffee Board; and

279

(b) what- were the comparative
scales of pay earlier?
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The Minister of Commerce (Shri
Eanungo): (a) and (b). A statement
is laid on the Table. [See Appendix
I. anmexure No. 32].
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Dredging Equipment

281 Shri Aurobindo Ghosal:
) shri B. Das Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any firm of India has
been permitted to make dredgers;
and

(b) if so, what iz the name of the
firm?
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The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) M/s. Hooghly Docking and
Engineering Co. Ltd., Calcutta,

Purchase of Electrical Equipment
from Yugoslavia

rShrl Ram Krishan Gupta:
282. < Shri D. C. Sharma;
[ Shri Ajit Singh Sarhadi:

Will the Minister of Commerce and
Industry be pleased to state the re-
sult of negotiations held in Yugosla-
via for purchase of electrical equip-
ment and machinery under the re-
cently offered $40 million credit?

The Minister of Industry (Shri
Manubhai Shah): A delegation led by
the Chairman, Central Water and
Power Commission, recently went to
Yugoslavia to make technical assess-
ment of the capabilities of the manu-
facturing undertakings in Yugoslavia
and also the quality of the products
produced by them in order to enabic
the Government of India to determine
the equipment and machinery that
could be purchased under the recent-
ly offered 40 million dollar credit.

The report of the delegation is cx-
pectd to be submitted to the Govern-
ment shortly.

Contract Labour in Coal Mines

283 Shri Ram Krishan Gupta:
' Shri S. M. Banerjee:

Will the Minister of Labour and
Employment be pleased to state at
what stage is the proposal to set up
a Court of Inquiry to go into the em-
ployment of contract labour in coal
industry?

The Depuiy Minister of Labour
(Shri Abid Ali): Notification appuint-
ing a Court of Inquiry will be issued
shortly.

Floating Fair

284, Shri Hem Raj: Will the Minis-
ter of Commerce and Indusiry be
pleased to refer to the reply given to
Starred Question No. 1212 on the 31st
March, 1960 and state:

(a) the number and names of the
countries visited by the ‘Floating
Fair’; and

(b) the time spent on the voyage®

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). The ss. Jyoti carrying
the Floating Fair left Bombay on the
8th March, 1960 and after visiling
ports in the following countries re-
turned to Bombay on the 4th May,
1960:

Irag

Iran

. Kuwait

. Bahrein

Aden

. French Somaliland
. Ethiopia

. Sudan

. Saudi Arabia,

© 00 =g Nk W=

Reorganisation of Ministry of
External Affairs

285. Shri Dincsh Singh: Will the
Prime Minister be pleased to state:

(a) how many sections in the
Ministry of External Affairs have
been reorganised under the re-organi-
sation scheme; and

(b) whether the scheme has been
found satisfactory?

The Prime Minister and Minister
of External Affairs (Shri Jawaharla!
Nehru): (a) and (b). Altogether 28
Sections have been reorganised. The
new structure nas been found to be
more suited to the needs of the Terri-
torial Divisions than the Adminisira-
tive Divisions. Suitable adjustment:
are being made as a result of periodic
reviews,
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Per Capita Income

286, Shri Mohammed Imam: Will
the Prime Minister be pleased ‘o
state:

(a) whether any evaluation has
been made separately of the per
capita income of—

(1) government employees;
{2) industria} class;

(3) industrial labour;

(4) agriculturists;

(5) agricultural labour; and

(b) if so, per capita income of each
<lass?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b). No Sir.

The Central 3tatistical Organisation
estimates the income originating in
the Governmen: sector by analysing
Government budgets and the income
originating in organised industry and
agriculture by evaluating the output
by using data on fproduction and
-prices. The estimation does not re-
quire information about the persons
employed in these sectors or the per-
sons among whom the income orgi-
nating in these sectors is distributea.
It is also not possible to classify the
income receivers into mutually ex-
clusive classes since the same person
may be receiving income from more
than one of these sources.
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Colour Bar in Southern Rhodesia

288, Shri Rameshwar Tantia: Will
the Prime Minister be pleased to refer
to the reply given to Unstarred Ques-
tion No. 219 on the 17th February.
1960 and state:

(a) whether Government have sinc=
received any reply ficm the Govern-
ment of Southern Rlrodesia regarding
the protest lodged by our repressn-
tative at Salisbury in connection with
refusal of accommodation to an
Indian businessman in seven Buis-
wayo hotels in Southern Rhodesis;
and

(b) if so, the details thereof?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (1) Yes.

(b) The Federal Governmenl «f
Rhodesia and Nyasaland have tender-
ed their apologies for the distress
caused to the Indian mnational and
have stated that they will do every-
thing possible to prevent the recur-
rence of such ‘ncidents,
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Mannfacture of Mattresses

Shri Subodh Hansda:
289, Shri R. C. Majhi:
LSIlri Nek Ram Negi:

Will the Minister of Commerce and
Industry be pieased {o state:

(a) whether any action has been
taken by State Governments on the
report of the delega‘icn which went
to Ceylon to study :he method of
manufacture of mattresses; and

(b) if so, the Sta.es which have
taken action and the nature of action
taken in this regard?

' The Minister of Industry (Shri
Manobhai Shah): (a) Yes, Sir.

(b) The Governmenis of Andhra
Pradesh, Orissa and West Bengal had
submitted schemes for the manufac-
ture of mattiess and bristle in their
States. Technicai approval for t.ese
schemes has been given. The State
Governments are now going ahead
with the schemes,

The scheme subiaitted by the
Madras Government is under exami-
nation.

The Governments of Kerala and
Maharashtra have proposed schemes
for manufaciure ot mattress and bris.
tle fibre for inclusion in the Thiid
Five Year Plan. The Government of
Mysore is draftiug scnemes for im-
plementation during 1960-61.

Out-of-turc  Allutments in
Srimivas:puri

290. Shri Ram Gacib: Wiil the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that many
Government servants belonging tc
higher categories are generally allot-
ted Governmeai accemnmedalion out-
of-turn in quarters of lower cate-
gories;

(b) whether iy is a fact thap per-
sons eligible 10, Government accom-
modation in lower categories are
denied the benefit of allotment of

Government accosunndation in  such
cases; and

(c) if so, tn how many cascs such
allotments have been made in Srini-
vasapuri?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) and (b). In cases of
genuine hardsn.p, Government ac-
commodation ou onut-oi-turn bpasis is
allotted to officers of all categories.
These allotments are made gencrally
in one or more classes below the class
to which an officer 15 entitled by
virtue of his; omoluments. Only
officers eligible fo= ‘G’ class of ac-
commodation, which is meant for
those drawing btewween Rs, 5> and
Rs. 149 p.m., are allotted accommoda-
tion in their o¢wa entitled class, be-
cause there is nn cless next below it
other than the quarters intended for
Class IV stafl.

(e¢) The only arcomminodation (other
than Class IV quarters) available in
Srinivasapuri 1s of ‘G’ class. Uptil
now, 214 effective allotments have
been made on o.uit-of-turn bass iIn
Srinivasapuri, out of which 5 were to
officers drawing mare than ks 159
p.m. and the remaining 209 to ouificers
drawing betwean Rs. 55 and Hs 149
p.m.

Press Information Buream

291, Shri Rameshwar Tantia: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that there
has been an inerease in the aaninis-
trative expenditirc of the Press In-
formation Bureau;

(b) if so, the reasons thereof; and

(c) the amount spent for thzx ad-
ministrative and Frzss Section respec-
tively during 1906-59, 1959-60 and up
to June, 1960 !

The Minister of Iuformation and
Broadcasting (Dr, Keskar): (a) to
(c). The Prese Inlorwation Buresn
serves tne inawan rress and foreign
press corresponderts stalioned in

Written Answers 92
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India with news mn.aterial and photo-
graphs concerning the activities of
the Governmcnt of India, arranges
Press Conferences and ma:ctains
Presg Cutting and Press Analysis ser-
vices for officiai use. The alminis-
trative work and the expenditure
connected therewith are a part and
parcel of the 1 es: seovices. It s
not, therefore, przcticatle to show
separately the expendilure incurred
on administration alone. The total
expenditure has, however, been given
below which does not show that there
has been an increase.

(Rs. in Lakhs)
1958-59 .. 3608
1859-60 135-90~
1660-61 o T4

(April—June 1960)

*Figures have yet to be finalised by
audit.

Export of Mcnhkeys

292, Shri Subiman Ghose: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether monkeys have been
sent to San Francisco from Calcutta
by Pan American World Airways for
research or experiment purpose on
the 6th June, 1960 or nearabout that
date;

(b) if so, the number of monkeys
exported and the age of those crea-
tures; and

(c) what is the foreign exchange
earned by exporting monkeys to
foreign countrieg in 1959 and 19607

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) 160 monkeys. Information in
regard to the age of the monkeys is
not available,

(c) Rs, 89 lakhs and Rs. 36 lakhs
during 1959 and 1960 (Jan—May),
respectively.

(Export statistics beyond May, 1960
are not yet available).

Ambar Charkha Scheme in Punjab

293, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state the amount placed

AUGUST 4, 1060
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at the disposal of the Government of
Punjab for the development of Ambar
Charkha, by the Central Government
during 1958-59 and 1959-607

The Minister of Industry (Shri
Manubhai Shah): No amounts were
placed at the disposal of the Govern-
ment of Punjab during these two
years. However, Rs. 54'88 lakhs and
Rs. 2037 lakhs respectively were dis-
bursed during 1958-59 and 1858-60 to
the State Board and various institu-
tions for the development of the
Ambar Charkha programme  in
Punjab.

Alominiom Plant in Mysore Siate

Shri Agadi:
Shri Sugandhi:

Will the Minister of Commerce and
Industry be pleased to state:

294,

(a) whether it is a fact that a plan
has been submitted for setting up an
aluminium plant in Mysore State with
foreign collaboration; and

(b) if so, the location, capital in-
vestment and capacity of the Plant?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
Government of India have received a
preliminary proposal for the setting
up of an aluminium smelter. The
actual location and the state are not
finally indicated. Full details regard-
ing foreign collaboration, exact loca-
tion, power supply ete. have not been
received. The authorised and issued/
paid up capital of the proposed under-
taking would be known after the pro-
posal is finalised.

Manufacture of Newsprint

[ Shri Agadi:
Shri Sugandhi:
2905, J Shri D. C. Sharma:
| Shri Subodh Hansda:
| Shri R. C. Majhi:
LShrl Nek Ram Negi:

Will the Minister of Commerce and
Industry be pleased to refer to the
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reply given to Starred Question
Nos, 1786 and 1808 on the 28th April,
1960 and state:

(a) whether Government has since
finally examined the economic aspect
of manufacfuring Newsprint from
sugarcane bagasse;

(b) if so, the details thereof;

(e¢) the number of factories and in
which States such factories are allow-
ed to start; and

(d) the total capital investment of
such factories?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). After
final examination of the economic
and technological aspects of the pro-
ject, Government have finally decid-
ed not to go ahead with the project.
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AMENDMENTS TO DISPLACED PERSONS
(COMPENSATION AND REHABILITATION)
RuLES

The Deputy Minister of Rehabilita.
tion (Shri P. S. Naskar): On behalf
of Shri Mehr Chand Khanna, I beg to
re-lay on the Table a copy of Notifica-
tion No. GSR. 430 dated the 16th April,
1960 making certain further amend-
ment to the Displaced Persons (Com-
pensation and Rehabilitation) Rules,
1955, under sub-section (3) of section
40 of the Displaced Persons (Compen-
sation and Rehabilitation) Act, 1954
[Placed in Library. See No. LT-2139/
60].

I beg to lay on the Table a copy of
each of the following Notifications
under sub-section (3) of section 40 of
the Displaced Persons (Compensation
and Rehabilitation) Act, 1954, making
certain further amendments to the Dis-
placed Persons (Compensation and
Rehabilitation) Rules, 1955:—

(a) G.S.R. 524 dated the Tth May,
1960;

(b) G.S.R. 676 dated the 18th
June, 1960;

(c) G.S.R. 715 dated the 25th
June, 1960;

(d) G.SR. 801 dated the 16th July,
1960. [Placed in Library. See
No. LT-2217/60].

NoTrFicATIONS UNDER KHADI AND OTHER
Harproom INDUSTRIES DEVELOPMENT
(Apprrionar Excise Dury oN CLoTH)
Act, TRADE AND MERCHANDISE MARKS
Act, anD INDUSTRIES (DEVELOPMENT
anp RecuraTtion) Acr

The Minister of Commerce (Shri
Kanungo): I beg to lay on the Table:

(i) A copy of Notification No. S.0.
837 dated the 31st March, 1960,
issued under section 5 of the
Khadi and other Handloom
Industries Development (Ad-
ditional Excise Duty on
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Cloth) Act, 1953 together with
an explanatory note; [Placed
in Library. See No. LT-2218/
60].

(ii) A copy of Notification No. S.0.
1339 dated the 28th May, 1960
making certain amendment to
the Trade and Merchandise
Marks Rules, 1959, under sec-
tion 134 of the Trade and Mer-
chandise Marks Act, 1958;
[Placed in Library. See No.
LT-2219/60].

(iii) A copy of each of the follow-
ing Notifications issued under
section 15 of the Industries
(Development and Regula-
tion) Act, 1951:—

(a) S.0. 1493 dated the 8th

June, 1960;

(b) S.0. 1484, dated the 8th
June, 1960;

(¢) S.0. 1499, dated the I14th
June, 1960;

(d) S.0. 1600, dated the 25th
June, 1960. [Placed in
Library. See No, LT-2220/
801.

RerorTs oF Com Boarp, TARIFF Com-
MISSION AND HINDUSTAN MACHINE-
TOOLS LIMITED

The Minister of Industry (Shri
Manubhai Shah): I beg to lay on the
Table:

(i) A copy of the Report on the
working of the Coir Board for
the half-year ending the 30th
September, 1959, under sub-
section (1) of section 19 of the
Coir Industry Act, 1953.
[Placed in Library See No.
LT-2221/60].

(ii) A copy of each of the follow-
ing papers under sub-section
(2) of section 16 of the Tariff
Commission Act, 19851:—

(a) Report (1960) of the Tariff
Commission on the continu-
ance of protection to the
Automobile Hand Tyre In-
flator Industry.
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(b) Government Resolution No.
21(1)-T.R./60 dated the
22nd July, 1960

{e) Notiflcation No, 21(1)-T.R./
60 dated the 22nd July, 1960.

id) Report (1960) of the Tariff
Commission on the continu-
ance of protection to the
Wood Screw Industry.

1e) Government Resolution No.
35(1)-T.R./60 dated the
22nd July, 1960

{f) Notification No. 35(1)-T.R./
60 dated the 22nd July, 1960.

tg) Report (1960) of the Tariff
Commission on the continu-
ance of protection to the
Calcium Lactate Industry.

(h) Government Resolution No.
37(1)-T.R./60 dated the 28th
July, 1960, [Placed in
Library. See No. LT-2222 to
20/60].

(iii) A copy of each of the follow-
ing papers: —

(a) Annual Report of the Hin-
dustan Machine-tools Limit-
ed for the year 1959-60
along with the Audited
Accounts and Comments of
the Comptroller and
Auditor-General thereon
under sub-section (1) of
section 639 of the Com-
Ppanies Act, 1956,

(b) A review by the Govern-
ment of the working of the
above Company. [Placed in
Library. See No. LT-2230/
80].

12.67 hrs,

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

ANTI-INDIAN PROPAGANDA BY MR. PHIZO
mw UK,

Shrimati Ia Palchoudhuri (Naba-
dwip): Under rule 197, I beg to call

Calling SRAVANA 13, 1882 (SAKA) Attention to a Matier goc

of Urgent Public I'mportancc
the attention of the Prime Minister to
the following matter of urgent public
importance and I request that he may
make a statement thereon:—

“The anti-Indian propaganda by
Mr. Phizo in the UK. and the
steps taken by the Government of
India in the matter”.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): In addition to this calling-
attention notice by the hon. lady
Member, I have received notices of a
large number of motions and questions
relating to Mr. A, Z, Phizo and his
activities in the United Kingdom. It
would be convenient if I make a state-
ment before the House summarising
the information available to us.

According to our information, Phizo
left the Naga Hills-Tuensang Area
some three years ago. Occasionally,
we received some information about
his movements, but as this was not
precise or reliable, I shall not refer to
it. We did not know who was financ-
ing his activities.

On the 16th June last, the UK.
High Commission in Delhi informed
the Ministry of External Affairs that
Phizo had arrived in London from
Zurich on the 12th June. He was
accompanied by the Rev. Michael
Scott, who apparently testified to his
claim as a Commonwealth citizen. We
were informed by the High Commis-
sion that the Immigration Office had
given permission to Phizo to land for
fourteen days under the Aliens Order.
The Rev. Michael Scott wvolunteered
the information that Phizo had with
him a forged San Salvador passport,
but offered the clarification that he
was not seeking to enter the United
Kingdom on the strength of this pass-
port, We have no precise information
as to whether Phizo has been finally
accepted as a Commonwealth citizen
by the UK. authorities.

An air of mystery surrounded Phizo's
residence and activities in England. It
was indicated that he had some start-
ling disclosures to make against the
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‘Government of India and the Indian
Army. We could not understand this
air of mystery, and we had no fear of
any disclosures. We considered the
question of his extradition but decided
against it. We did not wish to take
any step which might appear to be
aimed at preventing him from saying
what he had to say, So far as we
were concerned, there was nothing to
hide.

Some days after the arrival of
Phizo in London, some persons on his
beha'f requested an interview for him
with our High Commissioner. It was
not quite clear what the purpose of
the interview was. Nevertheless, these
intermediaries were informed that a
senior officer of the High Commission
would see him if he so wished, There
was, of course, no question of any
negotiation with him on any matter.
What he said, however, to the officer
of our High Commission would be
reported to Government. Later, the
High Commissioner was informed by
‘the Rev. Michael Scott that Phizo had
‘decided to take time to prepare a full
statement of his views, and the sug-
gested interview did not take place.

On the 19th July, I received a tele-
gram direct from Phizo from London.
In this, he asked me if he could have
safe conduct to visit me in Delhi ac-
companied by the Rev. Michael Scott
to discuss cease-fire in Nagaland and
the appointment of an Indian-Naga
public commission to enquire into
allegations of atrocities and to discuss
the constitutional future of Nagaland,
without prejudice to existing basic
positions of either side. While I am
always prepared to see any Indian
national, I could not agree to the con-
ditions laid down by Phizo. Our High
Commissioner was, therefore, asked to
inform him that I was unable to accept
the proposals made by him, and in
view of the reckless allegations against
the Government of India and the
Indian Army that he had made, I
was unable to receive him, further,
that in any case I could not discuss the
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constitutional future of the Naga terri-
tory with him and that, in fact, I was
going to meet the properly elected re-
presentatives of the Nagas soon. Phizo
was again informed that if he wished
to meet an officer of our High Com-
mission, there would be no objection
to his being received.

On the 26th of July, Phizo gave a
press conference in London, Apart
from making a statement, he also re-
leased a booklet giving his version of
the Naga problem. This booklet con-
tains a list of supposed atrocities by
the security forces of the Government
of India.

Any person reading this booklet and
not acquainted with the real facts
would be horrified by what it contains.
Apart from general and vague charges,
there are listed specific instances of
so-called atrocities by the Indian secu-
rity forces. We have examined this
list. Some of the instances quoted
were examined by us previously and
found to be baseless, some are com-
pletely distorted, some had never been
previously brought to our notice, even
though these charges used to be made
from time to time. I do not propose
to go into an examination of these
charges here, but I shall give some
indication of their nature.

One important fact to remember is
that the list of charges begins in Nov-
ember, 1954 with the so-called ‘Yeng-
pang massacre’ and ends on August
4th, 1956, that is, exactly four years
ago. It is significant that Phizo could
not find anything to complain of even
from his own point of view, during the
last four years.

The Yengpang massacre, which took
place in November, 1954, was a horri-
ble affair, but it had nothing to do
with any of the Indian security forces,
who were not present there. The facts
are that a group of tribal people from
Yengpang or Yimping village in the
Tuensang Area, probably associated
with Phizo, killed a dak runner who
was the son of the village headman of
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Pangsha village. The people of Pangsha
village in retaliation, raided Yengpang
village and killed a large number of
villagers there including a Govern-
ment school teacher, his wife and baby,
Qur forces had nothing to do with this
raid and our Political Officer was not
present there. Soon after, the local
authorities took  punitive action
against the offending village according
to tribal custom and usage. I might
mention that both these villages are
very near the Burmese frontier. I
to this Yangpang massacre were stat-
might add that these facts in regard
ed in answer to a question in Parlia-
ment on the 2nd December 1954, that
is, within two or three weeks of the
incident. The matter was raised by
a question in the Rajya Sabha and
the facts were given.

It will thus be seen that this Yeng-
pang raid and killing was entirely a
conflict between two tribes and had
nothing to do with our forces. In the
same way, other murders and similar
crimes which resulted from tribal con-
flicts precipitated by the activities of
Phizo’s followers, have been falsely
attributed by Phizo to our security
forces.

The Indian Army went to the help
of the civil administration for the first
time in April 1955—that is to say, Tor 8
months after the Yengpang massacre—
in the Tuensang Frontier Division,
which was then part of NEFA. Our
instructions to our Armed Forces, both
the Army and the Assam Rifles, were
to treat the Nagas as Indian citizens
and to try to win them over, Force,
when it had to be used, was to be the
minimum necessary. It must be re-
membered that our Armed Forces had
to function in very d:fficult terrain and
under extremely trying circumstances.
Whenever any charges of misbehavi-
our on the part of our Armed Forces
came to us, they were invariably
inquired into. There were a few,
indeed very few, cases of individual
members of our security forces having
misbehaved, After investigation, suit-
able punishment was ordered in prov-
ed cases of misbehaviour.

657 (ai) LSD—4.

of Urgent Public Importance

Throughout these years of trouble
in the Naga areas, I have been parti-
cularly anxious that our forces should
behave according to our high stan-
dards. I have, therefore, tried to
keep in touch with events, and when-
ever I have had a complaint, I order=
ed an inquiry. I think I can say with
a measure of confidence that, on the
whole, our Indian Army have func-
tioned with discipline and credit to
themselves and in accordance with
their own high traditions.

More than two years ago, we declar-
ed an amnesty for all offences commit-
ted previous to that date. That was
evidence of our desire to treat the
Naga people, and even those who had
been hostile to us, with leniency.
Where, however, raids and murderous
attacks on our forces as well as on
Naga villages continued to be made by
the hostile elements, we had to take
action and protect our people. There
has been a case of murder pending
against Phizo himself. The person
killed was one of his own intimate
associates who once came to see me
with Phizo some years ago. This man,
Sakhrie, was killed because he refused
to associate himself any further with
Phizo’s violent and terroristic activi-
ties.

These past few years in the Naga
territory have been distressing in the
extreme to us. [ hope that this chap-
ter has ended and another chapter of
peace and progress and self-develop-
ment will now open out for the Naga
people in accordance with the agree-
ments arrived at a few days ago.

Several Hon. Members rose—

Shri Hem Barua (Gauhati): I just
want to seek a clarification.

Shri H, N. Mukerjee rose—

Mr. Speaker: An exhaustive state-
ment has been made. I have already
sent all the guestions that have been
tabled on the subject and they have
all been dealt with, as the Prime
Minister said, in his statement (Inter-
Tuptions).
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Shri Braj Raj Singh (Firozabad):
What action has been taken against
the activities of Phizo in UK.?

Shri Jawaharlal Nehru: 1 do not
mind giving information—not argu-
ment but information.

Shri H. N. Mukerjee (Calcutta—
Central): In view of Phizo being per-
mitted by the Government of the UK.
to conduct with impunity propaganda
through Press conferences and other-
wise, may I know if the Prime Minis-
ter has taken up this matter in what-
ever way he thinks fit? May I know
also if our publicity officers with our
High Commission are doing something
in order to counteract the effect of
this kind of malicious propaganda
which is in itself an atrocity?

Shri Jawaharlal Nehru: 1 do not
think it will be quite correct to say
that the United Kingdom Government
have, in any sense, encouraged Phizo;
I do not think they have done so.
But they have to work within the
terms of their own constitution and
conventions. As I said in my state-
ment, I do not exactly know the posi-
tion of Phizo there now, that is, whe-
ther he js acknowledged as a Com-
monwealth citizen who has come in
and who under the provisions of the
law can come in even without a pass-
port. But my own impression is that
the UK. Government have given no
encouragement to Phizo. They can-
not, so long as he is there, prevent
him forcibly from holding a Press
conference; but it was not through
any encouragement on their part.

As far ag our publicity agents and
others in the High Commission are
concerned, it is rather difficult for me
to tell the House exactly all the
details that happened, because much
of all this, as T said, has been shroud-
ed in some kind of mystery. Those
people who have been, jf I may say
so, sponsoring Phizo, have created a
most peculiar impression of mystery
about it. In fact, nobody is supposed
to know where he stays in London—
where he is. If anybody sees him, he
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is mysteriously brought in there. So
it was not, strictly, easy to deal with
this situation with dignity and with-
out coming in the way of other people.
I mean to say, without interfering
with other people's freedom.

I think our people there in the High
Commission dealt with it with consi-
derable tact and credit. The Press
conference that Phizo held there, from
all accounts—which hon. Members
may themselves have read in the
Press—was far from being a success,
was almost a total failure, even
though, as I said, these charges that
Phizo brought against us were for the
first time brought there. It was not
particularly easy suddenly to give an
answer to them. The general facts
were known. It ig a fairly long list
of individual cases. But the most
horrifying of these is the Yengpang
massacre. It is a terrible thing. If
our Army, if any of our persons had
done it, they should be punished
with extreme severity. But the fact
is that we had nothing to do with it,
a tribal affair right on the borders of
Burma. One of these villages,
Pangsha, till two years before this,
was indulging in the rather exciting
pastime of head-hunting, and when
the son of the village headman was
killed, they went and put ang end
to the other wvillage, no doubt cut
off many people’s heads. An un-
fortunate thing, but nothing to do
with the Indian Army or the Indian
Government. The Political Officer
went there some days later, when he
heard of it. As I have said here,
within two or three weeks, an hon.
Member, not of this but of the other
House,—a Member from Assam—put
a question to me. Of coure, all these
facts were given there. They are not
manufactured for me for the occasion.
They can be seen in the records of
that time.

All this has led to trouble there
because of Phizo's men coercing and
bringing pressure on others to join
them or pay them money, and tribal
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feuds have arisen and so on and so
forth.

Mr. Speaker: Evidently, the hon.
Member wants to know what steps
are being taken to clear it up in UK.
where he has gone ang is carrying on
propaganda.

Shri Jawaharlal Nehru: How can
I give the list of steps to be taken? I
I say whatever steps have been taken
nhave succeeded remarkably. Is not
that enough? And steps will conti-
nue to be taken because now that this
pamphlet or booklet by Phizo has
been distributed for the first time—
we got it two or three days ago here
—it was examined and we have sent
such information ags we had imme-
diately in our possession to our High
Commission, and they will, no doubt,
deal with it adequately. But the fact
of the matter is that as far as one
knows, practically nobody in London
or in England is interested in this
question now. It is not for us to
revive interest all over.

Shri Tyagi (Dehra Dun): What is
the nationality of Rev. Michael Scott
who is accompanying Phizo? Was he
in India and is he accompanying him
from India?

Shri Jawaharlal Nehru: Rev. Mic-
hael Scott ig an Englishman who has
played a very notable part in exposing
South Africa and West Africa. Indeed
he was very much opposed to racia-
lism and apartheid; and we have all
admired his activitieg in that matter.
In this case, he went, so far as we
know, to a place in Switzerland,
Zurich and got Phizo with him to
London.

Shri Hem Barma: May I know
whether our Government tried to
establish it from the British Home
Office—which is usually very vigilant
when Indians try to enter Britain on
false passports—why they dig not
take any steps when Phizo openly
declareq to the customs officials, as
reported, at the London airport that
he was there on an unorthodox pass-
port? May I also know whether it is
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a fact that he wag originally given a
permit to stay for 14 days? May I
know from the Prime Minister whe-
ther he has been allowed political
asylum there?

May [ also draw the attention of
the Prime Minister to the publicity
given to the statement of Phizo in
the Sunday Observer and London
Times while our Defence Minister's
statement was relegated to a back
date?

Shri Jawaharlal Nehru: In fact, in
the statement just made here 1
have stated that Phizo had a San
Salvador passport obtained through
dubious methods. (Interruptions).

Shri Hem Barua: Is it that Britain
was a party to a conspiracy hatched
in East Pakistan, Sir? (Interruv-
tions), May I know whether Phizo
went from East Pakistan? When a
question was put here whether he
was in Dacca, on the information
obtained from Pakistan, it was said
that he was not there. So, a sort of
conspiracy was hatched in East Pakis-
tan. May I know whether Britain
was a participant in that conspiracy
that was hatched in East Pakistan?

Shri Jawaharlal Nehru: I do not
wish to make any statement here
about matters I do not know anything
about. 1 can only speak about
matters that 1 know of. When Phizo
arrived there, Mr. Michael Scott said
he had this passport; but it was not
used. He claimed to come in as a
Commonwealth  citizen. This, of
course, raises other issues because he
can only be a Commonwealth citizen
by virtue of his being an Indian citi-
zen. He cannot be a Commonwealth
citizen in the air (Interruptions). How-
ever, leave that out. He claimed, or
rather Mr. Michael Scott claimed on
his behalf that he was a Common-
wealth citizen and, under British
laws, every Commonwealth citizen
can go there and cannot be pushed
out unless they hold that he is not a
Commonwealth citizen. (Interrup-
tions).
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Shrimati Renun Chakravartty
(Basirhat): But he must have the
passport. (Interruptions).

Shri Jawaharlal Nehru: No; the
police may stop him. But if a man
is there they cannot. (Interruptions).
There was Mr., Michael Scott stand-
ing sponsor for him. So, they said,
‘All right you can come in; we shall
examine your case in the next fort-
night’. Well, what they have done
after this examination, I do not know
except that Phizo is still there. So,
they must have either extended his
period of stay or, otherwise, allowed
him to stay. That I do not know.
But, I do not think you can bring in
the British Government in this, as I
said, as far as I can see. They had
been much embarrassed by Phizo's
going there. They did not want him
there; they do not know what to do
about him. So, they left matters to
take their course. (Interruptionm).

An Hon. Member: The British
Government had the information on
the 16th..............

Mr. Speaker: Order, order. Only
one question by one Member. Shri
Nath Pai.

Shri Nath Pai (Rajapur): Mr.
Speaker, Sir, while fully respecting
the sanctity of the right of political
asylum of everybody, as we do it in
the case of somebody sitting here,
may I ask the Prime Minister whether
the question of extradition and
repatriation, in the light of the serious
offences with which Mr. Phizo is
charged, is being taken up with the
United Kingdom Government and (b)
whether any information iz available
as to who helped Mr. Phizo to reach
Zurich—any neighbouring country?

Shri Jawaharlal Nehru: No. We
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thought that it was not necessary for
us or desirable for us to ask for
extradition. We have no desire to
have Mr. Phizo. (Interruptions).

Shri Rraj Raj Singh: He has been
charged with murder ete.

Shri Jawaharlal Nehru: The ques-
tion legally is whether we have the
right of extradition or not. We have
examined to know about it. That
would involve, in any event, a kind of
a petty trial in England itself before
we can establish the right. Compli-
cated proceedings have to be gone
through. We have decided to allow
him to live at peace in England if he
wants to.

Shri Tridib EKumar Chaodhori
(Berhampore): May I know whether
Government knows or has any
reliable information as to the inten-
tions of Phizo or his sponsors to take
this Phizo case or his case of the so-
called Naga people to the United
Nations or has any move been made
in that direction?

Shri Jawaharlal Nehru: I should
imagine, for the last 3 or 4 years,
Phizo has been saying that he would
take this to the United Nations. Now
he would like to. Maybe he might
make an attempt to. But it is not
clear to me how he can possibly do
so. On what ground or basis? (Inter-
ruptions) .

Mr. Speaker: Shri Vajpayee.

Shri Vajpayee (Balrampur): In
view of the fact that Phizo is wanted
by the police on a charge of murder
and in view of the fact that he has
been carrying on treasonable activi-
ties, may I know why he should be

have no definite information as to how e given the honour of being received by

he reached Zurich. As for the other
thing, it is a very doubtful legal
matter—I mean about extradition.
Strictly legally, it ig rather doubtful.
But, apart from the legal aspect of it,
we considered it carefully and we

a senior official of the Indian High
Commission?

Shri Jawaharlal Nehro: I cannot
answer that. It becomes a complicat=
ed matter. It is not a question of
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honour. First of all, he did not get
the honour; he was offered the honour
but he did not take it. It became
complicated because important per=
sons in England were sponsoring him
and were creating this atmosphere of
mystery and secrecy all over; and we
could not afford to allow this atmos-
phere to remain as if we were trying
to hide anything. (Interruptions).

Shrimati Renu Chakravartty:
Regarding the Press Conference Mr.
Phizo held, besides giving a list of
atrocities did he reiterate the demand
for an independent Nagaland or did
he leave that out of the Press Caom-
ference?

Shri Jawaharlal Nehru: I have not
seen the full report; but, in that
pamphlet, in the kind of historical
section, he said that he stood for that
and he stuck to it. For the rest, he
dealt chiefly with the so-called atro-
cities,

Shrimati Renuka Ray (Malda):
May I ask a question, Sir? In view
of the fact that we have given our
explanations about Phizo, and Mr.
Scott must have heard about them by
now, has Mr. Scott who is well-known
for his activities in West Africa and
other places, withdrawn from that
position in any measure?

Shri Jawaharlal Nehru: I do not
know. There has not been much time
for even Mr. Scott to know all these
things. He may know now, perhaps.
(Interruptions).

Mr, Speaker: Order, order. Shrimati
Mafida Ahmad.

Shrimati Mafida Ahmad (Jorhat):
In view of the fact that Mr. Phizo,
the rebel Naga leader is solely res-
ponsible for the death of hundreds of
Indian Army men and officials on
duty and others, may I know the
reason why Government are hesitat-
ing to demand his return as a wanted
criminal?
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Mr. Speaker: The same kind of
question again.
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Maharajkumar Yijaya Anand
(Visakhapatnam): May I know how
Phizo was able to get foreign ex-
change? Is he being helped by
Pakistan or by China?

Shri Jawaharlal Nehru: I can assure
the hon. Member that he did not
get it through the Reserve Bank of
India.

Maharajkumar Yijaya Anand: Is he
being helped by China or Pakistan?
Is there any information to that
effect?. ... (Interruptions).

Shri Ranga (Tenali): Now ‘hat
agreement has been reached and very
soon Nagaland will emerge as one of
the integral States of the Union of
India, are Government considering
the possibility of declaring an
amnesty for all thase who have got
themselves involved in this move-
ment?

Shri Jawaharlal Nehru: There is a
kind of continuing amnesty. Omne of
the difficulties that we have to face
is the tribal feuds. We may not do
anything but a tribe which has suffer-
ed wants to take vengeance. I am
informeq that if Mr. Phizo by any
chance went back to the Naga area,
it will be difficult to protect him from
those who have suffered from his
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activities and who
vengeance,
situation.

want to take
It becomes g difficult

Shri Ranga: Are we then to under-
stand that when the self-governing
Nagaland comes into existence, we
would allow these inter-tribal feuds
to continue among themselves and
allow them to go back again head-

hunting?

Shri Jawaharlal Nehru: Head
hunting has stopped already. There
has been no head-hunting for the
last, I think, six or seven years. The
last case took place, I think, in 1954
or perhaps 1953, That was very near
the place called Pangsha and Yeng-
pang. The head hunters came from
the other side of the Burma border to
our village and went back after scalp-
ing some people. That was the
occasion when I went across the
forder to this area with Mr. U Nu
But this has nothing to do with head-
hunting, It is a question of tribal
feud and people want to revenge
themselves, It gometimes happens
outside the tribal areas too; probably
it happens there a little more.

Mr. Speaker: We shall take up
legislative business.

Shri Vajpayee: Mr. Speaker,......

Mr. Speaker: This business is over
and I have proceeded to some other
item.

Shri Vajpayee: 1 have not given
notice of any adjournment motion,

Mr. Speaker: Order, order.

Shri Vajpayee: 1 am within my
rights to make a submission at this
stage; I am very sorry to say this.

Mr. Speaker: Not every minute.
Shri Vajpayee: Before the legisla-

tive business is taken, this is the right
time.



915 Business
Advisory Committee

Mr. Speaker: No, no. Hon. Members
have no right, except when I call
them, on their own to make a state-
ment in this House. They must give
me notice and if 1 considered that
that matter ought to be brought up
here 1 would allow it. So far ag this
question is concerned, I called him as
1 called the various other hon. Mem-
bers.

Shri Vajpayee: I am not putting
any question in regard to this matter
now. I have already given notice of
a motion seeking to raise a discussion
on the Government’s decision to create
a separate Naga State. The motion is
there. You are to consider that
motion.

Mr. Speaker: Very well I will
consider that motion, but not today.

12.43 hrs.

BANKING COMPANIES
(AMENDMENT) BILL*

The Minister of Finance (Shri
Morarji Desai): Sir, I beg to move
for leave to introduce a Bill further
to amend the Banking Companies Act,
1949,

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Banking Companies Act, 1949."

The motion was adopted.

Shri Morarji Desai: 1 beg to intro-
duce the Bill.

12.44 hrs.

BUSINESS ADVISORY COMMITTEE
FIFTY-SECOND REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with
the Fifty-second Report of the
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Bill
Business Advisory Committee pre-
sented to the House on the 3rd
August, 1960.”

Shri Braj Raj Singh (Firozabad):
May I make a submission in respect
of item No. 7?7 18 hours are allotted
for the discussion on the Third Plan.
I submit that it is not sufficient,

Mr. Speaker: Hon. Member has not
tabled any amendment. What is the
good of it? Only ten hours were origi-
nally allotted. Was the hon. Member
in the Business Advisory Committee
meeting? [ think he was not present.
There was a desire that we should
have four days fully. I suggested
fifteen hours—three days and then I
said that we might sit every day for
one hour more and thus have three
hours more. Shrimati Renu Chakra-
vartty said that it was very difficult to
have quorum. Therefore, I said that
these three hours might be added to
the 15 hours. Thus, the time has been
extended to 18 hours. I think it
would be sufficient. The question is:

“That this House agrees with the
Fifty-second Report of the Busi-
ness Advisory Committee present-
ed to the House on the 3rd
August, 1960."

The motion was adopted,

1247 hrs.
RELIGIOUS TRUSTS BILL—contd.

Mr. Speaker: The House will take
up further consideration of the follow-
ing motion moved by Shri R. M.
Hajarnavis on the 3rd August, 1960,
namely :—

“That the Bill to provide for the
better supervision and administra-
tion of certain religious trusts, be
referred to a Joint Committee of
the Houses consisting of 45 mem-
bers; 30 from this House, namely,
Shrimati Mafida Ahmed, Pandit
Braj Narayan “Brajesh”, Shri V.
Eacharan, Shri §. C. Gupta, Shri

*Published in the Gazette of India Extraordinary Part II—Section 2,

dated 4-8-1860.
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R. K. Khadlkar, Shri Krishna
Chandra, Dr. Pashupati Mandal,
Shri C. Krishnan Nair, Shri
Ghanshyamlal Oza, Shri Chinta-
moni Panigrahi, Shri C. R. Patta-
bhi Raman, Shri Khushwagt Rai,
Shri N. G. Ranga, Shri Jaganatha
Rao, Shri M. Thirumala Rao, Shri
K. R. Sambandam, Shri Bholi Sar-
dar, Shri Ajit Singh Sarhadi,
Lt. Col. HH. Maharaja Manaben-
dra Shah of Tehri Garhwal, Shri
Prakash Vir Shastri Shri Mahen-
dra Nath Singh, Shri N. Siva Raj,
Shri Nardeo Snatak, Shri V. N.
Swami, Shri Ram Shai Tiwari,
Shri Manikva Lal Verma, Shri
Pendekanti Venkatasubbaiah, Shri
Radhelal Vyas, Shri K. G. Wode-
yar, and Shri Asoke K. Sen

and 15 members from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee, the quorum
shall be one-third of the total number
of members of the Joint Committee;

that the Committee shall make a
report to this House by the end of the
first week of the next Session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variations and modifications
as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and commu-
nicate to this House the names of
members to be appointed by Rajya
Sabha to the Joint Commitiee.”

Shri Hajarnavis may continue his
speech.

The Deputy Minister of Law (Shri
Hajarnavis): Mr. Speaker, I was deal-
ing yesterday with the definition of a
‘person interested’. I mentioned that
this person was an important figure
in the fanctioning of this Act because
upon his zeal, upon his sense of res-
ponsibility and integity will depend
the successful working of the scheme
underlying the Act. We will meet
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this person when we deal with clauess
7, 17, 18, 19 and 21. The definition is:

“any person who has a right to
worship or to perform any rite, or
to attend at the performance of
any worship or rite in any reli-
gious institution connected with
such trust, or to participate in any
religious or charitable ministra-
tion made under such trust,

(ii) the founder or any descen-
dant of the founder or such trust,
and

(iii) the trustee.”

The other main definition is ‘religicus
trust’, It has been defined to mean—

“any express or constructive
trust existing or created for pub-
lic purposes of a religious nature,
whether associated with purposes
of a charitable nature or not, but
does not include a private endow-
ment for religious purposes in
which the public are not interest-
ed."

I may mention that there is a pecu-
liar feature of Hindu law that there
can be a private religious trust thovgau
such a concept is foreign to English
law. In this definition, unlike the
definition under the Bihar Act, we
have expressly mentioned the word
“for public purposes” so as to remove
any kind of doubt and make it clear
that the private religious trusts are
not sought to be controlled or brought
within the functioning of this Act.
There was an analogous definition in
the Bihar Act but there were no words
like ‘public purpose’. Yet on an inter-
pretation of the definition and also
consideration of the scheme of the Act
which is like our scheme, the Supreme
Court in the Ram Swarup case came
to the conclusion that what was sought
to be supervised under the Bihar Act
was the public trust. We do not in-
tend to take any chance and we do not
want to leave any room for doubt.
Therefore, in the definition we have
said that these trusts must be for oub-
lic purposes. I also mentioned that a
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Commissioner is  appointed under

clause 3.

Under clause 4, it is said that an
Advisory Board shall be appointed w
advise the State Governmen: in rela-
tion to the administration of religious
trusts. The composition of this Advi-
sory Board is given in sub-clause (2),
where it is sa'd:

“(2) The members of the Advi-
sory Board shall be chosen
from amongst one or more of
the following categories of
persons, namely:—

(a) members of the Stale
Legislature and members of
Parliament representing the
State;

(b) persons connected with reli-
gious activities in the State;

(¢) persons connected with
social, charitable or educa-
tional activities in the State;
and

(d) persons having special
knowledge of administra-
tion, finance or law?®

It is also said in sub-clause (3) that
the Commissioner shall be an cx
officio member of the Advisory Board.

Clause 5 of the Bill gives the juris-
diction of the Commissioner. It says:

(1) Subject to the provisions
of this Act, the Commissioner may
do all such things as may be rea-
sonable and necessary to ensure
that all religious trusts within his
jurisdiction are properly adminis-
tered and that the income thereof
is duly appropriated and applied
to the objects of such trusts and in
accordance with the purposes for
which such trusts were founded or
for which they exist, so far as the
objects and purposes can be ascer-
tained.”

While I am at it, I hasten to point
out that there is a right of appeal tc
the High Court against every order of
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the Commissioner. Under clause 23
of this Bill, it is said:

“An appeal shall lie to the High
Court from every order of the
Commissioner made under this
Act within a period of sixty days
from the date of the order:”

So the Commissioner in exercising his
functions is subordinate to the {full
appellate jurisdiction of the High
Court. So far in many of the State
Acts, there has been no provision for
appeal to anybody outside the Com-
missioner. Therefore, if the High
Court had to be brought in at all, it
could only be brought in under the
supervisory jurisdiction under article
226 or article 227. But here we have
provided that every order made by
the Commissioner shall be subject to
an appeal to the High Court.

Shri Kalika Singh (Azamgarh):
There must be a definition of the
word “order”, otherwise even sum-
moning a witness may come unde
appellate jurisdiction.

Shri Hajarnavis: My learned friend,
who is a distinguished and acute law-
yer, knows that the word “order’ has
a definite signification and it is not
necessary to define it at all. Even in
the Civil Procedure Code, the word
“decree” has been defined and overy
other order that is made is said to be
an order. The Civil Procedure Code
has been funetioning without that
definition of the word “order”. An
order is, I believe, a pronouncement of
the court or authority which creates
r.ghts or imposes obligations on the
party. This is its well-known signifi-
cance and every lawyer is aware of
this significance.

Shri Kalika Singh: Every lawyer is
confronted with that difficulty asvery-
where.

Shri Hajarnmavis: Mot if he knows
the law.

Shri Khushwaqt Rai (Kheri): There
are lawyers who do not know law.

Shri Hajarnavis: Then, sub-clause
(2) of clause 5 says:
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“(2) without prejudice to 1he
generality of the provisions of
sub-section (1), the powers
and duties of the Commis-
sioner shall be—

(a) to maintain a record con-
taining full information re-
lating to the origin, nature,
extent, income and objects
of all religious trusts in the
State;

to ensure that the accounts
of religious trusts are pro-
perly maintained and audii-
ed;

to ensure that the income
from every trust property 1s
properly applied to the ob-
jects of the religious trust
and the surplus is invested
in accordance with the pro-
visions of this Act;

to give directions, wherever
necessary, for the proper
administration of any reli-
gious trust in accordance
with the law governing such
trust and the wishes of the
founder, in so far as such
wishes can be ascertained;

(e) to  settle schemes of
management for religious
trusts in accordance with
the provisions of this Act;”

(b)

(c)

(d)

Then, by clause 6 a duty has been
imposed upon the trustee of every re-
ligious trust to make an application to
the Commissioner for the registration
of the trust. In that application for
registration, he will mention the desig-
nation by which the religious trust is
or shall be known or the name of the
trust, the names and addresses of the
trustees and the manager, the mode of
succession to the office of the trustee,
the movable and immovable proper-
ties forming the subject matter of the
trust and a description thereof suffi-
cient for their identification, the ap-
proximate value of the movable and
immovable trust-property, the gross
annual income from such property, an
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estimate of the expenses annually in-
curred in connection with such reli-
gious trust ete. It is also said that
every such application shall be ac-
companied by a copy of the trust deed
or, if no such deed has been executed
or a copy thereof cannot be obtained,
the application shall contain full par-
ticulars, as far as they are known to
the applicant, of the origin, nature and
object of the trust.

Then, in clause 7, it is said:

“On receipt of an application
under section 6, the Commissioner
shall, in the prescribed manner,
make such inguiries as he thinks
fit in respect of the application
and the correctness of the particu-
lars therein and may, in particular,
make an inguiry in respect of all,
or any of the follow:ng matters,
namely:—

(a) whether there is a trust
and whether such trust is a reli-
gious trust;”

Therefore, when a dispute arises or a
controversy is raised between any per-
son who is administering a trust and
the oﬂmer' party, whether it is a public
trust or not, the Commissioner in the
first instance will give a finding whe-
ther it is a trust, whether it is a reli-
gious trust. On that, as [ have already
pointed out, there is a good first appeal
to the High Court on this question.
Then the sub-clause further says:

“(b) whether any property is the

property of such trust;

(c) whether the whole or any
substantial portion of the
trust property is situated

within his jurisdiction;
(d) the names and addresses of
the trustees and the manager;

(e) the mode of succession to the
office of the trustee;

(f) the origin, nature and object
of such trust;”

When these things mentioned in (e)
and (f) are determined, there shall be
very little room for any kind of dis-
pute arising later on.
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Shri Tyagi (Dehra Dun): In case
the trustee does not give a full list of
the properties of the trust, will there
be any clause to penalise him for it?

Shri Hajarnavis: 1 will deal with
that question also.

Then, the other matters also may be
enquired into. Clause B says that a
register shall be maintained and
whatever information is obtained as
a result of the enquiries they may be
entered in the register. Now, on this
point, I may draw the attention of the
House to clause 27 which says:

“The Commissioner may, on an
application made to him in this
behalf by any person, furnish to
the applicant copies of any extract
from the register maintained
under section 8, on paymeni of
such fee as may be prescribed and
subject to such conditions as may,
from time to time, be determined
by the Commissioner.”

Therefore, whatever information “‘here
is relating to the trust and which has
been finally ascertained by the Com-
missioner after enquiry, subject to
such appeals to the High Court as
may have been filed by the parties, it
is open to public scrutiny. If anyone
wants to have the information as to
who the trustees are, what the pro-
perty is, what the objects of the trust
are, any person can have it imme-
diately by obtaining a certified copy
under clause 27.

Clause 9, naturally, provides for
amendments also tp be entered in ihe
register, Clause 10 prescribes that
where there are State Acts and under
the State Acts a religious trust has
been already registered that registra-
tion would be regarded as having been
done wunder this Act and it is not
necessary to go over the whole pro-
cess once again.

Clause 11, I submit, is again a s3lu-
tary provision. It says:

“The trustee of every religious
trust shall prepare every year, in
such form and within such time as
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may be prescribed, a budget of the
estimated income and expenditure
of such trust for the next financial
year and shall forthwith send a
copy thereof to the Commissioner:

Of course, this will not apply to very
small trusts where the income is less
than Rs. 5000. In sub-clause (2), it
is said:
“The Commissioner may, after
giving notice to the trustee in the
prescribed manner and after con-
sidering his representation, if any,
make such alterations or modifica-
tions in the budget as the Com-
missioner thinks fit."

This is subject to a very important
limitation under sub-clause (3). Sub-
clause (3) says as follows:

“Nothing contained in sub-
section (2) shall be deemed to
authorise the Commissioner to
restrict or prohibit the observance
of any religious practice or the
performance of any act in pursu-
ance of any religious belief to
alter or modify any budget in a
manner or to an extent inconsis-
tent with the wishes of the foun-
der of the trust so far as such
wishes can be ascertained or with
the provisions of this Aect.”

So, whatever power he might have to
alter the budget, he cannot question
any sum which is set apart for reli-
gious purposes or which is proposed
to be expended in accordance with the
wishes of the founder of the trust.

13 hrs.

Then the trustee shall keep regular
accounts and the accounts shall be in
the form which may be prescribed and
will contain such particulars as may
be prescribed so that the Commis-
sioner may find it easy to see what the
income of the trust is and in what
manner it is being expended and so on.

Sub-clause (3) of clause 12 says:

“For the purpose of ensuring the
proper maintenance of accounts
of any religious trust, the Com-
missioner may, after consulting
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the trustees of the religious trust,
appoint a person to keep accounts
for the trust.”

But this shall not be exercised unless
the annual income of the trust is
Rs. 25,000 or more,

Then I submit that clause 3 is
again a wholesome provision. It says
that wherever there is no immediate
use for any money, then it shall be
secured, that is, it shall be invested in
securities. This provision is in line
with the provisions under the Trusts
Act which applies to private trusts
with which I am sure every Member
of the House is acquainted. So, the
money shall be invested in securities
of the Central Government or the
State Governments, and also:

“stocks, shares or debentures of
companies, the interest or dividend
on which has been guaranteed by
the Central Government or any
State Government; and

debentures of other securities
for money issued by or on behalf
of any local authority or corpora-
tion in exercise of the powers con-
ferred by any Central Act or any
Provincial or State Act:”

So, any money which is not imme-
diately required to be expended shall
be secured by being invested in what
we call approved securities. But this
of course does not apply to any in-
vestment made before the commence-
ment of this Act. In the absence of
such a provision, the trustee may keep
the money in deposit with a firm
which he thinks is quite solvent but
probably may be unable to return tie
money when the money is called for.
Therefore, it is necessary to secure the
trust funds and this is a provision ana-
logous to the provisions contained in
the Trusts Act.

Now, keeping the accounts leads
logically to the auditng of accounts.
Auditing is provided for in clause 14.
Under clause 14, if the income is not
less than Rs. 5,000, then one of the
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chartered accountants shall be appoint-
ed, as usual, after consultation with
the trustee. The auditors shall have
access to the accounts and get all faci-
lities for the purpose of effecting the
audit, The cost of audit shall be
borne by the State Governments. This
of course comes out of the fee which
the Government collects from all the
States, but the cost will be borne by
ithe State Governments.

Clause 15 confers the usual power,
enabling the Commissioner to go into
and enter upon and inspect any pro-
perty or to call for or inspect any
book, records or correspondence.

Mr. Speaker: Are we going clause
by clause at this stage? What is ex-
pected at this stage is to make a gene-
ral s‘atement as to what exactly the
principle is, how it has to be worked
out, ete.

Shri Hajarnavis: I am grateful to
you, Mr. Speaker, for your kind direc-
tion. 1 was about to come to clause 168
which is an important feature of this
Bill, by which no transfer, by a
trustee, of any immowvable property
can be made by way of sale, mortgage,
gift or exchange for a term exceeding
three years, and it shall not be valid,
unless it is made with the previous
sanction of the Commissioner.

These are the basic requirements of
the Bill. We are noi in any way try-
ing to interfere with the management
of the religious trusts in accordance
with the tenets of religion or denomi-
nation which has created the t{rusis.
The trustees will also carry out the
will of the founder of the trust. As a
matter of fact, all these provisions are
intended to ensure that the whole
machinery created by this Bill will
work in aid of carrying out the objects
of the Trust. The other provisions are
merely ancillary to this scheme, and 1
commend the principles of this Bill to
the acceptance of the House.

Sardar A. 8 Saigal (Janjgir): On a
point of information, I want to know



927 Religious

from the Minister a clarification about
clause 34. Sub-clause (a) of clause
34 says:

“(a) any Sikh Gurdwara to
which the Sikh Gurdwaras Act,
1925, applies;”

That is, the provisions of this Bill will
not apply .to any Sikh Gurdwara to
which the Sikh Gurdwaras Act applies.
As the S kh Gurdwaras Act applies
only to Punjab, may 1 know if the
provisions of this Bill will apply to
the gurdwaras outside Punjab?

Mr. Speaker: Wherever the Sikh
Gurdwaras Act does not apply, this
religious Trusts Bill, if it is enacted,
will apply.

Sardar A. S. Saigal: But there is no
provision like that in this Bill,—that
this Bill will apply to gurdwaras
which are situated outside Punjab.

Mr. Speaker: The provisions of this
Act shall not a pply to any “Sikh
Gurdwara to which the Sikh Gurd-
waras Act, 1925, applies.” For all
the others, to which the Sikh Gurd-
waras Act does not apply, the provi-
sions of this Bill, if enacted, will
apply. Motion moved:

“That the Bill to provide for
the better supervision and ad-
ministration of certain religious
trusts, be referred to a Joint
Committee of the Houses consist-
ing of 45 members; 30 from this
House namely, Shrimati Mafida
Ahmed, Pandit Braj Narayan
“Brajesh”, Shri V. Eacharan, Shri
S. C. Gupta, Shri R. K. Khadil-
kar, Shri Krishna Chandra, Dr.
Pashupati Mandal, Shri C.
Krishnan Nair, Shri Ghanshyam-
lal Oza, Shri Chintamani Pani-
grahi, Shri C. R. Patabhi Raman,
Shri Khushwaqt Rai, Shri N. G.
Ranga, Shri Jaganath Rao, Shri
M. Thirumala Rao, Shri K. R.
Sambandam, Shri Bholi Sardar,
Shri Ajit Singh Sarhadi, Lt. Col.
H. H. Maharaja Manabendra
Shah of Tehri Garhwal, Shri
Prakash Vir Shastri, Shri Mahen-
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dra Nath Singh, Shri N. Siva Raj,
Shri Nardeo Snatak, Shri V. N.
Swami, Shri Ram Sahai Tiwari,
Shri Manikya Lal Verma, Shri
Pendekanti Venkatasubbaiah,
Shri Radhelal Vyas, Shri K. G.
Wodeyar, and Shri Asoke K. Sen
and 15 members from Rajya
Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the end
of the first week of the next
session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of members to be ap-
pointed by Rajya Sabha to the
Joint Committee,

I have received notices of two
amendments: one from Shri Naushir
Bharucha and the other from Shri
Khushwagqt Rai. The amendment of
Shri Naushir Bharucha says that the
Bill be circulated for the purpose of
eliciting opinion while the amend-
ment of Shri Khushwaqt Rai says:

“that the Joint Committee may
also consider the question of
applying the provisions of the
Bill to the Charitable Trust,”.

For charitable trusts, there is a
separate entry in the seventh sche-
dule to the Constitution. In the
concurrent list, “Trust and Trustees”
is a separate entry. Charitable trusts
and charitable institutions come
under another entry. The hon.
Member wants to enlarge the scope of
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the Bill by the addition of charitable
trusts. Therefore, his amendment is
out of order. All the same, I will
give him an opportunity to speak.

Shri Khushwaqt Rai: May I say a
few words?

Mr. Speaker: I will allow him later.

Shri Khushwaqt Rai: I only want
to say something in favour of the
amendment which I gave notice of
I do not want to speak.

Mr. Speaker: 1 have ruled it out.

Shri Ehushwagqt Rai: But I wanted
to say a few words before you ruled
it out.

Mr. Speaker: 1 will allow him to
say afterwards.

Shri Kalika Singh: About the chari-

table endowments, the position is’

:lear. Clause 37 of the Bill says:

“The following
namely:—

enactments,

(i) The Religious Endowments
Act, 1863;

(ii) The Charitable Endowments
Act, 1890;" etc.
shall not apply to any religious
trust to which this Act applies.”

So, the point is clear.

8hri Naushir Bharucha (East
Khandesh): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st October,
1960."

Shri Khushwaqt Rai: May I say a
few words now? I do not want to
speak at length as I am on the Joint
Committee. I only wanted to enlarge
the scope of the enquiry by the Joint
Committee.

Mr, Speaker: I have ruled out his
amendment. I will allow him later.
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Shri Khushwaqt Rai: It cannot be
helped then.

Raja Mahendra Pratap (Mathura):
1 would also like to speak a few
words about the trusts.

Mr. Speaker: Yes; hon. Members
who are on the Joint Committee will
not be allowed to speak. Others may
speak. Shri Bharucha's amendment
is before the House with the motion.

Shri Naushir Bharucha: While 1
have moved that the Bill be circulat-
ed for purposes of eliciting public
opinion thereon by the 31st October,
1960, let me make it clear at the out-
set that I fully welcome the provisions
of this Bill. There is no doubt that
there has been considerable mis-
management of religious trusts and
misappropriation of funds. As far
back as 1950, the Bombay State took
up this matter and enacted the
Bombay Public Trusts Act, the pro-
visions of which are much more
severe and stringent than the provi-
siong of this Bill. As you, Sir, have
rightly pointed out, it will not be
possible for us to enlarge the scope
of this Bill so as to include charitable
trusts, though I wish it had been
possible for thiz House to entertain
the amendment to this effect moved
by my hon. friend, Shri Khushwagqt
Rai.

Sp far ac the scheme of the Bill is
concerned, il appears to be on the
whole well throught-out. There is
provision for a Commissioner, Deputy
Commissioners and Assistant Com-
missioners of religious trusts, but the
powers that have been given to these
Commissioners, to my mind, for en-
suring the proper administration of
the trusts, do not appear to be ade-
quate. For instance, clause 5 defines
the powers of the Commissioner.
Clause 7 relales inquiries for regis-
tration. There are also certain
powers given under clause 19, to
which I will come later on. These
powers are inadequate and I hope the
Joint Committee will arm the Com-
missioner and his Deputy and Assist-
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ant with adequate powers to deal with
mismanagement of trusts and mal-
practices.

Maturally, for the purpose of this
Bill, registration of trusts becomes
necessary. But I am here doubtful
about this point that there will be
numerous border-line cases where a
trust may be participating of the
character either of a religious trust or
of a charitable trust. For example,
clause 7 deals with this type of trusts.
Where there is a trust which partici-
pates even of charitable objects which
are not of a religious character, but
if such charitable objects are asso-
ciated with religious objects, then it
is regarded as a religious trust,

There may be many composite
trusts and it will be extremely diffi-
cult to find out whether a trust is a
reiigious or charitable trust. I sub-
mit, therefore, that the definition of
a religious trust may be suitably
amended and the Joint Committee
might look into it and remedy it by
some such amendment that a religi-
ous trust means:

“any express or constructive
trust existing or created for
public purposes of a religious
nature, whether associated inci-
dentally with purposes of a
chariiable nature or not...." etc.

The word ‘incidentally’ should be
there. If it is substantially associat-
ed with purposes of a cahitable
nature and if the religious object is
merely incidental, then I really doubt
whether we have power to enact
such a type of legislation merely by
enacting the definition of ‘religious
trust’ in a particular way. I desire
that this aspect may be looked into.

One other defect, which is a serious
matter, relates to clause 10, dealing
with special provisions for trusts
where trusts have been registered
under other enactments. In Bombay
State—if 1 may confine my observa-
tions to that State—we have got a
separate Public Trusts Act and all
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charitable as well as religious trusts
have been registered under it. Under
clause 10, it is pointed’ out that
registration under, for instance, the
Bombay Public Trusts Act, would be
deemed to be registration under this
Act. So, actually you are subjecting
one trust to dual authority. Is the
trust to comply with the directive
issued by the Commissioner in
Bombay or with the directive issued
by the Commissioner of Religious
Trusts under this Act?

Secondly, should such trusts also
again pay the contribution required
to be paid by the trusts? Already in
Bombay we are paying 2 per cent. on
the gross value of the trust. I
should like to know whether in addi-
tion, they have to pay 3 per cent.
more, which would really mean an
intolerable burden. So, 1 hope the
Joint Committee will look into it in
greater detail and see whether there
is any purpose served by means of
clause 10 by exposing the trusts to
dual control, dual registration and
dual contribution. I think that point
requires to be clarified. Otherwise,
the trusts will be wunecessarily
burdened. So far as Bombay State is
concerned, our Act is much better
than this Act which is proposed to
be enacted. What is the charm in
having an Act which is less string-
ent for a purported better adminis-
tration when the trust is already
working under a better Act? I sub-
mit that this dual control, dual super-
vision and dual contribution will
create difficulties and put an unneces-
sary burden on the trusts.

Shri Kalika Singh: The Central Act
will not apply where thert is already
a State Act.

Shri Naushir Bharucha: There is no
such provision in this Act. In faet,
clause 10 is very clear. It says:

“Where any religious trust has
been registered in a State before
the commencement of this Act
under any other enactment relat-
ing to trusts in force in that
State, the religious trust shall be
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deemed to have been registered
under this Act as from such com-
mencement.”

That point has to be carefully looked
into,

There is another rather serious
defect 1o my mind, though I wish it
would be possible for us to enact
clause 11, providing for budgets being
submitted. @ When an Act requires
the preparation of a budget which
should be submitted to the Commis-
sioner and empowers the Commis-
sioner to alter or amend the budget....

Dr. M, S. Aney (Nagpur): Under
clause 35, power is given to the Com-
missioner to exempt from this Act
any religious trust for which there is
some other enactment,

Shri Naushir Bharucha: I do not
think clause 35 includes powet to the
Commissioner to exempt trusts in
violation of clause 10. The fact must
remain that as soon as this Act comes
into foree, it will be applicable to all
these trusts registered under other
Acts. What may happen subsequent-
ly is different.

Shri Hajarnavis: Clause 1 (3) seems
to have escaped the hon. Member's
attention. It says:

“It shall come into force in a
State on such date as the State
Government may, by notification
in the Official Gazette, appoint.”

13.18 hrs.

[PanprT THERUR DAs BHARGAVA in the
Chair],

Shri Naushir Bharucha: That does
not cover my point, because once it
is brought under the purview of this,
you are subjecting it to dual control.

Shri Hajarmavis: If they want to
retain their own Act, they may not
make the notification.

Shri Naushir Bharucha: What is
the charm in enacting an Act when
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there is a much better Act in force
already?

Shri Hajarnavis: At present certain
States do not have these provisions.
Certain States have more advanced
provisions, It is certainly not the
intention of the Government or the
House that more advanced law should
be replaced by one which does not go
far enough. It is left to the State
(Government.

Shri Naushir Bharucha: Supposing
the Bombay Government chooses to
apply this Act?

Mr. Chairman: This may be clari-
fied by the Joint Committee whether
we should allow two jurisdictions to
compete with one another.

Shri Hajarnavis: We will keep that
in mind in the Joint Committee, but
we have not been oblivious of this
difficulty.

Shri Naushir Bharucha: Clause 11
requires that the trustees of a religi-
ous trust should prepare every year
the budget and the Commissioner
may, after giving notice to the
trustees, make such alterations or
modifications as the Commissioner
thinks fit. The hon, Minister in
charge of the Bill, while making his
motion, said that they do not want to
interfere with the religious affairs of
any denomination. May I point out
that article 26 of the Constitution
provides that every religious denomi-
nation shall have the right to manage
its own affairs in the matter of reli-
gion? Now when we give the Com-
missioner the power to alter the
budget of a trust, we are really giving
him power very effectively to inter-
fere with the management of the
trust. He can dictate saying that he
will approve of this policy and not
that policy, he will approve of this
religious practice and approve money
to be spent on this and disapprove
another religious practice where per-
mission to spend money may not be
given. That is absolutely within the
purview of the Commissioner. If the
trustees, rightly or wrongly, differ
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from the opinion of the Commis-
sioner, they cannot spend money on
any religious practice or ceremony or
on whatever they think fit.

Shri Hajarnavis: Is that not covered
by sub-clause (3)?

Shri Naushir Bharucha: It says:

“Nothing contained in sub-
section (2) shall be deecmed to
authorise the Commissioner to
restrict or prohibit the obser-
bance of any religious practice or
the performance of any act in
pursuance of any religious belief
to alter or modify any budget ....”

‘He will say “according to my opinion
that practice is not a religious prac-
tice covered by this and so you shall
reduce that expenditure”. Who
decides that? Therefore, giving
power to the Commissioner to alter
or amend the budget, which he may
do extensively, is not proper.
Assume for a moment that there is a
religious practice which has to be
followed for ten days. He may say
“you may follow it for one day".
He can do this by restricting the
amount to be spent on this. There-
fore, my submission is that this clause
will have to be very carefully looked
into, and sub-clause (3) will have to
be worded much more comprehen-
sively. The point I am making is
that anybody who has got the control
over the budget, in this case the
‘Commissioner, can effectively inter-
fere with the affairs of the trust.
They may not be interfering in form
but they may be interfering in fact.
So, all these things require to be
looked into very carefully.

Mr. Chairman: This interference
can be brought about by exercising
powers under clause 18 also.  Sup-
pose a mahant or somebody else 1S
extravagant in his personal expenses.
When the budget is sent for approval
his personal expenses are curtailed.
So, both these provisions empower
the Commissioner to interfere with
the expenses of a particular institu-
tion. Suppose clause 11 is taken
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away. Even then, clause 18 gives
power to the Commissioner to inter-
fere and modify the budget by setting
a new scheme. He can settle a
scheme which is not liked by the
institution and entails expenses or
increases them on particular activi-
ties. Thase are really safeguards
against extravagant expenditure on
unnecessary items,

Shri Naushir Bharucha: So far as
settlement of schemes is concerned,
that is a different point. My sub-
mission is that unless clause 11 is
suitably amended it will be possible,
for instance, for a Commissioner by
so controlling the purse-strings of the
trust that he may effectively inter-
fere with the religious practices
though not in form. That is all what
I wanted to say.

Coming to the provisions relating to
maintenance of accounts, investment
of trust money, audit of accounts, ins-
pection and returns and alienation of
immovable property, they are all
right and acceptable.

Coming to the doctrine of cy pres,
here it is provided that all persons
interested may make an application—
I am referring to clause 17—to the
Commissioner. But I think that in
order to prevent frivolous applica-
tions being made additional safe-
guards are necessary. For instance,
I would put down “not less than five
persons of the same denominatlon.

Shri Hajarnavis: “person interested”
is defined. It is not simply one who
says he is interested.

Shri Naushir Bharucha: We should
provide that not less than five per-
sons should make an application.
Secondly, provision should be made,
in order to discourage frivolous ap-
plications, for deposit by the appli-
cant for «costs. Otherwise, what
would happen is that there would be
long latigation where the costs in-
volved would be heavy. Subsequent-
1y, the burden will fall on the religi-
ous trust to recover the costs and
when it files an application it will
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find that the applicant is a bankrupt.
These things do happen and so I sub-
mit that some such provision should
be there for safeguarding the trusts
from frivolous applications.

Then, the phrase used in clause 17
is “in the opinion of the Commis-
sioner”. It reads:

“Where on an application made
in this behalf by two or more
persons interested in a religious
trust or otherwise, the Commis-
sioner is of opinion that any
object of the religious trust has
ceased to exist or is incapable of
achievement....”.

I would submit that the interpreta-
tion of the word “is of opinion” is not
a justiciable issue. Where the words
“is of opinion” are used, it means that
absolute discretion is given to the
Commissioner. I think there should
be some such words as “the Commis-
sioner has reasonable grounds to
believe”,

Mr, Chairman: If “is of the opinion™
is taken away and the word ‘finds’ is
substituted, absolute discretion would
be taken away.

Shri Naushir Bharucha: My sub-
mission is, so far as I understand
when the expression used is “is of the
opinion” no court can interfere to
find out whether the Commissioner
has sufficient grounds for forming
that opinion. That has been repea-
tedly held by the courts. Therefore,
I want some such words as “reasona-
ble grounds” introduced so that light-
heartedly an enquiry should not be
started. Because, these are very long
drawn out cases and when they are
fought the expenses are extremely
heavy and they will be ruinous so
far as small trusts are concerned.

Coming to clause 19, it reads:
“Where on receipt of any report
of the auditor in respect of a re-
ligious trust or on an application
made in this behalf by two or
maore persons interested in the
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irust or otherwise, the Commis-
sioner has reasons to believe that
the affairs of the religious trusts
are being mismanaged...."”

I am of the opinion that some greater
power should be vested in the Com-
missioner, In cases where affairs
are mismanaged if a show cause
notice is issued there is every possi-
bility of the trustees doing away with
incriminating evidence, or suppressing
evidence which might go against
them. I do not see why the Com-
missioner should not be given power,
on a affidavit filed by persons, to
order seizure or search of the trust
premises. It is very desirable that
power is there. Otherwise, what
might happen is that in many cases
of mismanagement the moment a
trustee is made wiser of it by the issue
of show-cause notice, it will do away
with the incriminating evidence and
this provision will not be of any use.

Then I come to clause 20, which
relates to the power to remove
trustees. There again the wording is
rather vague. It says:

“Notwithstanding anything con-
tained in the deed of a religious
trust, the Commissioner may....
if the Commissioner is satisfied
that the trustee—

(a) has been convicted more
than once of an offence puni-
shable under this Act;....."

The offence may be of a trivial nature
as not filing returns. A trustee may
err in this respect. Surely there is
not a ground for removal, So, just
saying “more than once of an offence
punishable under this Act” is not
quite fair. Then, sub-clause {b).
reads:

“has been convicted of an offen-
ce of criminal breach of trust or
any other offence involving moral
turpitude”.

What may be moral turpitude frome
the religious point of view may not
be moral turpitude from the secular
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point of view. It is very difficult to
find what is moral turpitude. I think
this clause requires to be recast in
a more precise form,

Shri Hajarnavis: Which clause is it?

Shri Naushir Bharucha: Clause 20.

Then regarding the appointment of
trustees, the Commissioner is rightly
given the power to appoint them. But
what has been done is that trustees
as far as possible of that religious
denomination may be appointed. I
cannot reconcile myself with sub-
clause (2) of clause 21 which says:

“In appointing a trustee under
sub-section (1), the Commissioner
shall, as far as possible, select a
person of the religious denomina-
tion or section to which the trust
belongs.”

I do not see why the words *“as far
as possible’ should be inserted here,
Surely in any community or religious
denomination half a dozen people can
be found for this purpose of acting
as trustee.

Shri Hajarnavis: Suppose, they are
not willing,

Shri Naushir Bharucha: You can-
not find men in the whole commu-
nity?

Shri Hajarnavis: Suppose, in case
they are not willing..... ‘e

Shri Naushir Bharucha: It is most
surprising that in the whole commu-
nity there would not be anyone. I
am not prepared to accept it. This
may give a handle to somebody to
play mischief and import some person
who is not of the same religious
denomination as the trust is. It is
not that I am personally against this
type of management, but after all
we have got to respect the senti-
ments of people in a type of trust
where religious questions are involved.
Surely, speaking of my community,
I would like the trustees to be Parsis
of Zoroastrian religion. That is
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natural, It is pot that I would object
to anybody coming in, but he would
not understand the spirit of the
religion and the traditions of the com-
munity as well as one belonging to
the samg denomination would. So,
my submission is that that also re-
quires revision.

One more point that I shall take up
before concluding is that under clause
30 it has rightly been laid down
that the Commissioner shall be made
a party to certain suits of certain
character, not the ordinary suits for
arrears of rent or other things. It
says:

“In every suit or proceeding....
in respect of any religious trust
or property belonging to such
trust, whether instituted by a
trustee or by any other person,
the court shall issue a notice of
the institution thereof to the Com-
missioner.”

This is necessary. But, I think, a
simpler and more convenient provi-
sion achieving the same purpose can
be inserted. It should be provided
that whenever a suit is filed against
a religious trust the plaintiff filing a
suit should automatically serve upon
the Commissioner a copy of
the plaint and proceedings and if the
Commissioner so desires he may apply
then to the court for being made a
party to the suit. Now, what would
happen here is that every time the
court will issue a notice, In most of
the cases the Commissioner may not
be interested but he will have to
go and explain this to the court every
time. Therefore all this unnecessary
procedure and unnecessary delay is
avoided if the procedure is simplified
by making it obligatory on any
plaintiff filing a suit against a reli-
gious trust to furnish to the Com-
missioner a copy of the plaint and
proceedings and leaving it to the
Commissioner whether he would like
to be made a party to it or not.

These are some of the things that
require revision. I think on the
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whole the Bill has been well drafted.
But it will require certain careful
scrutiny at the Joint Committee stage,
The Bill, in my opinion, does not go
far enough. The Commissioner should
have some more power. But at the
same time I also feel that in a matter
of this type the Centre should also
have the view point of the trusts and
it is very desirable that the Bill
should be circulated for eliciting
public opinion. I do not say that you
should surrender your main_ princi-
ple. The trusts should be controlled.
But surely there are many things on
which the trustees of different types
of religious trusts would have view-
points to offer. Those viewpoints
should be understood so that we may
reconcile their viewpoints without
abandoning our principles. I there-
fore submit that my motion for elicit-
ing public opinion should be accepted,
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Shri Vasuodevan Nair (Thiruvella):
Mr. Chairman, I am glad that the
Government has come forward with a
Bill like this. Perhaps, such a legis-
lation was long overdue. Why is it
necessary that there should be such
a piece of legislation covering the
whole of the Indian Union? It is
quite obvious that wvarious religious
trusts are not functioning in a satis-
factory way. I do not make any
general allegation against religious
trusts as such, But, it is a fact that
on several occasions, it has come to
the notice of the public that many
trusts are no: managed well So,
Government has found it necessary to
bring forward a comprehensive legis-
lation like this in order to have effi-
cient supervision and better manage-
ment of the religious trusts in our
country.

I would very much like to support
the idea suggested by some of the
previous speakers that it would have
been better to have a more compre-
hensive Bill covering charitable trusts
also. Unfortunateiy, now, in this
Bill we cannot bring it as the hon.
Speaker has ruled out the amend-
ment which was moved by my hon.
friend on this side, Because, the
dividing line between religious trusts
and charitable trusts is so thin that on
many oecasions, the scope of both over-
laps. It would have been much
better even from the point of view
of legislation to have a comprehen-
sive Bill for both,

I am not a lawyer. I do not pro-
pose to approach thig legislation from
that point of wview. I propose to
suggest certain things from the lay-
man's point of wview, Such a legis-
lation is necessary in the interests of
the large number of people, millions
of our countrymen and women who
are s0 much interested in these reli-
gious trusts. They are to be bene-
fited by these religious trusts. So, it
is in their interests that there should
be such a legislation.



951 Religious

At the same time, from another
angle also, I welcome this Bill. Un-
fortunately, there were many ins-
tances where the trustees or managers
or those who are controlling these
trusts are so powerful and have a lot
of money with them and they have
dabbled in unnecessary things, There
were many  occasions when the
trustees or managers or those who
are in possession of this large wealth
have used these funds for political
purposes. There were such allega-
tions all over the country. I hope
that this legislation will help a lot in
preventing such misuse. Also in a
sccular State like ours, it is very
essential to prevent the mis-use of
funds belonging to religious institu-
tions, especially trusts like these.
From all these points of wiew, I
have great pleasure in welcoming this
legislation.

1 come to the proposed machinery
for the beiter management and super-
vision of religious trusts, In clause
8, there is provision for appointing
the Commissioner of Religious Trusts.
In clause 4, there is a provision for
constituting an Advisory Board in the
States. 1 think these are the two
main limbs of the administrative
machinery proposed in this Bill as
far as religious trusts are concerned.
But, unfortunately, I found through-
out this Bill that the role of the
Advisory Board is not specifically
mentioned. What is it for? 1 should
say that virtually this Advisory Board
will have no function to perform as
the Bill exists at present. T would like
a provision to be made in this clause
for the Advisory Board to have more
responsibilities. I will come to cer-
tain details about that later.

14 hrs.

In Clause 3(3) it is said that a
person shall not be qualified for
appointment as the Commissioner un-
less he is, or has been, a district
judge or is qualified for appointment
as a Judge of a High Court, I have
an objection to this and would like
the Minister to explain why the
Government is trying to restrict the
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scope of persons who can be appoint-
ed as Commissioners for Religious
Trusts. Of course, I appreciate the
necessity of the Commissioner posses-
sing a lot of legal knowledge etc.,
but that alone should not be the
guiding principle, because there may
be other people who are devoted to
such institutions and very much in-
terested in such kind of work, whose
services can be made use of. So, I
hope the Joint Committee will en-
large the scope of persons who can
be appointed.

Coming to the Advisory Board, 1
have a doubt whether it will be
possible for a single composite Advi-
sory Board in a State to look after
the problems of religious trusts
which belong to, various regions and
various denominations. I am not
looking at the problem from a narrow
point of view, but fortunately or un-
fortunately, in our country we have
to take into consideration the senti-
ments of the people and such other
things, So, is it not better that there
is a provision for more than one
Board mainly for the major religious
denominations? That point should

also be considered by the Joint Com-
mittee.

I was very much concerned about
Clause 13 of the Bill, dealing with in-
vestmen! of trust funds. The Clause
has to be redrafted because 1 feel
that there is a lot of restriction here
again. It is stated that subject to
any direction contained in the deed
of trust, the surplus money can be
invested in three categories. We
know there are instances where the
trust deeds are drafted in such a
way that it is not easily possible to
get those funds for other useful pur-
poses, There are cases of even reli-
gious trusts, and of course many
charitable trusts, where some clever
rich people, in order to dodge Gov-
ernment taxes, prefer to put their
money in a trust, speculate with it in
the market and make a lot of profit.
These things are, I should say, even
common features in our present-day
society. I am sure the hon. Dleputy
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Minister of Finance who is now in
charge of the Bill....

The Deputy Minister of Finance
(Shri B. R. Bhagat): Temporarily.

Shri Vasudevan Nair.......for his
.colleague, is in the know of such
‘practices. Naturally, such people,
when they prepare a trust deed, will
be very careful to see that the money
that they put in the trust to avoid
income-tax etc.,, is not taken away
for other useful purposes. So, this
proviso, “subject to any direction
contained in the deed of trust”, is a
very dangerous one and should be
looked into.

Coming to the three categories in
which such money can be invested,
1 am opposed to such money being
invested in private companies. Of
course, it is said that the Government
will stand guarantee as far as the
dividend or other things are concer-
ned, but we have a lot of experience
~with regard to other kinds of invest-
menis where, with all the ins-
pection from the Government side,
people have bungled and gone wrong
and money has been utilised in wrong
channels resulting in heavy loss by
such investments. When we are in
need of resources, internal and exter-
nal, for our development, why not
we mobilise such resources entirely
for State purposes? I suppose these
trusts are not hungrily running after
high dividends, and we know that
the money deposited in such trusts
runs into millions and millions of
rupees. If we can, without doing
harm to the religious purposes for
which these trusts are formed, use the
surplus money for our development
projects, then I am for it. Instead of
that, there is a provision in sub-
clause (b) that this money e¢an be
invested in stocks, shares and deben-
“tures of private companies,

Then I come to Clauses 19 and 20
about mismanagement, misappropria-
‘tion ete., by trustees or managers. I
“would like the Government to have
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more stringent provisions with regard
to the people who mismanage such
funds or misappropriate them. In
clause 19, the Commissioner is given
various choices of dealing with such
people :

“ _..the Commissioner may,
without prejudice to any other
action that may be taken against
the trustee, make an order giving
directions to the trustee for the
discharge of the obligations im-
posed on him by the deed of
trust or for the proper manage-
ment of the trust, or removing
the trustee from his office, or
directing the trustee to pay to
the trust fund such amount
not exceeding the amount of loss
caused to the trust as the Com-
missioner thinks fit.”

When a case of misappropriation
especially comes to the notice of the
Commissioner,—mismanagement and
misappropriation have to be differen-
tiated—he should immediately remove
the trustee from that position, There
is no question of retaining him or
asking him to deposit the money he
has misappropriated, or asking him
to act according to the instructions
given by the Commissioner, because
these funds belong to the public, and
public trusts cannot be treated like
this. So, we should have stringent
provisions to deal with proved cases
of misappropriation. Of course, I
know the normal procedure of going
to the courts, and I hope this is
subject to that, but such a gentle-
man should not be allowed to conti-
nue in the trust as manager or
t‘rustee after the case of misappropria-
tion is proved.

Coming to clause 21, I find that
there is power to appoint a trustee
when a vacancy occurs. I agree with
my hon, friend Shri Naushir Bharucha
when he says that there should not
be a clause like this, especially sub-
clause (2) which reads thus:

“....the Commissioner shall,
as far as possible, select a person
of the religious denomination or
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section to which the trust be-
longs.”.

It will be a very mischievous sub-
.clause, if it is going to be kept there.
In our country, as the situation exists
at present, we cannot afford to have
such luxuries, for, we all know that
the backward sections of our people
will not be able to appreciate such
a thing. It will create trouble, if we
appoint a gentleman  belonging to
another region or another denomi-
nation to a trust belonging to a
pariicular denomination or religion.
Of course, the hon. Minister has raised
the point that nobody may be pre-
pared to take up the post. In that
«case, I think there should be some
provision in this Bill for Government
to run such a trust for some time.
That will be better than entrusting
the trust to be run by somebody who
belongs to a different denomination
or religion or community.

There is another point that I have
to draw the attention of the House to
in this connection, I am for strin-
gent provisions. I am  for giving
powers to the commissioner, but
there should be a limit to giving
powers to a particular individual or
a particular officer. But, here, I find
that the ultimate authority to appoint
a new trustee in a wvacancy is given
to the commissioner. I am against
it. There, the role of the advisory
board should come in, In the wvery
beginning of my speech, I was refer-
ring to the provision for the appoint-
ment of an advisory board, and I
was pointing out that practically the
advisory board will have no powers
or responsibilities, according to the
Bill as it is framed now. Why should
we not ask the commissioner to send
a panel of names to the advisory
board, so that the advisory board may
advise the commissioner to choose a
particular gentleman? O, I am
even prepared to accept the formula
that the commissioner can send a
panel to Government, and Govern-
ment can choose one from that panel.

Shri Ranga (Tenali): That is
where the trouble comes, Why does
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my hon. friend want Government to
come in?

Shri Vasudevan Nair: Of course,
my hon, friend is always against
Government interference in anything.
But, unfortunately, in the present
circumstances, we have to put up with
Government.

Shri Ranga: Perhaps, my hon.
friend wants Government to step in,
so that they may give him a chance.

Shri Vasudevan Nair: Of course, I
agree with my hon, friend that there
will be a lot of harm by way of
nepotism and other things. Of course,
I am speaking in that framework.
I am not one who feels that with a
Bill of this character everything will
be all right. But, even then, I would
say that the power to appoint a new
trustee should not be given to a par-
ticular officer. Let there be some
other check on him, Let the advisory
board be brought into the picture, or,
if that is not possible, let Govern-
ment be brought into the picture.
Some such safeguard should be there,
and that power should not entirely
be left to the commissioner but it
should be left to Government.

I now come to clause 34 where
large exemptions are made. T do not
know why entire communities and
entire religions are exempted from
the scope of this Bill. Religious
trusts belonging to Christians, Jews
and Parsis and so on are completely
exempted from the provisions of this
Bill, The hon. Minister may en-
lighten us in his reply why Govern-
ment have chosen to exempt such
communities or religions from  the
scope of this Bill. Are Government
of the view that all the religious
trusts belonging to these communi-
ties are running quite well, that the
people there do not misbehave, that
there is no misappropriation and that
the funds are all wused for religious
purposes only? If that is Govern-
ment's view, then I submit that I can-
not at all agree with the position of
Government. I do not see any reason
why such exemptions should be made,
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when we are making a legislation to
cover the entire country.

All these points have to be taken
into consideration by the Joint Com-
mittee, and I hope a better Bill will
emerge out of the deliberations of the
Joint Committee.

Shri Aurobinde Ghosal (Uluberia):
In spite of the fact that there are
many Trusts Acts in various States
and ihere are separate Acts to govern
the administration of those trust pro-
perties, 1 welcome this Bill, because
this Bill contains some salient fea-
tures, In spite of the wvarious Acts,
we have been hearing of complainis
in regard to the administration of
the trust properties and corruptions
therein. Therefore, some sort of
legislation for better supervision of
these trust properties is necessary,
and it is for that reason that this Bill
has been brought forward before this
Houses

But this Bill is very restricted in
its scope. For, as has been pointed
out by my hon. friend Shri Vasude-
van Nair, Sikh Gurdwaras, the
Durgah Khawaja Saheb, wakf pro-
perties of Muslims, and the trust pro-
perties of the religious institutions of
Christians, Jews and Parsis have been
excluded, It is well known that the
management of these trust properties
is not free from corruption, and yet,
it is inscrutable why the trust proper-
ties of these religious denominations
have been exciuded, Especially, in my
State, in spite of the Bengal Wakf
Act, we have found mismanagement
of the wakf properties, and though
there is @ wakf commissioner, the
annual returns are rarely submitted,
and rarely expenditure is incurred in
a proper manner; and the mutawalis
rather misappropriate the funds or the
earnings of these trust properties. So,
I would request the Joint Committee
to consider whether the wakf proper-
ties could also be brought within the
purview of this BilL

As regards the Christian trusts also,
the same thing is applicable. For, we
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have heard complaints several times
both within the House and outside
that much of the income sometimes is
diverted for political propaganda end
other purposes which are completeiy
secular and political. So, for the pro-
per management and supervision of
these trusts and for having a check as
to whelher the income of these trusi
properties is being spent for the pur-
pose for which the trust was created,
these trust properties should also be
brought within the purview of this
Bill.

Regarding the right of the benefi-
ciary, of course, in  the Trusts Ac.,
ithe definition of the word ‘benefi-
ciary' is there, and also the rights and
duties have been provided there. In
ihis Religious Trusts Bill also, there
are some beneficiaries. The commis-
sioner should be empowered lo look
after the interes.s of the beneficiaries
and see whether the moneys of the
trust are being spent for the ideals
and purposes of the trust, That has
also to be looked into by the com-
missioner.

The commissioner has been given
wide powers in  this Bill. Though
therz is provision for the appointment
of an advisory board, I do not know
why it has been treated as a non-en-
tity. It has not been given any powers
at all in this Bill. There is only a
provision laying down how this adwvi-
sory board will be formed. I do not
object to the composition of the advi-
sory body, but I object to the status
that has been given to it. It should
have been given more powers to look
after trust properties. Specially
points like the removal of trustees
and appointment of new trustees, pro-
vided for in clauses 20 and 21, should
be looked after or decided by this
advisory body which should be com-
posed of public men. If you want to
maintain the ‘trust’ character of the
trust management, you must give
powers to the advisory body on im-
portant points like removing trustees
and appointing new  trustees, for
better supervision and better judg-
ment. It should not be left to the-
sweet will of one government officer,
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Fourthly, regarding the appointment
of a person under clause 12(3) for
looking into the accounts of the trust
properties, the condition for such
appointment has been laid down there.
A trust must have an annual income
of at least Rs. 25,000. In my opinion,
this is a big amount and the limit
should be reduced to Rs. 10,000. I re-
quest the Joint Committee to consider
whether the appointment of an ac-
countant will not be necessary for
those trust properties which will have
an annual income of Rs. 10,000.

Fifthly, in clause 14(5), it has been
provided that the cost of this audit
would be borne by the State Govern-
ment. When the trust properties will
have some income, I do not know why
the State Government should be sad-
dled with the responsibility of these
audit expenses.

Shri Supakar (Sambalpur): The
State Government will realise 3 per
cent.

Shri Aurobinde Ghosal: Because
there are other expenses like the
appointment of Commissioner, Deputy
Commissioner and so on, which will
be met from the 3 per cent which has
been levied here, naturally the audit
expenses should also have been borne
by the trust from the earning of the
trust properties.

The next point I want to make is
about the appeal against the order of
the Commissioner. It has been pro-
vided in clause 23 of the Bill that the
forum should be the High Court. But
to my mind, this will be wvery costly.
There is also no necessity for spending
a big sum of public money in expen=-
sive High Court litigation. Specially
in my State where the system of
solicitorship exists, if the trustees go
to the High Court on the Original
Side, a huge amount of money will
have to be spent for even small things.
Naturally, even if there is any real
grievance against the Commissioner's
order, they will, for financial reasons,
not be able to go to the High Court.
For that reason, I submit that the ecivil
courts, the courts of District Judges,
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should be given the power of enter-
taining cases. Already in section 34
of the Trusts Act and section 4 of the
Charitable and Religious Trusts Act,
provision is there for having the deci-
sion or direction or advice of the civil
court by a petition. That has been
provided for because the main pur-
pose is not to saddle the trust proper-
ties with expenses of litigation. Na-
turally, here also District Judges
should be empowered to entertain
petitions or cases at least when im-
portant disputes on title matters crop
up.

Then I would say that private trusts
which also suffer from bad supervi-
sion, which are rather considered es
private properties of the trustees,
should also come within the purview
of this Bill.

I would also submit that there are
so many Trust Acts in different States
and at the Centre. There are Reli-
gious Endowments Acts and Charita-
ble Endowments Acts and Charitable
and Religious Trusts Acts as also
Trusts Acts. All these should be con-
solidated and a definite policy regard-
ing trust properties in general should
be laid down by Government. So I
would request Government to consi-
der whether the time has not come to
see that all the trust properties of
different types which are being mis-
managed and the income of which is
being misappropriated by the trustees,
should be considered together and
general principles laid down for a

comprehensive legislation on trust
properties.
Lastly, I would request the Joint

Committee to consider the question of
the composite character of trust pro-
perties. Where religious and charita-
ble trusts are combined in one trust
or the character of a trust is both
religious and caritable, what would
be the attitude of the Government, or
what would be the nature of interfer-
ence by the Commissioner? This has
not been provided for in this BilL
So I request the Joint Committee to
take this also into account.
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Shri Mohammed Imam (Chital-
drug): I have heard with interest the
elaborate speech of the Minister
advocating supervision and effective
control of religious trusts. I regret I
have to strike a different note. I feel
that this Bill or enactment is un-
necessary and uncalled for,

In the first place, 1 nave w dis-
approve of the practice of the Central
Government to legislate for the States
laws which have to be implemented
and administered by the States. I feel
this is rather an encroachment on the
rights and  responsibilities of the
States. I may also state that such
legislation casts a reflection on State
administrations indicating that the
States are incapable of managing their
affairs or taking such action as is
necessary. It is desirable that in such
matters the States are consulted as
they are the best judges as to whether
such laws should be implemented in
their States or not. I am not sure if
the hon. Minister consulted the wvari-
ous States and what their opinion is.

It has been pointed out by previous
speakers that there are local laws en-
acted by the State Governments
wherein they have the power of
supervision and control without inter-
ference in religious matters. The
State of Mysore has its own law, the
Religious and Charitable Endowments
Act passed long ago. So far as 1
know, this Act has been working
satisfactorily without giving offence to
any institution; and there are no
complaints of interference by the
State in religious matters.

Shri Hajarnavis: May I make a
submission for the consideration of the
hon. Member that this Act will not be
applied unless the State Government
notifies its intention to do so? It is
the decision of the State Government
to apply or not to apply this, If they
are quite satisfied with their own laws
and are implementing them, then, this
shall not be regarded as an obstaclc at
all. They will have to repeal their
own Acts and apply this.
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Shri Mohammed Imam: Then I fail
to see why this House should take
such pains to enact this law when
there are already local laws.

Shri Ranga: On all subjects you can
have model laws made here,

Shri Hajarnavis: All States do not
have this law; there are States which.
do not have such a law.

Shri Ranga: But they have
legislatures.

their

Shri Hajarnavis: It should not be
forgotten that there are Union terri-
tories also for which we have to enact.

Shri Ranga: Then, why not have a
law for the Union territories just as.
we are having so many other laws?
Why make ourselves the legislature
for all other States and turn those
legislatures into city corporations?

Shri Mohammed Imam: When a
piece of legislation is passed by the
Centre, the States, rightly or wrongly,
feel that it is their obligatory duty to
implement it and they adbpt that law.
Otherwise, they will be displeasing
the Central Government. Anyhow, as.
it is, there was no need for this legis-
lation when most of the States have
their own laws which empower them
to supervise these trusts effectively.
If there are States which do not have
such a law, then, we could have asked
them to enact their own laws. Any-
how, I submit, this Act casts an extra
burden and extra financial liability on
the States. To implement this law
they have to create a new department;
they have to appoint a Commissioner,
a Deputy Commissioner, and Assisi-
ant Commissioner and a full network
of officials. And that cost has to be
borne by the State Governments. I
cannot understand why there should
be such a huge machinery and such
an elaborate arrangement. The States
have to incur extra expenditurce which
they cannot, taking into consideration
their present slender resources.

Secondly, I must submit that this
Bill aims at maximum interference in
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religious affairs. It is true that there
ere a number of trusts, both big and
small, throughout the country. It is
true that most of these trusts at pre-
sent are managed efficiently and to
the satisfaction of the public. We have
not heard any complaint either through
the Press or from the platform that
the money of these trusts is being mis-
used or misappropriated. There i= no
public demand for such a piece of
legislation, that the Government
should step in and exercise control.
When there is no such public demand
and when the States have not asked
for it. I cannot see the logic of the
Central Government in bringing in
this legislation.

It is true that there may be some
instances of mal-practice here and
there. But that does not mean that
the whole system must be condemned
and Government must take power to
interfere to the maximum extent so
as to convert all these religious insti-
tutions into gquasi-government institu-
tions. In fact, that will be the case if
this legislation is going to be enforced.
The gentleman or the authority who
formed the trust took care to eppoint
trustees. Society also takes care to
see that the trustees behave properly
and honestly. And, these trustees are
invariably men of standing, with
integrity and character. They know
their business very well. So far as I
know, they have been behaving very
well and managing the trust pro-
perties to the satisfaction of the pub-
lic. In spite of these Acts, there might
be some isolated instances here and
there. But to brand the entire system
and trustees as dishonest, whose dis-
honesty has provoked the Central
Government to bring in this legisla-
tion seems rather unfair.

Shri Hajarmavis: Do I understand
the hon. Member as advocating, for
instance, the repeal of the Muslim
Wagqf Act where the provisions are
even more stringent than this?

Shri Mohammed Imam: For some
institutions where it is necessary, the
Muslim Waqf Act is going to be ap-
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plied, where the local laws do not
apply. Anyhow, 1 must submit that
apart from this Bill, there are ordi-
nary remedies open or ordinary laws
under which a trustee who misbehaves
or commits an offence may be punish-
ed. For example, if a trustee com-
mits a breach of trust or commits mis-
appropriation, he can be prosecuted
under the ordinary penal laws and
can be convicted or a suit may be
filed against him.

Again in many States they have got
what we call the Muzari department
which effectively controls and super-
vises these trusts. They are vigilant
and if any trustee commits an offence
or if any trustee forfeits the confid-
ence of the public this department
iakes action. But this piece of legis-
lation is such that it practically makes
the trustees the servile tools of the
Commissioner. All their powers Lave
been taken away. In fact, I do not
think any trustee with some self-res-
pect would care to serve under these
circumstances under a Commissioner.

What are the powers given to  the
trustees? They cannot prepare their
own burgets. And, if they prepare
the budget the Commissioner has the
power to alter it. And, whatever the
Commissioner dictates has to be ac-
cepted. The Commissioner can im-
pose his own schemes; and if his wich-
es are not carried out, he can apply
the doctrine of cypres. He can ap-
point an accountant and what is more.
on flimsy grounds, he can dismiss a
trustee. These are really very humi-
liating circumstances under which no
decent man or no man with some self-
respect can work under the Commis-
sioner.

Shri M. C. Jain (Kaithal): All these
orders are appealable,

Shri Mohammed Imam: If this Bill
b‘ecames law, I am afraid, it will give
rise to more litigation and more fric-
tion. It empowers that any two per-
sons who are interested can appeal Lo
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the Commissioner. If the commis-
sioner takes sides, he can do havoc and
fiis will certainly give rise to a lot of
litigation and create a lot of unhealthy
complications. The mere fact that an
appeal is provided to the High Court
does not protect the trustees; it does
not in any way protect the people who
act with bona fide intentions. But the
fact is that the commissioner under
this Act is all powerful; he can do
anvthing; he ecan dismiss a trustee.
In many cases, I can point out that a
trustee enjoys a better status than the
commissioner himself and 1 am afraid
that all these are going to become
quasi-government institutions under
the commissioner who will be under
the Government and advantage may
be taken by the ruling parties or the
political parties to divert the resour-
ces and energies for the advantage and
advancement of the party or for
political advantage.... (An Hon.
Member: No). It may be wrong.
Implement this Bill and perhaps the
furture will show what it is. Anyhow
that fear and apprehension is there
that these religious institutions and
Teligious trusts which till now enjoy-
ed a sort of autonomy are going to
become quasi-government bodies and
they will be entirely under the pat-
ronage, protection and guidance and
supervision of the Commissioner and
other officials. There is a feeling that
these institutions and their reserves
and funds might be diverted to pur-
poses other than those to which they
were intended. Let us see the expe-
rience of some irust Acts that were
passed. 1 speak subject to correction
and I think the Gurudwara Act that
was passed recently did give rise to
a lot of litigation, friction and parti-
sanship. If this law is applied to
important and big institutions where
till now respectable persons and per-
sons of some standing are working, no
man with any self-respect will agree
to serve as a trustee and the institu-
tion will go into the hands of people
without means or standing or charac-
ter and it will become the hot-bed of
intrigues and conspiracy.
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Again, it is proposed to impose—I]
may call it—a tax of three per cent
on the gross income. Many religious
institutions were exempt from the
income-tax and now the Government
wants to take a slice of that income
which is rather unfair. Apart from
this, it is going to cast an extra
burden on the State exchequers. 1
submit that this Bill is not in conso-
nance with modern spirit and modern
times. In a democracy you must trust
the people. Unless we trust the
people, no institution or democracy
will work. Every religious trust is
being managed by people with charac.
ter and with some means, why not
trust them. If you go on distrusting
democracy will not work.

Shri Hajarnavis: That is exactly
what we say: do not distrust the
Government,

Shri Mohammed Imam: After all
the Ministers are sitting here and they
are the trustees of the country..(In-
terruptions).

Shri Ranga: We have no fears about
the Ministers. What about their
officers?

Shri Mohammed Imam: The Minis-
ters are the trustees of the country;
they are as good or as bad trustees
that had been appointed. We trust
them. In a demoeracy, it is trust that
plays an important part. If you go on
distrusting or view everybody with
suspicion, no democracy can work.

This Bill casts a reflection on our
public. It says that our publie, how-
ever eminent or efficient they may be,
are unfit to manage even a small
institution like a religious trust. That
is why the Government wants to
step in and have effective contral.
Why do we not trust them? The pre-
sumption seems to be that everybody
is a criminal until the contrary is
proved. On the other hand, I submit
that the Government must trust the
people and give them due eredit and
the presumption should be that every
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ritizen of India is an honourable
Ieltew and a patriot and a man with
character until 4twe coniTary is prov-
ed. For the reasons that it makes for
interference in  religious matters
which it ought not to, it casts addi-
tional financial burdens and it casis
a reflection on the people of India, I
feel that this Bill should not be passed
and I regret I have to oppose the
spirit of this Bill.
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Mr. Chairman: Order, order. The

" hon. Member was perhaps not present

in the House then. An assendmant
to include charitable trusts was mov-
ed and the hon. Speaker ruled it out.
This matier now cannot be sent to the
Joint Committee.
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“The State Government may,
by notification in the Official
Gazette, exempt any religious
trust or class of religious trusts to
which any special enactment ap-
plies from the operation of all or
any of the provisions of this Act."”

& gawan § e e mame #t gar
T qEd 3T WK qg Wwwr ¥
fe ag forw Toitow z5 71 =1¢ 99 &t
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[=v TrFen q]
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aff @ wid W s ¥ s
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g1 fa=re far sma W @ faw &
St &I 8, I # 9T 91, afe 9
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Shri Supakar: Sir, I think Govern-
ment should have thought twice be-
fore bringing forth a legislation of
this type without taking into con-
sideration the Acts that are in force
at present in the different States and
without consulting the various State
Governments about the desirability
of introducing such a Bill which, to
my mind, is rather defective and does
not compare favourably with some of
the State Legislations.

Therefore, my first question would
be, what would be the effect of pass-
ing this Bill so far as the State laws
are concerned some of which, the
Deputy Minister rather conceded, are
much better than the present propos-
ed legislation? Though the Deputy
Minister has said that the different
States are free to bring into force
this Bill whenever they are pleased
to do so and so long as they do not
choose to bring into force this piece
of legislation in their respective
States the State laws would prevail,
1 would most respectfully submit {hat
this raises a very important constitu-
tional issue,

1 would, first of all, refer you, Sir,
10 clause (1) of article 254 of the
Constitution. Admittedly, this is a
subject matter under the concurrent
jurisdiction of the States and the
Centre. Therefore, so far as BState
legislations and the present legisla-
tion are concerned clause (1) of
article 254 of the Constitution will
immediately come into operation as
=oon as this Bill is passed into an Act.
%ir, I would take the liberty of read-
ing out the provision in clause (1)
of article 254. It says:
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“254(1). If any provision of =
low made by the l.egislature OT
a State is repugnant to any pro-
vision of a law made by Parlia-
ment which Parliament is compe-
tent to enact, or to any provision
of an existing law with respect
to one of the matters enumerated
in the Concurrent List, then, sub-
ject to the provisions of clause
(2)...."—clause 2 does not apply
to the present case—*'.  ..the law
made by Parliament, whether
passed before or after the law
made by the Legislature of such
State, or, as the case may be, the
existing law shall prevail and the
law made by the Legislature of
the State shall, to the extent of
the repugnancy, be void.”

Now, Sir, my submission would be
that as soon as this piece of legisla-
tion is passed and it becomes a law
it would make the existing laws that
are in vogue in the States void, and
if the case is brought before a court
of law it canot be argued by the res-
pective State Governments that since
they have not invoked the provision
under sub-clause (3) of clause (1) of
the present Bill, namely, inasmuch as
they have not brought into force the
central law in their States, their laws
would prevail as against the central
law. If that were the position it
would be easy for the States to evade
the provisions of the Constitution and
it would also be easy for the Centre
to evade the provisions of the Con-
stitution by encroaching unnecessarily
on the State legislations, wrich are
perhaps better, by merely stating that
the States may bring into force the
central law as and when they desire.
T hope when the hon. Deputy Minister
replies to this discussion he will reply
to this very important question relat-
ing to the Constitution,

Apart from the constitutional aspect,
my submission would be that this Bill
is onlv giving some responsibility to
the States. The Centre has nothing
to do with the actual implementation
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of the Act. The Commissioner will
be appointed by the State. The actual
implementation of the law will be
done through the Siate by the Com-
missioner. The States will have even
the option to bring into force this Act
as and when they please. Therefore,
instead of bringing such a Bill, if the
Centre think that there is a good deal
of merit in this Bill, they should
have persuaded the State Govern-
ments, especially in those States
where there are a large number of
religious trusts, to adopt such a
measure as their own and bring these
things into force. That would have
been more logical, I would submit.
Merely passing an Act with some
pious wish that the States will adopt
that as against their own Act, where
there may be conflict, is not, I would
submit, a very wise thing to have
done.

= Another point that I wish to bring
1o your notice is, this is not the op-
portunity moment to bring this
Bill before this House. On 1st March,
1960 the Government of India appd-
inted a Commission of Enquiry to
enguire into the affairs relating to
Hindu religious endowments, and that
Commitiee is expected to submit its
report by early 1961. I do not know
whether the hon. Deputy Minister
will try to make a fine distinction
between religious trusts and religious
endowments, but it is quite evident
that there is very little difference
between religious trusts and religious
endowments in our country. There-
fore, it is inevitable that a Commis-
sion of Enquiry like the C. P, Rama-
swami Aiyar Enquiry Commission is
bound to make certain very important
observations and recommendations
regarding religious trusts. It would
have, therefore, been better if a Bill
of this nature were brought before
this House after the accumulated
experience of the different religious
trusts and endowments throughout
the country were pooled together by
that Commission of Enquiry and their
recommendations made available to
the Members of this House who could

Trusts Bill 972

have then made a more effective con-
tribution to the debate.

Now, as I have stated, many of the
States have their laws on Hindu reli-
gious endowments. Many States also
have their Wakfs Acts. What is the
intention of Government so far as this
Bill is concerned? Is it their inten-
tion that over and above the Com-
missioner of Religious Endowments
who functions in many of the States,
it is proposed to ask the State Gov-
ernments to have another Commis-
sioner for Religious Trusts. As was
rightly pointed out by some hon.
Members, particularly Shri Khush-
waqt Rai and Shri Rama Krishan
Gupta is this measure intended to be
applied only to religious trusts and
not to charitable endowments also.
Even if we concede that, is it the
intention of Governmet to have
another Commissioner, namely, Com-
missioner of Charitable Endowments
or Charitable Trusts? ,

15 hrs,

As the House knows most of the
trusts in the different States do all
these functions. I personally do not
find any distinction between religious
trusts and religious endowmenis or
charitable trusts. But even supposing
for the sake of argument that there
is some legal distinction between
these three types, it is evident that
most of the endowments, by whatever
name we may call them, temples for
example, mutts for example, they
carry on the same functions. They
are religious endowments, they do
charity and they discharge the funo
tions of religious trusts. So should
we say that each of these mutts or
temples which fulfil these three
requirements should be wunder the
jurisdiction of three different Com-
missioners; a Commissioner of Reli-
gious Endowments, a Commissioner of
Religious Trusts and a Commissioner
of Charitable Endowments or Chari-
table Trusts, as it mav be. I have
the experience of the state of Orissa.
There there is a Commissioner of
Religious Endowments and to meet
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the expenses of his office and to
enable him to discharge his functions
properly and efficiently all thesze
charitable endowments have to pay 3
per cent of their income for defraying
the expenditure of the -establishment
of the Commissioner of Religious
Endowments. This Bill also provides
that religious trusts will have to pay
3 per cent of their income for defray-
ing the expenses of the establishmeat
of the Commissioner of Religious
Trusts. If they pay three plus three
plus three per cent, one to the Corr-
missioner of Religious Endowments,
one to the Commissioner of Religions
Trusts and one to the Commissioner
of the Charitable Endowments, who
ig likely to come into the picture in
the near future......

Shri Ranga: And to a lot of mid-
dlemen.

Shri Supakar:......what religious
work, or charitable work will they be
doing?

Aparl from the fact that the trust
or the endowment has to pay 3 per
cent to the Commissioner, the tru-
stees or the persons in charge of such
religious endowments or religious
trusts have to incur a lot of other ex-
penditure like litigation, appearing
before the endowments commissioner,
engaging lawyers etc, etc. The ex-
penditure is not really 3 per cent, but
much more. If they have to go through
this process, I do not know what will
be the fate of charities or religious
endowments after all that.

These are some of the points which
strikes one at first sight. Anotker
important aspect is the exemption of
Mohammadan wakfs, institutions gov-
erned by the Sikh Gurdwara Act of
1925, the Parsees, the Jews and the
Christian community. We were reas-
sured in the moming when we learn-
ed that so far as the Sikh Gurdwara
Act of 1925 is concerned, that is ron-
fined to the state of Punjab and there-
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fare those gurdwaras which are out-
side that State will come under the
purview of this piece of legislation.
So far as Mohammadan wakfs are
concerned there is another law, but
no reason has been put forward
either in the Statement of Objects and
Reasons or in the opening speech of
the hon. the Deputy Minister why the
Christian, the Parsee and the Jew
communities were exempted from the
provision of this Act.

Shri Ranga:, This is only &
beginning.

Shri Supakar: We know that the
Bombay Act which was passed in the
year 1950 did not exempt the Christ-
ian, Parsee and Jew religious commu-
nity in spite of the fact that there is &
large section of them living in that
State. If Government want to make
an exception in the case of these three
communities I wish to know for cer-
tain the reason behind it. If Govern-
ment contends that their religious
trusts are better administered and
there is no lacuna so far as the admin-
istration of their trusts is concerned, I
have no quarrel, because I do not
know the details of the trusts of these
communities. But theoretically speak-
ing, even if we agree with the con-
tention that their trusts are very well
managed, still there is no reason why
an exception should be made in their
favour. Government should come out
with very strong reasons why an ex-
ception is being sought to be made.
As we have seen during the past
decade or so, even before India attain-
ed independence, though our Govern-
ment poses itself to be a secular State
and caters to the needs of all the com-
munities of India, we feel that it is
only the Hindu community and the
Jeins, because they are governed by
this Act, are guilty of mismanaging
their religious or charitable endow-
ments and the other communities are
not so. If that contention is true, I
wish to know the reasons, with statis-
tics, if any available, to justify such
an assumption. I stand wholehearted-
1y for secularism, but secularism must
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mean even justice for all communities
and not only justice but equal treat-
ment. If the Government wants to be
the guardian or the patron for best
management of such religious trusts
or charitable endowments, there is no
reason why such a guardiansh’p and
such an overall auditing and principles
of good management should not be
extended to other communities.

1 had many other points to make but
1 would not press them at the present
moment. I do hope that the Deputy
Minister, at the time of reply, will
make it a point at least to reply to the
point made about the applicablity of
article 254 of the Constitution and
satisfy this House whether after the
passing of this Bill, the State Acts
which are in force in the States now
will not be repealed or become void to
the extent of the repugnancy and also
whether any such repugnancy could
be avoided or the State laws becoming
void could be avoided by merely say-
ing that they will not bring into force
the present measure after this is pass-
ed,

Shri Maniyangadan (Kottayam): As
regards this Bill, I am of the view that
in a secular State like India, where all
religions and religious institutions are
expected to be protected, it is rather
a dangerous ground for the Govern-
ment to step in to bring in a legislation
for controlling religious activities. This
Bill is confined purely to religious
trusts. Religious trust has been defin-
ed in sub-clause (e) of clause 2. The
“person interested” in relation to a
religious trust has also been defined
in clause 2 (c). The definition is:

“any person who has a right to
worship or to perform any rite, or
to attend at the performance of
any worship or rite in any religi-
ous institution connected with
such trust, or to participate in any
religious or charitable ministration
made under such trust.”

If these things are going to be con-
trolded by a Commissioner or other
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officer appointed by Government in a
country like India where there are
various religious customs, I am afraid
the action of the Commiss‘oner is
likely to be mistaken or even objected
to. Anyhow, I do not say that this
Bill is unnecessary. There are other
pieces of legislation which will cease
to exist by the passing of this B'11. It
was stated here that there are other
pieces of legislation now in force in
various States in India. Maybe there
were very serious comp'aints regard-
ing the management of relig'ous trusts.
The only justification for the Govern-
ment to step in would be the rereipt
of very serious complaints by persons
belonging to those religious or benefi-
ciaries of the trusts that the trusts are
being mismanaged and that some pro-
tect've measures are necessary. Mavbe
there were such complaints and the
Government might be justified in
bringing in such a legislation. But,
all the same, I would submit that cer-
tain provisions of this Bill are very
stringent.

15.14 hrs, .
[SERI MULCHAND DUBE in the Chair]

Take, for example, clause 11 which
dea’s with the budget. The Commis-
sioner is given powers, of course sub-
ject to sub-clause (3), to mod‘fy the
budget. Here we must remember that
the object of the trust is only concern-
ing religious matters, and the trustees
who are generally persons interested
in carrying out the objectives of the
trust prepare the budget, and power
is being given to a Government officer
to modify it. It may happen that that
person has no interest in the trust; he
may belong to another religion. In
the circumstances, such wide powers
given to the Commissioner are, accord-
ing to me, too much.

There is provision for a board. As
regards the personnel of the board,
they are respectable people, but how
much they are interested in carrying
out the objectives of the trust has not
been mentioned in the Bill. If the
budget has to be modified, my sub-
mission is that it must be modified on
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the advice of the board but there must
be a provision in the Bill to the effect
that the board is really interested in
carrying out the provisions or the
objects of the Bill.

Take next clause 19 of the Bill
When there is mismanagement, the
Commissioner is given certain powers
but the term “mismanagement” has
not been defined in the Bill. What
exactly is mismanagement must be
specifically mentioned. Otherwise, the
Commissioner may be exercising his
powers unnecessarily. Among other
things, clause 19(1) says:

. ...the Commissioner has rea-
sons to believe that the affair of
the religious trusts are being mis-
managed or that the trustee Iis
neglecting or failing to discharge
the obligations imposed on him by
the deed qf trust,....”

So, if the trustee fails to discharge the
obligations imposed on him by the
trust, I can admit his mismanagement,
but something more is contemplated
by this provision. Over and above the
failure, mismanagement is also includ-
ed. I would like to know what exactly
is mismanagement by a trustee of a
religious trust contemplated under this
provision.

Regarding clause 34, some of my
hon. friends expressed their disap-
proval to certain provisions whereby
certain religions have been exempted
from the provisions of this Bill, As I
submitted earlier, a law of this nature
should be brought into force or the
Government should contemplate the
bringing into force such a piece of
legislation only if there is a demand
from persons who are interested in
such things, My hon. friend from
Thiruvella stated that there are com-
plaints both inside and outside this
House _that certain religious trusts
have mismanaged their powers and
they have funds at their disposal for
political and other purposes. I do not
know to which religion he referred.
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We come from the same State, and T
do not know if he refers to the religion
to which he claims he belongs or to
some other religion.

Shri Vasudevan Nair: To all reli-
gions.

Shri Maniyangadan: That is why
many wild and vague allegations with-
out any specific reason can be made
against any person or community or
religion or party. But that should not
be the basis for legislation. There
must be specific allegations and they
must be based on facls.

Another friend said certain mis-
sions use their funds for political
purposes. I have heard that allegation
in this House and also outside. Here
it is not for me to refute it or go into
the function of missionaries. But I
may submit it has been established
beyond doubt that no mission utilise
their funds for political purposes.
Assuming for the sake of argument
that some missionaries are utilising
the funds at their disposal or their
position for political purposes, I do
not understand how it can be con-
trolled by bringing the religions to
which those missionaries belong
under the purview of this Act.

This Bill as at present is only con-
cerned with religious trusts. Funds
may be at the disposal of persons
from other sources. The question is
whether those funds belong to reli-
gious frusts, I can wunderstand my
friend from Thiruvella pleading that
all religions should be brought under
the purview of this Act. There is a
tendency in certain quarters to cur-
tail the present freedom enjoyed by
several religions in India. I must
respectfully submit that if the
religious activities of minority com-
munities in India are interfered with
by bringing legislations like this, it
will be interference with religious
freedom guaranteed by the Constitu-
tion.
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Complete religious freedom, reli-
gious worship and religious propa-
ganda are guaranteed by the Consti-
tution. If in the name of religious
twrusteeship, these persons are attempt-
ed to be brought under the purview
of Government legislation and Gov-
ernment officers are allowed to con-
trol their activities, I submit it is in-
terference with religious affairs and
it will be against the spirit and the
provisions of the Constitution,

I submit that fthe exemptions pro-
vided for in the Bill should be re-
tained. There has never been any
complaint from any Member of the
religions which are exempted that
their affairs are being mismanaged,
whether it be the Jew, Christian or
Parsi community. There has been no
complaint that their religious heads
are mismanaging the affairs and the
funds are being utilised for any pur-
pose other than the purpose for which
it has been intended. So, these ex-
emptions are placed here with the
best of intentions.

Personally I am of the view that no
religious trust should be brought
under the control of Government. But
of course, if it is necessary, I am not
objecting to it, but I only submit
that religions which have hitherto
given no reason for such interference
should be exempted, and it has been
rightly accepted in the provisions of
this Bill.

The question is whether there has
been any allegation of mismanage-
ment. There may be vague allega-
tions due to political motives. Any-
body can make such allegations. But
is there any demand from persons
who are the beneficiaries of the
trusts? For example, take the Chris-
tian religion. Is there any person
belonging or claiming to belong to
Christian religion who has hitherto
demanded that their religious institu-
tions should be brought under the
control of Government? To my know-
ledge, no such instance has hitherto
occurred. So, unless there is a strong
public demand, Government should
never interfere with the affairs of
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other religions, in the name of reli-
gious trusts, These exemptions which
are there in the Biil should be retain-
ed. I also submit that certain other
provisions should be made more
lenient. Also, the powers given to
the Commissioner should not be so
great as contained in some of these

provisions.

I hope the Joint Committee will
look into all these matters.

.

Dr. M. S. Aney: Sir, the Bill before
this House is one which has evoked
considerable interest and a very inte-
resting debate also. Probably the
mover of the Bill might not have
thought that it will raise a storm of
opposition to the extent which we
have seen today. Member after
Member has attacked this Bill on the
ground that this Bill amounts to an
interference with the religious actions
of the people. Of course, the hon.
Deputy Minister in charge of the
Bill will no doubt give his own reply
also.

I was one of those diehards in the
old days—one of my old colleagues is
sitting by my side and he will bear
testimony to it Whenever  there
used to be a Bill to legislate on any
religious or social matter, I used to
stand to oppose it invariably on the
ground that it was a religious matter,
which under an unwritten law, the
British Government had admitted to
be outside its jurisdiction. I used to
feel pained when our own men used
to bring in non-official Bills which
would give them jurisdiction owver
these matters, which they never claim-
ed. I did not allow the foreign Gov-
ernment to do anything of that kind
as I did not want by bringing Bills of
that kind to place before the whole
world that we are unable to manage
our own affairs. That was the ground
on which I used to take strong objec-
tion to this interference by means of
legislation in matters, religious and
social.

Things have changed, times have
changed ang those dark days through
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which we have lived have also ended.
We have now a Government of our
own ereation. What strikes me most
is that still we find that the general
*attitude of the people towards this
Government is the same as it was to-
wards the British Government. Why
is it s07 It is a reflection to a great
extent that having ourselves ruled for
nearly 12 jears and run the admin-
istration of the country for 12 years,
we have not been able to inspire
among the people a sense that it s
their own Government. It is more
like the Government which we have
fought against. We still feel that the
Government is something like a
foreign body, which should be kept
aloof, particularly from the religious
and soclal activities of the people, Let
them dabble with economic and other
matters, but at least the religious
sphere should be kept sacrosanct and
free from their encroachment, That
tendency is still in our minds, At
least the opposition now is a kind of
proof of the old tendency of sticking
to the practice, that is, non-interfer-
ence in matters of religion by the
Government, still surviving in the
mind= of all. Let us see.

1 was really thinking of giving my
whole-hearted support to this Bill but
when 1 read the Bill 1 found, after
all, the scope of this Bill is reduced
to such an extent that it has remained
for the Hindus of such States as
might like to have it. That is what
it hat come to. If you read the
clauses, in the first clause it has been
stated: "It shall come into force in a
State on such date......” It is all
right. Then it says “It extends to the
whole of India except the State of
Jammu and Kashmir”, 1 do not know
why the “State of Jammu and
Kashmir” was excludeq but I find
that in all our legislation we make it
a point to exclude “Jammu and
Kashmir”,

An Hon. Member: Nagaland also,
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Dr. M. S, Aney: That will come
later on. That has not found even
a place in the sta.ute book yet. That
will come later on. In the old laws
we generally used to find it said “It
shall not apply to Santha' Parganas
and some other States”. That used to
be the invariable practice. When the
scope of a Bill that was passed by
the Imperial Legislative Council was
defined it used to say “It shall come
in‘o force all over India except San-
thal Parganas and some other States"
because they were thought to be out-
side the scope of the legislative autho-
rity of ‘he Legislative Councils of the
Government of India,

Shri Hajarnavis: It is a
fact, not a legal argument.

political

Dr. M. 8. Aney: The hon, Minister
need not explain. It explains nothing
maore than our unwillingness to make
laws for them for such .ime as our
present understanding exists there.
However, that is immaterial,

Secondly, 1 thought that at least
for the whole of India for the first
time a Bill is being brought, which
was being introduced as a uniform
law. Then I found, later on, it was
not so. There were clauses 34 and
35 which reduce the scope of the Bill.
It shall not apply to Sikh Gurdwaras
to which the Sikh Gurdwaras Act,
1925 applies. It shall not apply to
the Durgah Khawaja Saheb, Ajmer,
to which the Durgah Khawaja Saheb
Act, 1955 applies or to any other
wakf as defined in the Wakfs Act,
1954 or in any Provincial or State Act
relating to wakfs in the S.ate. Then
again, for any religious trust existing
or created for the purpose of Christ-
ians, it shall not apply; for Jews it
shall not apply; for Parsis it shall not
apply. The only section that remains
is Hindus and Neo-Buddhists. They
are the new elements and these are
the old things, whose religious endow-
ments and trusts are going to be
governed by this Act. Even in their
case there has been room left here.
In the first place, there is power in
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the hands of the Commissioner to
exempt a religious trust”or class of
rebigious irusts to which a special
enactment applies from the operation
of any other laws. Besides, other
provincial or State laws are also
mentioned here. My hon. friend him-
self has stated that it shall come into
force only if any State Government
wants to have it. Otherwise, it does
not come in.o force there. So, this
sovereign legislative body is making
a law without knowing to whom it
awill apply and who are likely to get
the benefit of it. In that position we
are dealing with a very important
question with which the Indian people
are really concerned.

However, having said something
about the very narrow and limited
scope of this Bill, I shall deal with
one or two other points which, in
my opinion, are impor.ant. 1 admit
the necessity of having some kind of
central legislation to control matters
which are religious. That is my own
conwiction nowadays. 1 think our
country consists of so many people,
divided among themselves in the
name of religion, and if there is
going to be any unifying force at all,
it shall be only by the exercise of
the power by the sovereign govern-
ment. Then only can a unifying
force be created among them so that
they can have and praclise religion
and its usages and act up to their
religion and carry on their religious
activities in such a way as not to
create any clash among themselves in
a spirit of harmony. That spirit of
harmony is to be introduced among
the people of all religions if this
democracy is to work properly in the
country. If India is a democracy
and this democracy has to work pro-
perly in this country in a true demo-
cratie spirit, a spirit of harmony
among people professing different re-
ligions has to be created. Each reli-
gion. left to itself without any guid-
ing force, has a tendency to run away
from the other. That is the tendency
-of religion. So, this tendency of run-
ning away from each other in the
name of being more and more reli-
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gious has to be curbed. Therefore, a
central organisation under the con-
trol of the Central Government has
to be created which shall bring about
a kind of machinery that shall keep
all these different religious forces in
their proper position and make them
work in a spirit of harmony and
friendliness. I am qf that opinion
now.

That is one of the reasons why on
more than one occasion I pleaded a
Ministry of Religion should be estab-
lished. Religion is such a big subject
which covers so many matters that a
Ministry of Religion should be estab-
lished. It shall be the duty of the
Ministry of Religion to tackle all the
religious subjects in such a way as
to create a situation convenient and
congenial to all people following
different religions. ‘That has to be
created.

I do not want to enter on this
matter at length at this stage but one
of the things I have been thinking
for the last few years is that if this
modern democracy is to be run and
the ancient spirit of Indian culture is
to be preserved then it has to be
saved from foreign and alien ideas
that have been coming into the coum-
try and if Indian culture is to be kept
true and pure them some Ministry
which shall be in a position to take
a comprehensive view of the reli-
gious faiths and practices is neces-
sary. It should devise and find out
means so that all may be able to
practise different religions without
feeling or entertaining any bad feel-
ing about the other and creating, on
the other hand, a sense of harmony
so that the existence of different reli-
gions, instead of being a source ef
impediment, will be a source of new
strength and progress in the country.
Some such thing is wanted.

Being of that view, the old attitude
of mine of opposing any measure
that amounted to some kind of inter-
ference with religious practice has
considerably changed. 1 give this as
my explanation for the support which
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I am going to lend to the measure
which my friend, the hon, Deputy
Law Minigter hag brought before you
now. But even while giving my
support I want to know how they
are going to hgve trusts registered,
how are they going to appoint the
Commissioner and give him an advi-
sory body? These are the things that
I want to know. The Commissioner
is given all the powers. His powers
in this case are—I do not want to
use the word ‘despot'—very wide and
he is the sole master there.

Mr. Chairman: He may resume
his seat if he has finished.

Dr. M. S. Aney: 1 will take only
five minutes.

Mr. Chairman: He can take two
more minutes.

Dr. M, S. Aney: The powers of
the Commissioner, as defined in
clauses 17, 18, 19 and 20, are such as
shall have to be looked into very
carefully by the Joint Committee.

Secondly, you have got these
various advisory boards. I want to
know as to what will be the function
of these advisory boards? This whole
Bill does not define that. It has been
left to be defined by rules to be
framed. I believe when you are
going to give an advisory board to
adsist the Commissioner in carrying
on the administration of these reli-
gious trusts, it is fair that this House
should know as to what the func-
tions are which the advisory board is
going to exercise. Those are not
mentioned here. At least an indica-
tion of those functions should be
made clear in the Joint Committee
which is to consider this Bill.

Thirdly, about the composition of
the advisory board, I would like to
say, having explained to you that the
Bill virtually deals with Hindu reli-
gious trustg and nothing else, that it
should be made incumbent upon the
Commissioner, whoever he may be,
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not to have on that advisory board
anybody who does not belong to the
faith of the trust to which it shall
belong. If they are governing only
Hindu religious trusts, the members
of that board should be Hindus only,
none else.

I am not enunciating a new prin=
ciple. When this Buddhist affair was
discussed as regards the Buddhist
Temple at Gaya, our Buddhist frierds
insisted upon having only Buddhist
members there but I succeeded in get-
ting somehow or other one Hindu
member on that board because at that
time I happened to be the Governor.

So this being a religious body or
religious concern, men who have got
sympathy with the religion of the
Hindus should be there. I shall give
you one example and shall then re-
sume my seat. There is a trust like
that of a well-known religious institu-
tion in Vidarbha. I do not want to
name the institution. It wused to
manage the affairs all right, but it
used to collect every year some
money which was lying with them in
balance. There was a considerable
amount of money. It so happened
that there was an idea of having a
church there. The missionaries want-
ed a church, The Commissioner was
one of the members of that trust and
it was decided that some portion of
that surplus which they had should
be given for this work because it was
also building a temple of God, never
mind whether it waz a God which
was not understood by people of
other religions. All I would have
said about this is that it was a kind
of misappropriation that was being
made by that board of which one of
the big officers was the head.

Therefore, if you want to keep this
trust with a view to see that it is
carried on on the lines which the
founders of that trust had in their
mind, see that those men share in
those convictions and those beliefe.
This is another point which, I hope,
the Joint Committes shall bear in
mind. If you do not do that the
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objects of the trust would be defeated
because I find from the speeches of
some of my hon. friends here that
they oppose that the doctrine of
cypres can be applied. Even that
they do not like. Religious funds
may be used for any good purpose
which should be understood as a
religious purpose in spite of the fact
whether that purpose is consistent
with the original purpose with which
the trust was founded or not. Some-
body may create a fund and say that
out of this an atithishalg should be
run. Now you may think, “Let me
give this money to some other chari-
table institution mentioning some
other religious purpose”. It may be
good work, but that kind of thing
will defeat the object itself......

Mr. Chairman: The hon. Member’s
time is up. Even the extra two
minutes are over.

Dr M, S. Aney: [ will sit down.
This will be the last sentence

My submission is that these advi-
sory boards or their members should
be there to promote the objeets with
which the original trust was founded
and not to do anything which will
be inconsistent with it. I hope these
remarks will be borne in mind by
the hon. Members who are in the
Joint Committee and they will see
that the scope of the Bill, though
narrow, does some good and that it
will make things better.

Shr Kalika Singh: Mr. Chairman,
Sir, the Constitution of India in
article 26 provides a fundamental
right which reads as follows:

“Subject to public order, mora-
lity and health, every religious
denomination or any section
thereof shall have the right—

(a) to establish and main-
tain institutions for religious
and charitable purposes;

(b) to manage its own
affairs in matters of religion;
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(e) to own and acquire
movable and immovable pro-
perty; and

(d) to administer such pro-
perty in accordance with
hw-”

In clause (c) above, there is a provi-
sion that every institution shall have
the right to own and acquire immov-
able property. Clause 16 of this Bill
provides as follows:

“No transfer by a trustee of
any immovable property of a
religious trust by way of sale,
mortgage, gift or exchange or by
way of leaze for a term exceeding
three years shall be valid, unless
it is made with the previous sanc-
tion of the Commissioner.”

If the right of transfer is curtailed,
the right of ownership is extinguish-
ed.

After the Madras Reilgious Endow-
ments Act was passed, in 1953 the
Supreme Court declared many of its
sections ag ultra vires and invalid
only because they contravened the
provizions of article 26 of the Consti-
tution.

Shri Hajarnavis: May I assure the
hon, Member that when the Bill was
drafted every aspect was considered
in the light of the pronouncement of
the Supreme Court? If there is any
particular aspect which, according to
him, we have not taken into consi-
deration it may be brought to our
notice.

Shri Kalika Singh: The point that
I was making was that in drafting
this Bill and in enforceing its provi-
sions we should always be reminded
of the provision in article 26 of the
Constitution.

Shri Achar (Mangalore): I may
point out that there is such a provi-
sion in the Madras Religious Endow-
ments Act and the Supreme Court has
not held that as wltra vires. There is
exactly the same provision in  the
Madras Act.
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Shri Kalika Singh: The Madras Act
has been passed again and now that
has been held to be valid.

Here the Commissioner has been
empowered to adminis.er the religicus
trust; throughout India in all  the
States, Every State will now have a
Commissioner and there will be
Assistant Commissioners and Deputy
Commiscioners appointed under this
Bill by the State; or by the Central
Government. All the religious trusts
shall have to apply to the Commis-
sioner for registration. One thing is
not made very clear here. The diffi-
culty that crops up always is about
public and private endowments. There
is no distinction between the two
because seldom have we trust deeds.
In 85 per cent. of the cases of
religious endowments—even in the
case of very big ones—they are just
oral and they have to be enquired
into. Now, if the Commissioner calls
upon the persons under this Bill to
apply for registration, it will be very
difficult for those persons to distin-
suish Dbetween public and private
endowments because this Bill covers
only public endowments and a8
‘religious trust’ has been defined as a
trust existing or created for public
purposes of a religious nature. This
question is always investigated by the
courts of Jaw and the test to deter-
mine whether a trust is a public trust
or a private trust is so difficult that a
volume of documents are produced on
both the sides and then the court
comes to the conclusion that it is a
private trust or a public trust But
here there is a sweeping provision
under clause 6 which says that “it
shall be the duty of the trustee of
every religious trust to make an
application to the Commissioner for
the registration of the trust”.

Shri Hajarnavis: May I read for the
nap. Member's benefit the very clear
statement of law by Mulla about what
consiifutes a private endowment:

*When property is set apart fPr
the worship of a family god In
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which the public are not interest-
ed, the endowment is a private
one”,

This is a very simple question depens
ding upon the facts which -the Com-
missioner will enquire into, and if
there is any one aggrieved by that
order he can move the High Court.
The matter is not complicated at all.

Shri Kalika Singh: That is not the
point I am making out. I say that
under clause 6 it will now be the duty
of every person to get the trust
registered. And clause 25 provies that
if any person fails to apply for the
registration of a religious trust within
the t'me specified, he shall be punish-
able with fine which may extend to
even one thousand rupees. It is that
penal provision to which I am draw-
ing attention to, And when the case
goes to the court of law—the cases go
up {o the Supreme Court—it is very
difficult for the courts to find out whe-
ther it is a public trust or a private
trust. Now, suppose a geperal noti-
fication is issued and a person does
not aoply. He thinks that it is a
private trust and therefore, why
should he apply for registration? And
some officer goes and says, “you did
not apply within six months and so
you are punished under this law”. It
is very difficult for a person to point
out to the court that it is a private
trust or a private religious endow-
ment, that the provisions of the
Religious Trusts Act do not apply and
that therefore, he should not be
punished. Therefore, that provision
should be made more clear, that the
Commissioner should find out, he
should have some data, some criterion
and only then the court should have
a right to punish that person if he
does not apply for registration.

Then there is another provision
about the removal and the appoint-
ment of trustees, Section 92 of the
Civil Procedure Code and section 14
of the Religious Endowments Act
were the two provisiong under which
the States, which had not got their



901 Religious

own special laws, used to apply in the
courts of principal jurisdiction. And
the district judge u ed to remove the
trustee for mismanagement or appeint
a trustee. But here the provision for
the appointment of a trustee is very
stringent. Clause 21 which deals with
this says:

“When there is a vacancy in the
office of tru tee of a religious
trust and there is no one com-
petent to be appointed as trustee
under the termg of the deed of
such trust or where there is a
bona fide dispute as to the right
any person to act as trustee or
where there is a vacancy caused
by the removal of the trustee
under section 19 or section 20, the
Commissioner may. ...appoint”
etc.

Whether it is a wvacancy caused by
death or by removal or by resignation,
all of them now come under this
clause, and the Commissioner will
appoint the trustee—like Lord
Dalhou ie. In those days, whenever
a State had a vacancy, the power of
appointment vested in the Governor.
So here also I find that even if it is
a case of a vacancy caused by death
or by resignation, even then the Com-
missioner will have to appoint. It is
a very large power that has been
given. So far it has been the function
of the courts to find out if there is any
vacancy: so many heir; come and
fight in the court of law, they prove
their claim and they are declared as
heirs of the last trustee. But here the
jurisdiction of the civil courts is
barred everywhere. Clause 29 says,
“Notwithstanding anything contained
in any other law for the time being in
force, no civil court shal] entertain
any suit or proceeding in ro far as it
relates to any question or matter
which the Commissioner is empowered
by this Act to decide.” So everywhere,
where the Commissioner now funec-
tions, the jurisdiction of the civil
courts is barred, If there is a ques-
tion of succession or a question of
transfer, if the Commissioner says that
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“this  properly shall not be
transferred” it means that
that matter also cannot be taken to
the court. The deed may provide that
for such and such beneficial measures
the trustee may have the right to
transfer. In that case the jurisdiction
of the courts ought not to have been
barred, because barring the jurisdic-
tion of the courts or controlling it teo
much may contravene the provisions
of article 26 of the Constitution of
India.

Then, clause 34 says that the provi-
sions of this Act shall not apply to any
Sikh Gurdwara to  which the Sikh
Gurdwaras Act, 1925, applies or any
religious trust existing or created for
the benefit of Christians, Jews or
Parsis or any =ection thereof. I think
clause 35 would have been sufficient.
Clause 35 :tates that “the State Gov-
ernment may, by notification in the
Official Gazette, exempt any religious
trust or class of religious trusts to
which any special enactment applies
from the operation of ali or any of
the provisions of this Act.” Clause 35 is
already there under which the Gow-
ernment can exempt any class of trust
or trusts. Therefore, by the provisicn
of that very clause you could have
excluded Christians, Jews, Parsis and
Sikh Gurdwaras. But to legislate here
in Parliament by clause 34 that the
provision: of this Act shall not apply
to this and that community—some of
my hon. friends pointed out rightly
that we are again legislating only for
Hindus, and not legislating for
Muslims, Sikhs, Jains or Christians,
Jews or Parsis—introduces an element
of communalism. Therefore, Parlia-
ment should make a uniform law.
There should be a safeguard and it
should be for the Government under
notification to exempt any trust under
clause 35. Therefore, I suggest that
clause 34 should be deleted.

Shri Tyagi: I have not much to say
except that I congratulate the Govern-
ment on such a nice measure that they
have put before the House for their
consideration. It was a much needed
measure : the country as 3 whole was
feeling its need for a long time past.
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[Shri Tyagi]

But it ig a pity indeed that there are
some unnecessary provisions. I will
take only one point, Clause 34 says
that the provisions shall not apply to
any Sikh Gurdwara to which the Sikh
Gurdwaras Act, 1925, applies. I think
it was not neces:ary to mention this.
We could have said in vague terms
that they would not apply to any such
trusts as have been covered by other
laws. That would have been much
better, rather than mentioning that
they do not apply to Sikhs, so that
they may not get annoyed. And then
it says that it shall not apply to the
Durgah Khawaja Saheb, Ajmer. Very
good. Logically it is all right, because
we have already enacted g law for it.
Therefore, two laws cannot apply to
one institution. But why mention all
that here? You could easily say that
this shall not apply to any such chari-
table institution as is governed by any
other law. That would have been
better. It looks rather bad to say that
“it will not apply to the Durgah
Khawaja Saheb Act, 1955, applies or
to any other wakf as defined in the
Wakf Act, 1954, or in any Provincial
or State Act relating to wakfs in any
State”—then  worse it is—“or any
religious trust existing or created for
the benefit of Christians, Jews or
Parsis or any section thereof”. What is
this? Are we not the guardians of the
interests of the Christians? Are we
denying ourselves the honour of legis-
lating for the Jews or Parsis? Are we
a Hindu Parliament that we should
enact only for the Hindus? It looks
rather bad; it smacks of a sense of
cowardice, This is something, every
time  trying to appease  every
section . . .

Shri Naushir Bharucha: If my hon
friend will not mind my intervention,
so far as the Parsi community is con-
cerned, there are about a thousand
trus:is which are already operating
under an Aet which i far more
stringent than this Act in Bombay.
And ninety-nine per cent are covered.
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Shri Tyagi: Therefore, it would
have been better if we had mentioned
that it will not cover such charitable
institutions as are covered by other
Acts. Parsis, everybody would be

. covered.

Shri Naushir Bharucha: That is
true.

Shri Tyagi: Because, they are
already governed by some other Act
of Parliament. We cannot have two
Actg for one institution. Therefore,
my suggestion is—I hope the hon. Min.
ister would kindly consider this—not
to mention by name Sikh Gurdawara.
We may say, all those institutions
which are covered by other Acts.

Then, it is said, not only those
which are existing for the benefit of
Christians, Jews or Parsis, but also
those which may come hereafter, They
too will not be governed. That does
not look quite well in a State which
we claim to be secular. If we at all
enact, we must enact in such terms
ag may at least look secular in mean-
ing or reading of it.

I have to point out only one thing.
Otherwise, the rest of the Bill, I
wholeheartedly welcome because the
provisions are good and the State
Governments are given enough power
1o exercise their discretion in  all
matters which they will do according
to the Constitution and according to
the conditions of each trust. There is
one thing to which my hon. friend
also greferred that is about oral
trusts, There are some religious trusts
like mandirs. There are big mandirs.
There is one Pasupathi mandir in the
South,—I do not know what its name
is—about which it is known that it
has crores of rupees worth of gold put
into a well. People go on making
presents and they go into the well
There is the Nathdwara mandir in
Rajasthan, a much reputed mandir for
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its thefts. Many people are involved
and quite a lot of scare was created
in the press about the Nathdwara
mandir, 1 do uot know whether such
trusts whose objects are not fully
defined or mentioned in so many
words will be covered. Will they also
be covered? 1 do not know whether
these mandirs will come under the
definition of tru ts at all. That may
be made clear. It is not clear to me
ag a layman. I am doubtful about it.

There are other institutions where
there are lots of properties entrusted
to mahants who get it from father to
son, hereditarily. Their functions are
not at all defined. They carry on as
if it is their private property. Will
they be treated as trusts or wil] they
continue as private property?

There is another thing which might
might well be defined. The Commis-
sioner may be in a position to make
definite allotments for the personal
use of the trustees. Could any provi-
sion be made that sum:; exceeding a
certain  percentage of the annual
income of a trust cannot be used by a
trus.ee for his own private purposes
and the rest of the amount must go for
charitable purposes? Because, in
many  institutions this distinetion
does not occur and it is left to the
goodwill of the trustee, wmahant or
anybody in charge of such religious
trust and he can spend a: much as he
chooses on his children or he may
spend anything on charity or not at
all spend. Is this Commissioner not
going to have the right of defining as
to how much will go to the tru tee
himself? At present, a trustee enjoys
lakhs worth of income. Trustees are
income-tax  free. Their personal
expenditure is also practically income-
tax Iree because it i= trust money.
Tru-ts do not come under the Income-
tax Act. Therefore, I suggest that
further authority may be given to the
Commissioner to authorise the States
to define ag to how much a trustee
can utilise for his own personal pur-
poses.
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M R AR woAT qrEA A T
oY dr & aff swaar f5 awma <A@
e FT EAEAT FA7 T G gHA )

1 -

g ﬁqwmg&wm#q&"

w §3 Fufqur ff, A 91 afagt
Y g w1 qraAFAT 4Y G En
FE I9T7 g EFT 4 A ITNT AGATHT
AT FHAT | T TG T B WA
g ferifaios =g 2, gu=sr
¥ &0 ¥ fag #1737 # grasmwar
T &, s #1 watgz w9 N
wEwEaT aE 4, 9 faw £ g3
A FY ATazywar agr 4v | 97 Iraf
Y T FA 1 TF TG T8 31 &FaT 41
f& T % Wraar w@w arw ¥ @3 a3
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Sy AP §, § Fgi 9C 9T & gT=A
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¥ w=T WA AT FT AT | T AE A
ofe & gar @ g qform =2
frward &1 wme A7 9T wAT fr AR A
&y Y 171 37 AR F T 9 ]
27 A @Y wwar @ 6 9 eardf wr oA
Wifafera wgr a1 faar oy | g9 2@
EF T s A T TR
ATeex ara fag 2 7g R & fr 9%
S ¥ T AT SRR IAA 2 I |
gafae § w3 st § 5 17 et
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®Y w1 qrfert @ 1 O a< s ar o ffare
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guaat g & a0 faq &1 15 0 wrar
agi gmn |
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T 91Ed | 59 (A B TR S
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T TEn AT g, g o6 w1 g
¥ @ T N g eifew S
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wt ot ¥ w7 o qEs a9 F amg
g 58 W R 9 0§ g g v o
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999 Religious SRAVANA 13, 1882 (SAKA)

ST & HTae A afers & F w9 A W
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#t &, for wwifer A A @ e
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Faan § | A g gard weew @ R
9 fegmm 7 o fegem # wgrem
AT F gt ag "aw g ar v “dmEe
WedT X AT, Tqafd e s an’”’
T a@ & faa 9, fed at ag 0 €
Y5 o o femar qEewml 9T A
@ g, geer fewmr arfeal qx
g g, dverr e ol o amy
grm, agl 9 far wm § 1 T wer
& fF ag fareat a2 A A gem
W gEd g W O A A A
T g9 FET AT §, TeaoI1 FEAT Agar
g fF = ¥ ¥ o famr ) A T g
TAFG W AT & qHGa ®1 av
g AT Tfg 4T #R AT afgd
o1 T gt F11 9T 587 578 FIHET
93T TFAT & | W fFr Ao & W T
NEHTE FHAL AT ARA § ! T F
T o 1 it 4G g, 0 fegem
AN A ATEI TG € ! W E A
e #9119 @ 91 4 AT T A=y
£ f v o gifax § 9k § @9-
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7g W § WY a5 wVE & | § e
g fF 3ot o177 1 78 w9 o1 fF ag
X GUTH R T AT W WISy
I W W A §, I o A H
TIg R}, TR N9 ¥ oA
o e T o g T g A A,
WERT "R 9T gt Ag g, fadh
T S 93 g T § S 7 S
9 G TR & | 99 g H AT @
feg we #g 7 4, wr et o
FT G TEY Fg T § FIF °1T THET
THT W W 9 oW &0

ot aaY @ @R g o R war
|

w"rnagoarf‘rmﬁgq;eﬁﬂﬂ%,
a1 @ FE gaaT TG N ) W OF
T @ ot 7z e ag fas fegei &
frg & 1

# aga o Tt & art § aan g
frdfegdm@@ & Famarg fr
AT Y TOME H qHANE § SR
forg o € AR Fa W &, WD @
& | o A o sifE g, o aermm
o TG §9 X gET & AT I
grew ¥ wmr srr arfgw ar
Shri Naushir Bharucha: Why not

apply it to Jammu and Kashmir first?

o o Ho ATICH : 30 A F § TGN
Fg @dT §, I W9 A &, AW FT
aHET £

# T wifgw § 9 dawhg T
g fF 9 @  oF e fer i # AR
ifersr 7% 5 T faer 1 dwer A
& o T | § I 9g 7! FedT F 98
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Shri Hajarnavis: I express my pro-

found gratitude to the Housc for the
reception which it hag accorded to
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this Biil. The one or two dissentient
voices that have been heard opposing
the principle of the Bill have only
served to bring into bold relief the
almost unanimous support which this
measure has received from the House,

Some suggestions have been made
to improve some provisions and the
drafting. I am gquite ceriain that the
Joint Committee will take them into
consideration. I will not carry long
on them except to say that they will
be placed before the Joint Committee.

One or tiwo important points of
criticism I must deal with. One was
that this Biil seeks to trespass on the
religious freedom of certain com-
munities. I entirely deny the charge.
If we concentrate our attention on
the operative part of the Bill, Clause
5, we will find that not only does the
Bill not try to interfere with any
trust but it tries to safeguard them.
It (ries to place at the disposal of the
trusts the whole power of the State
0 that the trusts are executed in
accordance with the objects for which
they have been created. I will read
Clause (5) again:

“Subject to the provisions of
this Act, the Commissioner may
do all such things as may br
reasonable and necessary to
ensure that all religious trusrs
within his jurisdiction are pro-
perly administered and that the
income thereof is duly appro-
priated and applied to the objects
of such trusts and in accordance
with the purposes for which such
trusts were founded....”

So, the basic power that has been
granted to the Commissioner is to see
that the adminis.ration of the trusts
is carried on in accordance with the
objects of the trusts. So long as the
trusts are being executed in accord-
ance with the original objects, the
Commissioner has no power to inter-
fere at all. The Commissioner can
step in only if there is dereliction in
the execution of the Trust. Even
this power of the Commissioner is
subject, as I pointed oul, io the



100% Religious

[Shri Hajarnavis]

jurisdiction of the High Court. If
there is any wider assumption of
jurisdiction by the Commissioner,
surely any such irregularity will he
corrected by the High Court.

Then, I will again read Clause
11(3). Clause 11(1) does give power
to the Comumissioner to suggest and
make changes in the Budget, but
Clause 11(3) says that this power
has to be exercised only in accord-
ance with the original objects of the
trus., It is also made clear:

“Nothing contained in sub-
section (2) shall be deemed to
authorise the Commissioner to
restrict or prohibit the obser-
vance of any religious belief....”

Therefore, the whole purpose of
the Bill is to safeguard the religious
beliefs of the persons who have
created the trust, who have set apart
a portion of their property for the
creation of the trust. The persons
who will be hit by this Bill are only
those who intend to divert the funds
to their own purposes instead of
applying them to the objects of the
trust. Therefore, the purpose of the
Bill is to safeguard religious freedom
and to see that once a religious trust
is created, it continues to be executed
year after year under the supervision
of the Commissioner and under the
judicial superintendance of the High
Court in accordance with the purpose
of the trust.

It was said that if you give the
Commissioner power to find what the
objects of the trust are and whether
breaches have been committed, you
are encroaching upon religious free-
dom. I have not been able to under-
stand that argument at all. When we
know that a person owes a certain
duty in accordance with rights creat-
ed, then there must be an authority
to determine if he is exercising those
rights in accordance with law, in
accordance with the objects of the
trust. So, that authority will, in the
first instance, determine if the exer-
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cise of power granted to the trustees
is in accordance with the terms of
the trust. Otherwise, he becomes a
judge in his own case. Simply
because he is a trusiee of a religious
trust, we cannot leave it open to him
execute the trust in his own way as
a matter between his conscience and
his God. We cannot leave it to him
to say whether the real objects of the
trust are being fulfilled or not. There
must be an external authority. No
one has suggested, nor have I read
any text in any religion which would
deprive the State of its responsibility
to see that property which has been
imposed with a religious trust is
managed well or which would prevent
supervision and control by the State.
The supervision is only undertaken
for the purpose of respecting the
trust.

The question to which the Com-
missioner addresses himself first is
this. What are the objects of the
trust? Having determined them, and
having made a record of them, he
continuously watches the administra-
tion of the trust to see whether the
actual expenditure of the trust is or
is not in accordance with the objects
of the trust. If there is any devia-
tion, he can certainly take action.
If there is any complaint in regard
to the determination of the Com-
missioner, then we have placed him
under the appellate jurisdiction of
the High Court. Therefore, an honest
trustee  sincerely discharging his
duties is fully protected. There is no
provision in the Bill which empowers
any authority or enables any govern-
mental authority, so long as the
objects of the trust continue to exist,
to divert any part of the funds to
any purpose other than the objects
of the trust.

Threfore, I respectfully submit
that the whole object of the Bill is to
see that the religious freedom which
every person in this country enjoys,
and which is guaranteed to him by
the Constitution, is fully protected
for him. If I may say so, it would
indeed be a contradiction in terms to
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say that a person shall be a trustee
and he shall be the sole judge to con-
sider whether he is administering the
trust or managing the trust in accord-
ance with the original creation. What
the trust should be is for the person
who creates the trust to determine;
as to how the trust should be execut-
ed, discretion may be vested in the
trustee. But whether that discretion
is being exercised properly or not is
a question which must be determined
by an independent authority, namely
the courts, and, therefore, the courts
cannot be deprived of their authority
at all .

The next point that was made was
this. We have provided an advisory
board to advise the Commissioner. It
has been said that what exactly the
scope of the advice should be is left
to be determined by the rules. My
hon. friend Dr. M. S. Aney has said
that the advisory board should have
larger powers. Speaking for myself,
I think that the matter may be left
as it is, allowing conventions to be
developed to govern the relations
between the advisory board and the
Commissioner. I am quite sure that
a Commissioner who intends to work
harmoniously will be guided in most
cases by the advice which he receives
from the advisory board which will
be composed of such distinguished
persons. To say that he will pay due
regard to the advice that he receives
from the board is one thing, and to
say that this board shall sit with him
in a judicial capacity s quite another.
I am not quite sure whether many
members of the advisory board would
be prepared to serve on the advisory
board, if it were expected that they
shou'd discharge the judicial fune-
tions of the Commissioner and that
they should be associated with him
each time. He goes and makes the
enquiries into the various cases, which
the Bill will require him to do. That
would mean that it would be a
tribunal consisting of the Commis-
sioner and such members of the
advisory boards as probably may be
prescribed by the rules, and they
will have to sit throughout. From
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there, the appeal will lie to the High
Cour.. The question which then
arises is whether we are going to
burden the members of the advisory
board with such onerous duties, and
whether they will undertake to
attend day to day the Commissicner’
office in order to be concerned in
these judicial proceedings. I respect-
fully submit to the House that I do
not think many members, especially
when we have members of the State
legislatures and other members of
Parliament, would be prepared to be
associated with  the day-to-day
administration of this Act. I, there-
fore, think that the provision that has
been made is a very workable provi-
sion.

" Another question was raised as to
why in spite of the fact that there
are various State Acts covering
various regions in various States, we
should undertake a Central legisla-
tion. In the first place, Parliament
alone is competent to legislate for the
Union Territories, and, therefore, we
have to legislate. Tt is also a fact
that many of the laws such as the
law in Madras or the law in Bombay
or the law in Mysore are far in
advance of this particular measure.

I was really surprised when I heard
my hon. friend Shri Mohammed
Imam, whom I know to be a very
progressive person, criticising, after
all his experience as a legislator and
as a Minister in Mpysore who pro-
bably administered this Act in
Mpysore, that the control of the trust
is somehow or other trespassing into
a region of religious liberty. He is
aware that so far as the Muslim
trusts are concerned, which are called
wakfs, they are governed by the
Muslim Wakfs Act and these provi-
sions have been in force for a long
time.

I must also tell my hon. friend
Shri A, M, Tarig that it is not a
question of Muslims being treated in
an inferior manner. I might tell him
that under the Muslim Wakfs Act,
thlere are provisions very similar to
those contained in this Bill. Tt is the
other communities which did not get
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the benefit of this law. Therefore,
there is no question of Mus'ims being
treated differently. It is the other
communities that are trying to rise
to the level of the Muslims, that is,
the enlightened level of the Muslim
community. The Muslims have all
along submitted themselves to the
control of the State and the super-
vision of the State, so far as their
own trusts are concerned, and they
have never objected. Therefore, I
am surprised that such an objection
should have come from my hon.
friend Shri Mohammed Imam. The
most important part of his observa-
tion was that religious trusts sha'l be
quasi-judicial, and that they should
be thoroughly independent, and that
they shall continue to be administered
by the Trusts. I might submit that
there would be only a supervising
authority trying to see whether the
law is being properly administered
or not.

Then, my hon. friend Shri Supakar
raised an objec’ion under article 254.
I am surprised that such an objection
should come from such an experienced
lawver and such a keen student of
constitutional law as my hon. friend.

Shri Supakar: I do not claim to
be that.

Shri Hajarnavis: He will see, by
reading article 254 and the marginal
heading, that the application of
article 254 arises only if there is
inconsistency between two laws. To
start with, T would say, there is only
one law which applies; there cannot
be two laws being applied in the
same territory. If there are two Acts
or enactments operating in the same
territory, then one yields to the other.
It may be that when two Acts are
put together, some provisions of the
one may apply and some provisions
of the other may apply. So, if we
are asked the question as to what the
law is, we have to see what provi-
sions we are considering. Here,
Article 254 gives the test, namely
that if there is a repugnancy between
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the two Acts, the law made by Parlia-
ment or the S.ate Act, as the case
may be, shall prevail. The Supreme
Court and the Privy Council have
said that repugnancy arises if the
two laws are inconsistent with each
other in the sense that they cannot
bath be executed together. So that
the conditions for application of
article 254 of the Cons.itution are, if
I may say so, two in number. In the
first place, both laws must apply.
Sacondly, they must be repugnant to
each other. In the Bill we have
drafted, clause 1(3) says that it shall
come into force only after notification
by a State. Till a State has notified,
this law does not apply at all to that
State. Therefore, no question of
repugnancy arises under article 254
till this law is applied to a State.

As 1 said, there are S.ate laws. The
law in the Bombay State is much
more progressive than the Central
Act. We have not been able to go
as far as the Bombay Act which is
working cxceedingly well and has
given satisfaction to all the communi-
ties; we have not been able to do that.
As I see it, the Government of
Bombay will refuse to apply this
law; they are bound to say that their
Act is very much belter than our
Act. But in case they find some
virtue in this law, they will first have
to repeal their own Act. After that,
they will have to notify this law. T
do not think that any State Govern-
ment is, if it is rightly advised—I am
no' going to say, if it is in the right
mind—while its own Act, which it
considers botter law, continues to be
in force, going to notify this Act. So
no question of repugnancy can ever
arise. T do not see any difficulty at
all there.

Secondly, as I said, there are com-
munities which have laws of this
kind. There are regions which have
laws of this kind, better laws on this
subject. What we are trying to do
is to bring the States which have
been lagging behind, or even the
Union Territories, in line with other
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States. After all, let us not forget
that under article 43 of the Consti-
tution, we are bidden to have one
uniform civil code for the whole of
India. Uniformity of laws is one of
the strongest forces which will con-
solidate any people, any community.
Now there is a movement not only in
the legal field bat in other fields
aunder which nearly all the laws are
falling into fhe same pattern. We
started with warious land tenures in
various States. But land tenures are
being simplified. After some time, I
think after about five or ten years, 1
am quite sure fhat there shall be
only one kind of land tenure, that of
a holder from a State. All the dis-
tinctions in land rights that we used

to know of, between kuccha maurisi -

and pucca maurisi, sir and Khud-
kasht. have already disappeared and
shall further #isappear.

As regards personal laws, similarly
ceriain features are common to the
whole society, irrespective of the
community to which the members
thereof belong. The Hindus did not
recognize the right of a daughter to
succeed. She has now been given
that right. The point I am making is
that there is now a movement afoot
for unification or uniformity of law
—subconsciously. This is one of the
strongest elements of nationalism in
this country. It ought to grow.

Thercfore, the question, why we
should have a Central legislation of
this kind, is one which ought not to
be asked. There should be more and
more legislation of this type which
would try to standardise the laws
which are applicable to the whole of
the country. After all, those subjects
in which the States can have their
aulonomy are covered in List IL
They have their own laws and their
own patterns. Even in those matters,
as I said, a new uniformity is emerg-
ing. One State profits by the experi-
ence of the other. If one State has
industrial court of a particular type
and finds that it works well, it will
have legislation of the same type.
So even unconsciously, even without
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'there being the necessity, uniformity
is emerging. This is one country and
one nation and we should have, as
far as possible, one law. To make
this a ground of criticism is something
I have not been able to understand.

The other points are, if I may say
so, suggestions in regard to drafting
for which I am grateful to hon.
Members. I am quite sure the Joint
Committee will take due notice of
those suggestions. I again express
my gratitude to hon. Members who
have extended support to the Bill; 1
am also thankful to them for draw-
ing the attention of Government to
the necessity for this Bill by their
persistent interrogation. Though the
goads were sometimes painful, we
must acknowledge that but for them
probably we would not have acted so
promptly.

There is one other matter mentioned
by one hon. Member to which I must
refer before I close. We have now
appointed a Committee under the
chairmanship of that distinguished
jurist and eminent public man, Dr.
C. P. Ramaswami Iver. It is only
his high sense of duty and spirit of
public service which have induced
him to accept this office at this age.
The law we are now trying to place
before the House contains only the
barest minimum. I am quite sure
that when suggestions of the Com-
mittee come, we shall be able to placa
them before the House, take our deci-
sion and aitempt to implement thern.
But we thought that having deli-
berated upon the guestion for so many
years, we ought not lo put off this
elementary Bill which, as I explained
earlier, is concerned only with regis-
tration and the maintenance of
accounts which are basic duties which
any trust may be expected to dis-
charge.

Shri Supakar: May I ask one ques-
tion? The idea of registration is
apparently borrowed from the UK.
Act. But of what practical use, at
least so far as statistical knowledge
is concerned, will it be if we exclude
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Christian, Parsee, Jew and other
religious trusts? We do not get full
information.

Shri Hajarnavis: It is not merely
for statistical purposes that this is
done. Registration enables us to
locate the institution with which we
have to deal, just as registration and
taking out of a licence by a motor
driver enables us to locate him.

Mr, Chairman: I shall first put the
mo'ion for circulation to the wote of
the House. The question is:

“That the Bill be eirculated for
the purpose of eliciting opinion
thereon by the 31st October,
1960".

The motion was negatived.

Mr. Chairman: The question is:

“That the Bill to provide for the
better supervision and administra-
tion of certain religious trusts, be
referred to a Joint Committee of
the Houses consisting of 45 mem-
bers; 30 from this House, namely,
Shrimati Mafida Armed, Pandit
Braj Narayan “Brajesh”, Shri V.
Eacharan, Shri 8. C, Gupta Shri
R. K. Khadilkar, Shri Krishna
Chandra, Dr. Pashupati Mandal,
Shri C. Krishnan Nair, Shri Ghan-
shyamlal Oza, Shri Chintamoni
Panigrahi, Shri C. R, Pattabhi
Raman, Shri Khushwaqt Rai, Shri
N. G. Ranga, Shri Jaganatha Rao,
Shri M. Thirumala Rao, Shri K.
R. Sambandan, Shri Bholi Sardar,
Shri Ajit Singh Sarhadi, Lt. Col.
H. H. Maharaja Manabendra Shah
of Tehri Garwal, Shri Prakash
Vir Shastri Shri Mahendra Nath
Singh, Shri N. Siva Raj, Shri
Nardeo Snatak, Shri V. N. Swami,
Shri Ram Sahai Tiwari, Shri
Manikya Lal Verma, Shri Pende-
kanti Venkatasubbaiah, Shri
Radhela] Vyas, Shri K. G, Wode-
vyar and Shri Asoke K. Sen and
15 members from Rajya Sabha;
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. that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make a
report to this House by the end of
the first week of the next gession;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of members to be appoint-
ed by Rajya Sabha to the Joint-
Committee”.

The motion was adopted.

16.10 hrs.

PLANTATIONS LABOUR (AMEND-
MENT) BILL

The Deputy Minister of Labour
(Shri Abid Ali): Sir, I beg fo move
that the Bill further t0o amend the
Plantaiions Labour Act, 1951, be taken
into consideration.

The proposed amendments are most-
ly based on the recommendations of
the Industrial Committee on Planta-
tions and have been drawn up in full
consultation with the State Govern-
ments and the organisations of work-
ers and employers,

One group of amendments relates to
the scope and coverage of the Act, As
hon. Members will recall, the prinei-
pal Act is applicable to plantations of
a prescribed minimum size as mea-
sured in terms of acreage and the
number of workers employed. TUn-
fortunately, there have been instances
where estates have been split up into
fragments smaller than the minimum
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50 as to make the Act inapplicable to
them. In order to make such attempts
of evasion ineffective, it is proposed to
empower the State Governments ¢o
apply the Act to any plantations irres-
pective of size or the number of per-
sons employed. Care has, however,
been taken to ensure that no addi-
tional burden is placed on the small
units which were outside the scope of
the principal Act at the time of its
commencement by providing that the
Act would not be extended to them.

By another amendment it is pro-
posed to modify the present definition
of the term ‘plantation’ so as to cover
the workers in offices, hospitals,
schools, ete. It is the intention to ex-
tend the benefiis of the Act to all per-
sons who are employed in work con-
nected with the plantation in one form
or the other.

Factories situated on the plantations
are already covered by the Factories
Act. The definition of the term ‘work-
er' is also being modified so as to in-
clude within its scope members of the
medical staff whose salary does not
exceed Rs. 300 per month.

Another important
relates to the extension of medieal
facilities to the workers' families.
These facilities were already being
enjoyed by them ag a matter of prac-
tice. This is now being given a sta-
tutory basis,

amendment

Employers have already to provide
housing facilities to the workers and
their families. Now, they will be
under an obligation to provide medi-
cal facilities also.

It has been found mnecessary to
define the term ‘family’ in a clear
manner. The principal Act did not
specifically provide for giving workers
the benefit of leave due to them or
wages in lieu of such leave at the
time of termination of their services.
This gap is being filled through a spe-
cific provision in the amending Bill,

Some difficulties were also being
experienced in the matter of calcula-
#ion ef wages that should be paid te
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the workers during their leave. The
provision in the principal Act was not
quite clear, A specific provision in
this respect is being made in clause 7
of the amending Bill. It is being pro-
vided that time-rated workers will be
paid at the same rate at which they
were earning at the time of commence-
ment of leave; and, in other cases,
workers will be paid at the rate of
the average daily wage calculated
over the preceding 12 calendar months.

Some doubts have, however, been
expressed in regard to the wording of
clause 7(1} (a) concerning the rate at
which the time-rated workers are to
be paid during their period of leave.
I propose to move, in due course, an
amendment which will clarify the
position and place it beyond all doubts.
I hope that the House will agree to
take the amending Bill into considera-
tion.

Sir, 1 beg to move.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Plantations Labour Act, 1951,
be taken into consideration.”

Shrimati Parvathi Krishnan (Coim-
batore): Mr. Chairman, Sir, I wel-
come this Bill; but in welcoming this
Bill I cannot but say that it has been
delayed for a very long time by Gov-
ernment. This question of the frag-
mentation of estates—plantations—is
most acute in the south of the country,
even more than it is in Assam or West
Bengal; and for a very long time we
have been bringing it to the notice of
the Government that fragmentation
was taking place and it was the big
companies, very many of them even
foreign-owned companies, which were
using this devious method of frag-
mentation of estates in order to evade
the provisions of the Plantations
Labour Act. But, knowing the gene-
ral dilatoriness of Government in re-
gard to labour, I am not surprised.
Even the rules wunder the original
Plantations Labour Act were delayed
which delayed the implementation of
the Act. However we have to be thank-
ful for even small mercies and I am
thankful to the Minister that he has
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:.at least brought this at this particular
.stage and it is possible now to see
that the workers who are in those
.estates can be protected and brought
under the protection of the Planta-
: tions Labour Act.

But, there is one clarification I
- would like to ask of the Minister.
Here it is said that this will apply to
. estates that were more than the pres-
.-eribed limit at the time of the Act. I
want to know whether that reference
is to the Plantations Labour Act of
1951 or whether it is to the date of
_passing of this particular Bill,

Shri Abid Ali: The principal Act.

Bhrimati Parvathi Krishnan: If it
is the principal Act, then, of course,
-there is no further clarification neces-

. sary.

Shri Abid Ali: So, you are satisfied,

Shrimati Parvathi Krishnan: But I
hope that though this amendment has
been delayed the Central Government
will see to it that the State Govern-
ments take very speedy action in the
matter and speedily notify those

- estates that now come under the pur-
view of this Act as a result of the
. amendment being passed.

Stﬁ.t':{:um:llj.'l the hon. Minister made
some reference to housing facilities
while he was speaking about medical
facilities, 1 would like to take this
opportunity of pointing out to the
hon. Minister and to the Government
that the housing facilities are not
really being provided to the extent
that the plantation owners have been
claiming. ‘This question has come up
more than once in the Industrial Com-
mittee on Plantations. Apart from
that, time and again, the All India
Trade Union Congress and the unions
that are affiliated to i have been
pointing out to the respective State
Governments that because of the re-
laxation and the leniency in seeking
that the plantation labour laws are
. implemented—and particularly in my
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State because of the leniency shown
to the plantation owners—housing to-
day continues to be more or less in
the same position as it was even
before the passing of the Plantations
Labour Act. On the other hand,
whenever the issue of wages is taken
up, whenever the issue of bonus is
taken up, the first thing that the
owners or the managements talk
about is that as a result of the various
economic burdens being placed on
them by the provisions of the Act and
by the provisions of the rules, they
are not in a position to bear the bur-
den of an increased wage bill or to
bear the burden of an increased
amount of bonus. Therefore, I would
take this opportunity of impressing
upon Government that the facilities
that are provided for in the Planta-
tions Labour Rules, particularly with
regard to housing, and with regard to
canteens and so on should be speedily
implemented and the State Govern-
ments should be asked to look into the
matter.

For instance there are many provi-
sions which say that State Govern-
ments will in their notifications indi-
cate which provisions or rules are to
be implemented, These rules will not
be implemented or the managements
will not be called upon to implement
them unless and until a notification
is made by the Government in the
gazette. As a result we find that
whereas the medical facilities are sup-
posed to be expanded to a larger num-
ber under the Act, even those who are
covered by the existing medical facili-
ties do not receive them to the extent
that is claimed by the management.
The Minister would himself be aware
of this because the matter has been
brought up a number of times in the
various tripartite committees for dis-
cussion.

I would like to remind the hon.
Minister that the mere putttng of this
Bill on the staute book is not going
to ensure that the facilities which the
Government wants to guarantee for
the plantation workers are going to
be given to them. In concluding, I
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would like to emphasis the fact that
while you are providing for these
facilities, the question of the wages of
the plantation workers remains a burn-
ing issue and 1 would appeal to the
Government that they should speedily
see to the setting up of the plantation
wage board and also to the implemen-
tation of the tripartite decisions taken
earlier in this regard because unless
that basic guestion is also settled all
these other things are not going to
bring such great benefit to the plan-
“tation workers.

Shri S, M. Banerjee (Kanpur): Mr.
Chairman, I support the Bill. I must
thank the Government for bringing
in this piece of legislation, though
belatedly. Some things are very good
in this Bill. Especially, it is checking
the fragmentation. I want to know
from the hon. Minister as to what will
happen to the tea gardens which have
already been fragmented and what
the number of such tea gardens is.

Many questions were raised in this
House about the closure of the tea
gardens and the hon. Minister who is
in charge of this subject in the Com-
merce and Industry Ministry will bear
‘me out when I say that the motive for
the closure of the tea gardens was
that the employers did not want to
pay any retrenchment compensation.
Now, what will be the fate of the tea
gardens which have already been
fragmented. There are a large num-
ber of workers with legitimate claims
for retrenchment compensation.

My second point is about the defini-
tion of the family., It includes the
workers' parents dependent upon him.
It is a progressive legislation because
according to the British rule family
means only wife and legitimate child-
ren. That difinition was being fol-
lowed by our Government to a great
extent...(An Hon, Member: Till now)
even after Independence. In a joint
family in our country, the family is so
large. We cannot ask our old mother
or father or even a widowed sister to
go out of our house. 'This definition
must be included in all legislation,
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whether it is for plantation labour or
some other industry. This will help
the workers to a great extent in the
matter of medical facilities or others,

I would like to have one clarifica-
tion about the leave allowed to the
workers under section 30 Clause T(1)
(b) says:

“In other cases, including cases
where he is, during the preceding
twelve calendar months, paid part-
ly on a time-rate basis and partly
on a piece-rate basis, at the rate
of the average daily wage calculat-
ed over the preceding twelve
calendar months.”

I want to ask why he will be paid
partly on a time-rate basis and partly
on a piece-rate basis, How is it to be
calculated? It will be extremely diffi-
cult. What is the basis of calculation
and how will it be calculated?

1 support what the hon. Member,
Shrimati Parvathi Krishnan has said
about the wages. The appointment of
a plantation wage board has been
delayed for nothing. These plantiers
and the owners have the capacity to
pay but unfortunately they indulge in
politics everywhere. The foreign plan-
ters in this country have been practi-
cally trying to rule a particular Gov-
ernment. They did their best in the
State of Kerala.

Shri C. K, Bhattacharya (West
Dinajpur): Do the labourers indulge
in  politics?. .. (Interruptions.) Their
leaders do.

Shri 5. M. Banerjee: I do not know
whether you agree with me or not
but it is in our veins and it is in our
life, We want everybody should in-
dulge in politics; otherwise the pre-
sent Government cannot be changed.
Evervbody should know politics. The
plantation labour cannot any more te
denied the benefit of wages according
to the 15th Labour Conference. Medi-
cal and housing facilities should be
considered realistically and sympathe-
tically. For instance, they do not have
any houses in Darjeeling; they have
no place to stay. They come from a
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distance of 5, 6 or even 10-12 miles,
work for the whole day and yet they
have no shelters. The hon, Deputy
Minister could give out some ideas as
to when the wage board for planta-
tion labour is going to be appointed
because my information is that some
decision has been taken to bring uni-
formity in the wages of plantation
labourers in all the States. What is
being paid in the south is not paid in
the north in Dehra Dun or say Dar-
jeeling. The wages must be uniform
and so there should be a wage board.
With these words, I support the Bill.

Shri Tyagi: (Dehra Dun): Mr.
Chairman, it is a gueer coincidence
that I find myself in the happy com-
pany of my communist friends...

Shrimati Parvathi Krishnan: We are
happy.

Shri Tyagi: I agree with the senti-
ments expressed by them but at the
same time I must congratulate the
Ministry for having taken pretty good
care of people working in such far
away places. They needed protection.
In fact their cause had been advocated
by us for long time past because the
foreigner had not been treating them
fairly for decades together. There is
a lot of difference in the conditions
compared to what it used to be in
the old days. I am glad that this Bill
also gives some more amenities and
the hon. Minister should also take
care to see that they are also provided
with shelter nearby. They are not
given any travelling allowance when
they come from long distances on
foot. The labourers live in their
respective villages and sometimes they
come to work in the garden for the
whole day and then they go back. It
will be a good idea if in due course
these tea gardeners were compelled
to give them some housing facilities.

There are many other matters which
may come up later on, but as regards
this Bill it is a god idea that families
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are also included in the matter of
medical relief. It is very important.
Actually speaking, the workers do
not fall ill so very often as their child-
ren or other members of the family.
Therefore, this was one of their very
important demands. I am glad that
that is being met.

17 hrs.

There are one or two matters on .
which I would like to have clarifica-
tion of language.

Mr. Chairman: How much more
time is the hon. Member likely to
take?

Shri Tyagi:, Hardly two minutes..
Mr. Chairman: He may go on.
Shri Tyagi: Here it is said:

“(4) It applies to the
plantations, that is to say,—

following

(a) to any land used or intended to
be used...” The word “plantations”
does not suit in this context. It is.
said: “to any land used or intended to
be used”. So it really applies to land
and not plantations. In the previous
Act that language was suitable because
it was actually in the context, it refer-
red to plantations. Here you intend
to apply it to land which is used for
such plantations. You may kindly
look into it. Then, in (b) you say:
“to any land used or intended to be
used for growing any other plant..,”
It is rather wvague. Wheat is also a
plant, so also gram. I wonder if the
lands nearby are used for the purpose
of fodder or something because fodder
is also a plant—they also will be in-
cluded. I am suggesting this as a lay-
man. I would like the hon. Minjster to
consult the Law Ministry, unless he
deliberately means to include the
lands on which wheat or some other:
plant is grown.
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Shri Abid Ali: That is not the in-
tention.

Shri Tyagi: “Plant” is never defin-
ed differently, “plant” here goes by
the dictionary meaning unless it is
-defined otherwise. Therefore I sug-
gest that it may be clarified.

Shri C, K. Bhattacharya:

also means “machinery”.

“Plant™
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Shri Tyagi: That is another matter.
But that is not grown, here the ques-
tion is of growing.

On the whole, Sir, the Bill is not
objectionable at all, it must be wel-
comed by all quarters.

17.03 hrs.

The Lok Sabha them adjourned till
Eleven of the Clock on Friday, August
5, 1960|Sravana 14, 1882 (Saka).
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ORAL ANSWERS TO QUES-
TIONS . . . .

5.Q. Subject.
No.

126 Displaced persons’
camps in Eastern Zone .

158 Dandakaranya Project

127 Cannes Intemmmml ﬁlm

festival

128 Fertilizer Plant at Bom-
bay . . .

129 Cost of Industrial pro-
duction - . .

130 Atomic power stations

131 Sub-soil water level in
New Delhi

132 The Hague Cmr[ H
Judgement . .

133 Riscin price of cloth
134 Listeners’ records club
136 Administrative reforms

S.N.Q.
No.
1 Pay Committee fmAnncd
Forces :
WRITTEN ANSWERS TO
QUESTIONS . .
S.0.
No.
135 Foundry forge planl,
Ranchi
137 Nangal ferzilizers and c:hc-
micals Ltd .

138 Office of the Regional Pm-
vilent Fund Commis-
sioner, Kerala

139 Fertilizer factory at ‘l(o-
thagudium .

140 Cothin dock labour schtme
141 Companics Law

142 Arrest of Chinese

143 Price control on cotton o
144 Expaasionof T.V.

145 Bonus Scheme in Gu\rern-
ment Presses

146 Tiberan refugees
147 * Former French possessions

148 Delhi shops and estab-
lishments Act -

149 Fertlier factory in Assam

150 Indo-Pakistan limited
payments agreement
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No,
151 Barter deal with U.§,A. 858-59
152 Atrack by Pakistanies 859 60
153 Labour Management Co-

operation 860
154 Shortage of coron sup-

plies . 861-62
155 Drug plants and drl.lg

farms . 6263
156 Manufacturc ofpmms 63
157 Prime Minister’s visit to

Turkey R64
159 Manufacture of cheap ra-

dio sets E65-66
160 Rayon pulp factory in K!.‘-

rala . 866 67
161 Razor blades manufacmr—

ing units - 567
162 Radio pmducnon—am-

training centres. 867 6K
UsQ. ' wme e
No. =Py o
243 Export of Indian textiles . £AE
244 Export of sewing machines  £6:-69
245 Exportoftea . 569-
246 Import of catechu 86g9-70
247 Export of cement to Pa-

kistan 870
248 Industrial dcve]opmem of

Punjab 370
249 Production of hhadl in

Delhi . 871
250 Unemployed persons 87172
251 Resinous composition from

Coconut . B . 572
252 Resin bonded plywood 873
253 Battery separators 8731-74
254 Jute mill and corton

mill bobbins . 87,
255 Unemployed women 874-75
256 Displaced persons’ mar-

ketsin Lucknow . . 875
257 hvacuec hmldmgs in

uU.pP. . 875
258 Optical and Opihalmxc

glass plant . . 876
259 Commission of Ingquiry

into Dalmia affairs . 876-77
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U.5.Q. Subject CoLumMns U.sQ. Subject CoLumMNS~
No. No.
260 Exportof iron ore . . B77-78 294 Aluminium th in M)"
” sore State . 895
261 Tibet-Ladakh border 878 5 Manuf
262 Survey of Unmthuriscd 95 m:zmacnnc of news- 89496
power looms 878-79 : : 94-
263 Cenrral drug re- mntro] PAPERS LAID ON THE
institute . . 879 TABLE . . . . B97—99.
2 Explosion at Deogarh . 879-80 o
3:; D:rc] ment of handi s () _ A copy of Notification No.
wf:ls) 1= a8 G.S.R. 430 dated the 16th
e . : 2 April, 1960 making certain
267 Vigilance cases . . 880-81 %Irth&r amendment to the
268 Acion against cases in- isplaced  Persons (Com-
volving irregularities 881 pensation and Rehabilitation)
60 Coirind inOri $81-8 Rules, 1955, under sub-
269 Coirindustrvin Orissa 1-82 section (3) of Section 40 of
270 Expenditure on accommo- the  Disp| Persons
darion for Dala; Lama . 8§82 pensation andRehabili-
271 Small Scale Indusmu in tation) Act, 1954 -
Delhi 882 (2) A copy of each of the fol-
272 Slumclearancein Delhl . 882-83 lowing Notifications under
sub-section (3) of Section 40
273 Prg—;mg:s depomz of 983 of the Disp w rw;"ls
(Compensation and Rehabi-
274 Displaced persons at Scal- litation - Azt, 1954, making
dah station . . 883 certain further amendments
275 Cultivation of rubber 884 to the Displaced Persons
276 Production of synthetic ]c"mw“““m’ and Rehabi-.
rubber . : 884 itation) Rules, 1955:.
277 Atomicenergy 884-85 (a) G.S.R. 524 dated the 7th
278 Import of newsprint Big May, 1960.
279 Pay scales of  Coffee (b) G.S.R. 676 dated the
House workers . BB5-86 18th June, 1960.
280 Taccavi loans to d:sp]aocd
persons . 886 (¢) G.5.R. 715 dated the
281 Drc.i;mgcqu;pmcm 886-87 25th June 1960.
282 Parchase of  electrical (d) G.5.R. 801 dated the
equipment from Yugn- 16th July, 1960.
slavia 887 (3) A copy of Notification No.
283 Contract labour in ooal S.0. 837 dated the 31st March, .
mines 887 1960 issued under section §
284 Floating fair . 858 ofthe Khadi and other Hand-
5 R anisation of Min loom Industrties Develop-
385 Reogmisationof Ministry ment  (Additional  Excise
ol Exber s Duty on Cloth) Act. 1953
286 Percapitaincome 889 together with an  explanatory
287 Pakistani dacoits 889-00 note.
288 Colour bar in Southern (4) A copy of Notification No.
Rhodesia 890 S.0. 1339 dated the 28th
. May, 1960 making certain
el Mas::t‘acmre bl $91 amendment to the Trade and
Merchandiss  Marks Rules,
290 OQut-of-tura ullormcnts in 1959, under Section 134 of
Srinivaspuri 891-92 the Trade and Merchadise
291 Press Informatinsn Bure:u S92-93 Marks Act, 1958
292 Export of Monkeys 893 (5) A copy of each of the ful-
293 Ambar Charkha Sch:mcm lowing Motifications issued

Punjab

§93-94

under Section 15 of the In--
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TABLE—contd.

CoLuMNS

dustries (Development and

Regulation) Act, 1951:—

(a) S.0. 1493 dated the 8th
June, 1960

(b) 8.0. 1494 dated the 8th
June, 1960.

[c) S.0. 1499 dated the 14th
June, 1960.

{d) §,0, 1600 dated the 25th
June, 1960,

76) A copy of the Report on the
working of the Coir Board for
the half-year ending the 3joth
September, 1959 under sub-
section (1) of Section 19 of the
Coir Industry Act,1953.

{7) A copy of each of the follow-
ing papers under sub-section
(2) of Section 16 of the
Tariff Commission Act,1951:—
{1) Report (1960) of the Tariff

ission on the con-
tinuance %of protection to
the Automobile Hand
Tyre inflator industry.

b) Government Resolution
MNo.21{1)-TR. /60 dated the
22nd July,1960.

{c) Notification No. 21(1)TR;
60, dated the 22nd July,
1960.

7d) Report (1960) of the
Tariff Commission on  the
continuance of protection to
the Wood Screw Industry.

- 7e) Government Resolution
No. 35(1)-T.R./60 dated
tac 2z2nd July,1960

°f) Notification MNo. 35(1)-
T.R.)60 dated ths 22nd
July, 1960.

‘g) Report(1969) of the Tariff
Commission on the con-
tinuance of protection to
the Calcium Lactate
Industry.

vhy Government Rusolution
No. 37(1)-T.R./60 dated
the 28th July,1960.

(8) Acopyofeach of the fol-
lowing papers:—

{a) Annual Report of the Hin-
dustan Machine Tools Limi-
ted for the year 1959-60
along with the Audited Ac-
eounts and Comments of the
Comptroller  and  Auditor
General thereon under sub-
section (1) of Section 639 of
the Companiss Act, 1056.
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PAPERS LAID ON THE
TABLE—contd.

(b) A review by the Government
of the working of the above
Company.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE
Shrimati Ila Palchoudhuri cal-

led the attention of the Prime-
Minister  to the and-
Indian propaganda by Mr.
Phizo in the U.K. and the
steps taken by the Govern-
ment of India in the matter.

The Prime Minister and Minister
of External  Affairs  (Shri
Jawaharlal Nehru) made a

1tin regard th

BILL INTRODUCED

The ing Companies{Am-
endment) Bill,1960.

REPORT OF BUSINESS AD-
VISORY COMMITTEE
ADOFPTED . . " .

Fifty-second Report was ado-
pted.

BILL REFERRED TO JOINT
COMMITTEE . .

Further discussion on the mo=-
tion to refer the Religious
Trusts Bill to a Joint Com-
mittee was concluded and
the motion was adopted.

BILL UNDER CONSIDERA-
TION . . . .

The Deputy Minister of Labour
(Shri Abid Ali) moved that
the Plantations Labour (Am-
endment) Bill be taken into
consideration.  The  dis-
cussion was not concluded.,

AGENDA FOR FRIDAY, AU-
GUST 5, 1960/SRAVANA
14, 1882 (Saka)—

Further consideration and
passing of the Plantations
Labour (Amendment) Bill
and also consideration and
passing of the following Bills:

(i) The Rubber (Amendment)
Bill, and.

(ii) TheCotton Transport (Am-
endment) Bill. as passed by
Rajya Sabha; and

consideration of the Private
Membe=rs’ Resolutions.
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